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INTRODUCTION 

I, the Chairman, Estimates Committee, having been authorised by the 
Committee to submit the Report 011 their behalf, present this Third Report 
on the Ministry of Education and Social Welfare (Department of Social 
Welfare)--General Social Welfare. 

2. The subject was examined by the Estimates Committee (1970-71) 
and necessary information obtained and evidence taken by them. That 
Committee, however, could not finalise their Report due to the sudden dis-
solution of the Lok Sabha on the 27th December, 1970. The Estimates 
Committee (1971·72) have perused the minutes of the evidence and have 
come to their own conclusions which have been embodied in the Report. 

3. The previous Committee (1970·71) took evidence of the repre-
sentatives of the ,Ministry of Education and Social Welfare (Department of 
Social Welfare), Central Social Welfare Board, Social Welfare and Rehabi-
litation Directorate, Central Bureau of Correctional Services, Planning Com-
mission and Ministry of Finance on the 27th and 28th November, 1970. 
The Committee wish to express their thanks to the officers of these Ministries 
and Departments for placing before them the material and information which 
they wanted in connection with the examination of the sub,iect and for giving 
evidence before the Committee. 

4. The Committee also wish to express their thanks to Shri N. Swarup, 
Coordinating Director, lawaharlal Nehru Institute of Physical Medicine and 
Rehabilitation, New Delhi and Dr. (Smt.) Phulrenu Guha, President, Indian 
Council for Child Welfare, New Delhi for furnishing Memoranda to the 
Committee and also for giving evidence and making valuable suggestions. 

5. The Committee also wish to express their thanks to all the associa-
tions and individuals who furnished memoranda on the subject to the 
Committee. 

6. The Report was considered and adopted by the Committee (1971-72) 
on the 14th July, 1971. 

7. A statement showing the analysis of recommendations contained illl 
the Report js also appended to the Report (Appendix II). 

NEW DEUU; 
JUly 23, 1971jSravanQ 1, 1893 (S). 

(v) 

KAMAL NATH TEWARI. 
Chairman, 

Estimates Committee. 



CHAPTER I 

INTRODUcrORY 

A. History of Sodal WeUare in India 
J .1. Social Welfare in some form or the other is as old as the human 

society itself. The history of India records evidence of a long tradition of 
Social Service. In its broad sense every human activity has a social signifi-
cance and may well be called social work. In all professions the main 
motive is to earn one's bread; but in every society there are individuals who 
are unable to earn their own living. These are physically handicapped like 
the blind, deaf and dumb, mentally handicapped, little children, old and 
infirm etc. In a healthy society all such handicapped persons stand in need 
of help. 

1.2. The spirit of doing good to one's fellow beings, and initiating or 
taking part in activities for the welfare and common good of all seems to 
have been a special characteristic of Indians in ancient times. This spirit 
manifested itself in various ways in different spheres of life, and inspired 
both individuals and organised groups of men. Glimpses of all these are 
obtained through folk tales and legends preserved in old literary works, 
treatises on polity and Smritis or Dharmasastras. Religion has always 
played an important role in providing inspiration in the field of Social Work 
and charity has flourished only under religious feelings. Traditions of 
social work have been found in all the religions in India. 

1.3. The rulers and the community used to share the responsibility of 
helping the individuals in distress. Charity and service to one's fellowmen 
was considered as a religious act, even during feudal times. The forms in 
which these services have been rendered, however, varied from period to 
period, depending on the prevalent social values, community structure and 
social and economic organisations. 

1.4. The pioneering efforts of Indian social reformers had roused public 
(;onscience and the horizon is no longer confined to the social problems of 
the past. Slums, bad housing and insanitation, grinding poverty and the low 
standard of life, the dignity of Indian womanhood and the needs of the 
children arc now in the forefront. India is a vast country and relatively the 
most populated country in the world and so the range of her problems is 
not a mere matter of a good heart and good intentions but of an understand-
ing the human psychology, the important role of economic forces and the 
social trends existing in the present society. 

1.5. With the appearance of Mahatma Gandhi in Ihdian public life in 
1920, the social welfare movement received a new impetus. The awareness 
already created for social reform among the people, was fully mobilised 
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for promoting voluntary social work. In the vision of Gandhiji, the social. 
the religious, the political and the economic were not separate aspects; they 
were closely interwoven and intermingled. His social work activities were 
a part of his great endeavour and were integrated with it. His constructive 
programme was simultaneously a movement for economic betterment and 
for improving the tenure of social life. He advocated the equality of 
women. He fought for a better deal for Harijans. He concentrated for the 
betterment of economic and social life in rural areas. His constructive 
prognlmme aimed at the improvement of total human life. Under his inspir-
ing guidance, several organisations such as the Harijan Sevak Sangh, the 
All India Village Industries Association etc. were set up. These organisa-
tions worked for the uplift of the down-trodden sections of the society. In-
creasing industrialisation and consequential urbanisation have had a marked 
impact on the pattern of Indian life.. Various social institutions like the 
,ioint family, caste system, village panchayats etc. gradually started weaken-
ing. The traditional means of social control became increasingly ineffec-
tive. In this process of social change, new social problems cropped up, 
the complexities of newly emerging social problems required systematic 
study and efforts for their solution. Thus, the social welfare movement 
passed from charity to organised self-improvement during this period. The 
development of organised social sciences paved the way for the fomentation 
of scientific methods and teChniques of social work. The first school of 
social work was set up in Bombay in 1936 for the training of social workers, 
on professional lines. 

1.6. It was only after the dawn of Independence that social welfare 
movement in the country assumed a definite shape and direction. In the 
pre-independence period there was no department to deal with social wel-
fare programme in the Government, whether at the Central or State level. 
The partition of the country brought into focus the problems of recovery 
and rehabilitation of the people uprooted from Pakistan. 

1.7. With the attainment of Independence in 1947, it was realised that 
the promise of freedom in its true sense, could only be redeemed if the 
econ0mic and social foundations of the society arc adequately strengthened. 
The struggle for Independence provided a vision for the positive social, 
economic and cultural development of a free India. The chief instruments 
of development adopted by free India were the framing of a Constitution, 
nation-wide economic and social planning, dedicated leadership, a stable 
civil administration and accepting as a basic principle of policy, the partici-
pation and increasing involvement of the people in their own welfare. 

1.8. The Constitution, as adopted in 1950, laid down equality of rights 
for all citizens irrespective of caste, religion, race and sex and place of birth. 
Article 38 enshrines as a Directive Principle of National Policy that "the 
state shall strive to promote the welfare of the people by securing and pro-
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tecting, as effectively as it may, a social order in which justice, social, econo-
mic and political, shall inform all the institutions of National Life." Article 
29(a) provides measures against the exploitation of men, women and 
children, and of economic necessity. Article 39(£) protects children and 
youth against exploitation. Article 41 preserves right to work and educa-
tion as also to public assistance in certain circumstances. Article 42 en-
sures just and humane conditions of work likewise. Articles 43, 46 and 
47 provide measures for the raising of living standards of workers, and 
other socially and economically backward sections of the society. Although 
most of the programmes of social development including Health, Education 
and Welfare fall within the jurisdiction of the State Governments, yet the 
sphere of economic and social planning, has been included in the Concur-
rent Li;,;t. It implies that the Central Government have to formulate 
schemes, organise demonstration, coordinate activities and programmes. 
~tandardise services and mobilise resources for social welfare. 

1.9. Though during the British rule a number of social legislations such 
as the lndian Penal Code, the Contract Act, factory legislation, legislation 
to ensure public health, safety and morals, legislations safeguarding the 
right of women, children and youth etc. had been formulated, it was only 
after independence that an effort was made to standardise and to bring in, 
on progressive lines various social legislations ensuring the welfare of the 
weaker and the handicapped sections of the society. In the post-indepen-
dence era some significant social legislations were enacted, to provide sta-
tutory framework and machinery for the implementation of certain spe-
cialised welfare programmes. The Children's Act, 1960, the Probation of 
Offenders Act, 1958, the Suppression of Immoral Traffic in Women and 
Girls Act, 1956, and legislations on Hindu marriage, supervision and con-
trol of orphanages and other institutions and those in the field of labour 
welfare may be mentioned in this regard. A number of Expert Committee.>. 
Study Groups, etc., have been organised to study the problems and to evalu-
ate the programmes i:1 the field of social welfare. 

1.10. To realise the basic rights and to fulfil the guarantees laid down 
in the Constitution, the Government of India launched in 1951, a prog-
ramme of economic and social development through the Five Year Plans. 
The Plans have been concerned within the framework of a Parliamentary 
democracy, a secular society and the Constitutional directions of social and 
economiciustice. The development of human resources through measures 
of health, education and welfare has been a major objective of the Plans. 
It has been the basic promise of the Plans thut democracy, wide-spread 
puhlic participation and development along socialistic lines would secure 
rapid economic growth and expansion of employment, reduction of dispari-
ties in income and wealth, prevention of concentration of economic powers 
and creation of the valuQs and attitudes of a free and equal society. Social 
welfare under the Plans is no more confined to the traditional concept of 
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ameliorative services of food. shelter and clothing. it has been extended to 
cover the curative services of education, health, recreation and family wel-
fare, and the preventive services of economic and social development as 
well. The social welfare services under the Plans have, therefore. been 
related to the rehabilitative services of the displaced and the handicapped, 
the remedial services for the destitute and the delinquent and preventive ser-
vices for strengthening the social institutions of family, neighbourhood and 
local communities. 

1.11. There has been a general division of responsibilities among the 
Government and voluntary organisations in promoting welfare services in 
the country. The Government has primarily been dealing with statutory 
social welfare services and the voluntary organisations have been engaged in 
developing non-statutory services in the field. In 1953. the Government 
set up the Central Social Welfare Board to' channelise financial assistance to 
voluntary organisations and to coordinate their activities, through the various 
State Social Welfare Advisory Boards. The Board has been helping neariy 
6000 VOluntary organisations to promote welfare programmes. The 
Central Social Welfare Board tends to provide a common platform to the 
representatives of the Government, the voluntary organisations and the 
people to discuss various social problems and to find their solution. 

1.12. With the establishment of the Central Government, after indepen-
dence, separate Ministries of Health and Education came into existence. 
Various social welfare activities were distributed among several l\1inistrii:!ii. 
In 1964, a separate Department of Social Security was created at the Centre. 
The work of the Department related to the welfare of backward classes, 
general social welfare and village industries. The Department was re-
organised in 1966 under the name 'Social Welfare', tranSferring (i) Social 
Security Measures, (ii) village industries and (iii) Children Museum and 
Hal Bhavans to the Ministry of Labour, Employment and Rehabilitation, 
Ministry of Commerce and Ministry of Education, respectively. A few 
more subjects were added to the Social Welfare Department. At present. 
the Department has the following subjects, to deal with : 

(a) Scheduled Castes, Scheduled Tribes Denotitied (ex-criminal) 
tribes and other backward classes. 

(b) General Social Welfare including-child welfare and coordi-
nation of activities of other Ministries and organisations related 
to the subject. 

(c) Juvenile Delinquency and aftre-care programmes. 
(d) Education of the Handicapped. 

(e) Social and Moral Hygiene programmes (Social Defence). 

(f) Social Security measures; excluding those for industrial 
workers. 
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(g) Central Social Welfare Board and the promotion of Social Wel-
fare activities with the help of voluntary organisations through 
the programme of grants-in-aid. 

(h) All matter relating to prohibition, and 
(i) Liaison 'with United Nations Children's Fund (UNICEF) . 

.. 
1.13. From the year 1970 the Social Welfare Department is also execut-

ing the recently formulated nutrition programme for children up to 5 years 
of age. 

1.14. The administrative pattern for social welfare varies from State to 
State. Some States with a large tribal population have separate Directo-
rates for tribal welfare, for those of general social welfare, in some. both 
of these are placed under the same. At present fourteen States have 
Directorates of Social Welfare. 

B. Magnitude of Social Welfare Problems-Survey of the needs BDd resources 

l.15. An eminent educationist has observed: "There is no end to the 
magnitude of problems of those persons who want assistance of some kind 
or another. What is needed is the development of a feeling of self-r~liance. 
self-confidence and self-sustenance among the handicapped persons of any 
kind. External assistance will not solve all their problems. There is a big 
difference in charity and social work. Charity, no doubt, is a noble senti-
ment and donations play an 'important role in cstablishmcnt and continua-
tion of differct:lt institutions. But charity is not so~ial work. Social work 
means getting rid of handicaps of various kinds~physical. mental or social. 
such as illegitimate birth, destitution, and so on. , ...... .. 

1.16. The Department of Social Welfare have in a written note inform-
ed the Committee that the surveys organised by the C-entral Social Welfar~ 
Board include various important subjects such as Social and Moral Hygiene. 
Aftercare Services, the Grants-in-aid system of the Centre and the Stat.:s.. 
Child Welfare and Child Care Services, and the reports thereon proVide 
the most reliable guides for official as weIl as non-official agencies in the 
ficld of social welfare. In addition. the Board in collnboration with [he 
Planning Commission, brought out standard books of rcference likc ·So..:ial 
Welfare in India' 'Social Legislation' and 'Plan and Prospects of Social 
Welfare in India-1951-61'. A research study of the problems of juvenik 
delinquents in the State of Bombay was undertaken by the Children's Aid 
Society. with assistance from the Board. The latest research project which 
the Board has undertaken on behalf of the Planning Commission is the pro-
duction of a directory of all-India Social Welfare Organisations 'Encyclopae-
dia of Social work in India' which provides authentic and up-to-date infor-
mation about the growth and development of national social welfare organi-
sations in the country. 
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1.17. The Board has been carrying out a continuous process of internal 
evaluation of its policies and programmes in the light of changing needs. 
The Inspectors and Welfare Officers regularly visit the projects and super-
vise the schemes of the Board to evaluate the work of voluntary organisa-
tions and the standard of Social Welfare Services. Research, Evaluation 
and Statistics Division has been created in the office of the Central ~ocial 
Welfare Board from 1st November, 1969 and the following: studies have 
been completed and brought out by the Division, so far :-

( 1) Programme at a Glance. 
(2) Patterns of Rural Welfare Service-Progress Analysis (1953-

69). 
(3) Grants-in-aid to voluntary welfare institutions Progress Analysis 

(1953-69). 

1.18. During evidence, the Additional Secretary, Department of Social 
Welfare stated "There are about 5 lakhs of children who are blind in this 
country-that is the broad estimate. There are 130 institutions giving 
training to blind people and the total number of children on the roUs of these 
institutions is 5,000. It is 5,000 as compared with 5 lakh children who 
are assessed to be blind. So it is only one per cent of the children who 
are covered by the institutions." He added "In the same way. in the 
matter of deaf. there are about 2 lakh deaf children. There arc 73 insti-
tutions with a total attendance of 4,000 which means about two per cent 
of the deaf children are receiving proper instructions." About Orthopacdi-
cally handicapped. he statcd "There arc 5 lakh orthopaedically handicapped 
children. There are 24 institutions dealing with these children but. unfor-
tunately we do not have the precise figures of actual attendance. It would 
probably be about 3,000". About mentally retarded, he stated "The posi-
tion is worse. It is estimated that there are about 20 lakh chiJdn.:n out 
of whom 2.000 children are receiving attention in 51 institutions in differ-
ent parts of the country. That comes to about one per cent of the children 
getting proper attention. So, that is the magnitude of the effort made as 
compared with the magnitude of the problem." 

1.19. When asked to explain as to how it was proposed to tackle the 
problem. the Additional Secretary stated "We have tried to work out some 
sort of pCT capita cost of looking after these children. If you multiply 
the number of children with the cost for each child, you can see the magni-
tude of the cost involved. For a regular residential school dealing with 
the blind, deaf and orthopaedically handicapped, the cost comes to about 
2,000 per year per student. There is another way of instruction for the 
blind in what we call the 'Integrated School' i.e., a blind boy attending 
normal school with a certain amount of assistance-for which the cost is 
less; it comes to about Rs. 300/-. This is the cheapest way of giving 
instruction to a blind boy and we cannot bring it lower than that. So, 
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when you multiply these 12 or 13 million handicapped children with the 
.cost of 300 or 2,000 as the case may be, we will have an idea of the magni-
tude of the cost. It will run into hundreds of crores." 

1.20. In regard to the programme of expansion, the Committee have 
been informed "We are, as a matter of fact, rendering services only at the 
national level in National Centres for the Handicapped which we have and 
are assisting the Voluntary Organisations to the extent funds arc available 
with us. Therefore, any expansion programme will have to depend upon 
the total outlay made available to us in any Plan or any particular year. 
As the financial budget has not increased say, in 1969-70 and t 970-71, 
I might say, on the upward direction, the National Development Council 
having taken a decision that the physically handicapped programmes should 
go to the State Sector. We are, as a matter of fact, doing nothing spe;;ial 
besides running the existing programmes and giving grant-in-aid to Volun-
tary Organisations." 

1.21. In reply to a question the Additional Secretary, Department of 
Social Welfare stated "The Fourth Plan is of the order of 15,900 Cforcs 
of which a bulk is taken up by the productive investment and infrastruc-
ture necessary for production. Then we come to the plan of social services 
which include the essential needs like education, health, water supply and 
various other ~hings. That takes you up to Rs. 2,500 crorcs which forms 
'part of about 16% of the Plan outlay. The Social Welfare which is the 
narrowest sector which we deal with now is allotted about Rs. 41 crorcs 
out of 2,500 crores. This Rs. 41 crores forms part of 1/ 4th per cent of 
the total plan outlay. This is the order of priority which has been fixed 
up. I repeat once again that 1 am not mentioning this in a sense of griev-
ance but ] am only saying that this is what our country can really afford for 
this sector. With pressure we may probably make this quarter per c('nt 
into half or one per cent. Still, we are in this one per cent stage and 
we are nowhere near meeting the 20 or 25 per cent of the project. This 
is the broad background with which we have got to work. Most of th~ 
activities of the Department in the sector of social welfare have contributed 
to a very good work with the limited resources that are available. The 
.question arises from our point of view as to whether the quantity of the 
'service rendered is maintained high enough. Of course the quantity is 
very small. We are trying to see that quality of the service is maintain~d. 
We tend to recommend more than this one per cent allocation. That is 
the general approach of the department to this problem." In regard to 

raising resources, the Additional Secretary stated, "We study the question 
of every possible kind of resources which goes into social welfare. The 
main sources are from the Central Government and from the State Gowrn-
ments. This is one source. , Then there are the voluntary agencies and 
some small and some big which raise their own resources. Of course they 
are also assisted by Government but at the same time, on their own raise 
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some resources. Then there are religious and charitable endowments of 
various types throughout the country. They have got resources which go 
into the social welfare ...... Roughly Rs. 70 crores are coming from these 
rdigious and charitable foundations and institutions all over the country .. 
. . . . Then there is a social welfare plan which gets about Rs. 8 crores. Out 
of Rs. 41 crorcs coming from the Central Government annually Rs. 8 
crores are going to the social welfare annually. Then there is investment 
made by the State Governments. It is a little more than Rs. 15 crares or 
so. This is the income which the State Governments can think of. Then, 
there are voluntary agencies-small institutions, to which we give grant 
from the Central Board and various other agencies. There is something 
like Rs. 5 crores per annum on their own. All these, putting together, 
come to about Rs. 90 to 95 crorcs. We may put it roundly at about 
Rs. 100 crores. Out of this. the private agencies tind resources of about 
Rs. 75 crores and the resources from Government come to about Rs. 25 
crores. That is probably the broad break-up of the total resources going 
into the social welfare sector in the country from voluntary, Governmcnthl 
and other agencies." 

1.22. In reply to a question whether he could suggest any methods 
under the given circumstances how to mobilisel resources for the social 
welfare programme, the Government representative stated: 

"On the question of -raising resources ...... the Fourth Plan has 
taken into account every possible way of raising resources both 
through governmental taxation, savings, deficit financing and if we 
now say you raise now from 1/4,/,. it merely is making inroad into 
that pool. 

About religious charitable endowments of which I gave some 
figures this is a capital which accumulates over a period. In foreign 
countries large accumulations of capital are diverted for this pur-
pose. We do not have very much possibility of that happening in 
our country. 

This is about voluntary agencies. They arc raising Rs. 5 crorcs 
approximately. There is some scope of increasing it if the local 
people get involved in that project. At the moment my experience 
is a few devoted workers undertake certain projects. They are able 
to raise funds. I know the case of a blind school in Bombay which 
raised Rs. 8-9 lakhs on their own and we contributed Rs. 2 lakhf>. 
Here is the question of involving local people. On that J am afraid 
we are not effective either in the Department or in the Central 
Social Welfare Board. There is possibility of some extra effort 
put in that direction. Apart from that I do not see any large-scale 
resources coming." 
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1.23. The Committee fed tbart the magnitude of the problem of Sociaf 
WeHare is huge and the resources available are like la drop to the needs of 
millions which require more funds ~nd a dynamic policy to ameliorate the 
distressing condition of the vulnerable section of the society in the country. 

1.24. The Committee 'are distressed to note that Govemment have not 
been able.to involve local people ~ the desirable level in implementation of 
the social welfare activities. They recommend that some serious effort 
should be made to develop contacts witb the local experienced and devoted 
social workers with a view to involve them in meeting the increasing require-
ments of the Social Welfare projects. 

C. Social Welfare Policy 

1.25 An eminent Social Worker stated during evidence that constitu-
tionally the. Social Welfare belonged to the State List; but the thinking of the 
Central Government is that they have the responsibility of promoting the 
economic and social planning under the Concurrent List. In a developing 
country, Social Welf·are did n'ot ge.t as much importance as it should. It 
was added "There is no social welfare policy declared by the Government 
of India. I would request you and your colleagues that you insist that the 
Government of India must have a Social We.lfare POlicy, it will not be pos-
sible f'or the Government of India to implement that policy in the near future, 
as the economic policy and other policies. We are not able to implement 
immediately. If in other sectors it may take 10 years, in this particular 
sector, it may tuke 20 or 30 years. That does not matter. You should 
have 'J phase.d programme. As this Government is committed tu a socialistic 
pattern of society, it must have. a Social Welfare Policy." 

1.26 During evidence, the Additional Secretary, Department of Social 
Welfare stated "It is a matter which has been under discussion at the· 
Conference held over the lust so many years for drafting a Social Policy 
Resoluti',m which is jusllike the Industrial Policy Resolution, Scientific Policy 
Resolution etc. The.re have been a number of attempts made in some of 
thes\! Conferences but there are two considerations. Firstly, if there is a 
policy rcsolution, I mean it assumcs that there is a certain amount of follow 
up action, a fairly large scale acti'on adequate to the magnitude of the prob-
lem. we have grave doubt!> whethe,r any of these plans will be able to look 
after such u situation. But then again, it was felt-many people felt-that 
a Social Policy Resolution should still be dr·afted and adopted by the 
Government of India. Now our Department's recent approach is that we 
should first start with the 'Children'. After all 'Children' is the most impor-
tant sector in the Social Welfare. So we have been working on 'Childrcns' 
Policy Resolution on the !ines of UNICEF Organisation and according to 
that resolution we started the work about 8 or 9 month back. We have got 
an Expert Committee. We drafted the Resolution, we consulted various 
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Ministries. At some stages we, thought, we should also consult the State 
Governments and therefore they were consulted. We have now got the reply 
and it is now almost at the final stage ready to go to Cabinet for approval. 
So, this is the 'Children Policy Resolution' in which all the needs of the 
children are spelt out and the general priorities are assigned as to how the 
Government should tackle these things. So we felt that this is an important 
sector of the Socia) Policy Resolution. After this is done, it may be that 
we have to take-up the broader Social Policy Resolution but 'at the moment 
we are not very enthusiastic about it." 

1.27. The Committee agree with the views expressed that the Government 
of India being committed to a socialistic pattern of Society should have a 
Social Weltlare Policy. They recommend that Government may cOl15ider 
this matter in aU seriousness and formulate their Social Welfare Policy as 
early as possible. At any rate tbe 'Children Poiicy Resolution should be 
finalised expeditiously and concrete action initiated to implement it. 



CHAPTER II 
ORGANISATIONAL SET UP 

A. Department of Social Welfare-General Social Welfare Division 
2.1. The Organisational set-up of the Department of Social Welfare is 

as follows-An Additional Secretary is incharge of the Department. There 
is one Director General Backward Classes Welfare -and Ex-officio Joint 
Secretary; two Deputy Secretaries-one to look after the Social Welfare and 
Administration, and the other to look after the Welfare of the Scheduled 
Castes and Scheduled Tribes; One Adviser (Soci-al Welfare); One Director 
of the rank of Deputy Secretary to look after the 'Nutrition' programme. 
Besides, there are five Under Secretaries, four Deputy Directors and three 
officers of other senior rank. The Department consists of a number of 
sections to look aftCit' the various programmes etc. relating to the Social 
Welf.are. 

2.2. The Department of Social Security came into existence on the 14th 
June, 1964 with the following broad subjects:-

(i) Social Security, 
(ii) Social Welfare, 
(iii) Backward Classes and 
(iv) Khadi & Handicrafts. 

2.3. These subjects were taken over from the Ministries of Home Affairs, 
Education, Labour and Employment, Industry and Health. In January, 1966 
certain subjects which were being dealt with in the Department of Social 
Security went back to the Ministries of Education, Commerce and Labour 
and Employment and a new Department of Social Welfare was created. Its 
present functions pert-aining to the General Social Welfare are enumerated 
below: 

(a) General Social Welfare. 
(b) Child Welfare and coordination of activities of other Ministries 

and Organisations in connection with the subject. 
(c) Orphans and Orphanages. 
( d) Beggary, J uvcniJe Vagarancy, Juvenile Delinquency and other 

Care Programmes. 
(e) UNICEF. 
(f) Education and Rehabilitati'on of the Handicapped. 
(g) Social Defence. 
(h) Attached and Subordinate Offices concerned. 
(i) Grants-in-aid to Voluntary Institutions engaged in the Social 

Welfaro. 
438LSS-71-2 J J 
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2.4. The Committee have been informed, in a written Memo~andll.m. ~Y 
a Social Welfare Organisation that the problem of social admimslratlOn .1Il 

developing countries seems to be a problem of changing the legacy of colonJa~ 
administration into a welfare oriented administration. The CIITIl'rgcncy 01 
political independence and concept of a Welfare State in the br~ade~' cont:,xt 
of the preambl~, the Fundamental Rights and especraUy the .Dlrectlve Pnn-
ciplcs oJ State Policy enshrined in the Constitution of India ~~s ch.ang~d 
the content and m~ing of Social Policy and pattern of adminIstratIOn. to 
India. The Department of SocraJ Welfare at tbe Centre should deal WIth 
policy-making. planning. setting of priorities, coordination of welfare pro-
grammes, guidance to the States for implementation of welfare schemes. as 
also to. voluntary AlllDdia Organisations. It should set down Q broad poltey 
for Social Research, indentify agencies such as voluntary bodies, Schools of 
Social Work, University departments, Research Agencies, etc. It should 
lay down a p<?licy for man-power planning relating to Social Welfare. It 
may start pilot projects wherever needed. It should also be concerned with 
developing Central and State assistance-comprehensive programme of pre-
ventive, protective and ameliorative services for the weaker sections of 
society within the framework of a national social welfare policy and in 
keeping with the Directive Principles of State Policy as embodied in our 
Constitution. 

2.5. Another Social Welfare Organisation has informed the Committee, 
in a written Memorandum, that the Department of Social Welfare need not 
have any changes in its functions, aims -and objectives. Field work should 
be given more weight. This will be helpful to check rehabilitation and other 
development programmes of Social Welfare. The needs of handicapped 
and of others, needing socia~ welfare facilities, may differ 
from area to area in the country. It, therefore, becomes very important 
that the Department of Social Welfare must see and check these needs on 
the basis of which the Department will an'ange financial assistance or extend 
other facilities. 

2.6. It has further been stated by the organisation tnat all the stafT in 
the Department of Social Welfare must be so transferred that no staff remains 
at the same seat for more than 3 years. This factor is important as Depart-
ment of Social Welfare has its main function to approve and sanction grants-
in-aid. Stability at -a post of un Assistant or an officer in a Department, 
therefore. may make for wrong methods Or wrong conceptions as per lhe 
thinking ability of an official regarding certain institutions of his liking and 
as per his own psychology-a period of 3 years is quite enough for:.lll 
officer to do justice to his responsibilities at a post. 

2.7. In this connection, an eminent Social Worker st-ated during evidence 
before the Committee--"There is some meaning in the suggestion that the 
staff in the Department of Social Welfare should not be allOwed to stay at 
one seat for more than 3 years to avoid stagnation in their thinking and 
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approach to the social Welfare prohlems. Change may be from section to 
scdion. Higher administrative olficers who come from different places can 
go back; r think it is good for them. But, not technical people. We have 
hardly any technical persons in the, Union Government or in the State Guv-
crnment. I t is only those who are interested in doing the. work stick to their 
work, 1 am talking of technical persons. It is much better to have them 
for a number of years 'as they are, really interested in carrying on some 
programm(.,'S. Otherwise, if we change them, whatever little work is done 
will not be done." 

2.S. An eminent Social Worker represented that the sUI.f( in the Depart-
ment of·SodaI Welfare should not be dowed to stay at one seat lor more 
tha three years to obviate veRed interest 8D4I IJtapation in tIaeir tbiakiai 
an4 8pIII'OaCh to the SodaI Welarel IlI!IfitutioDs. Another SoeW Welfare 
OrpnisatJoD bas III"ged dlat there slaould .,t be frequent c:lumge8ia die 
interest of eIIIIUI'ing coatinuity and involvement in sodal projects. The 
CollUlllttee would like Govenuneat to examine the matteI' in detail SlId tIke 
remedial measures as necessary to' inspire confideDa! in 'Welfare 0rpIIi .... 
tioDS, institutions and general public in the objective and efficient fudion-
jn~ of the Department. 

B. Attached and Subordinate Offices 
(i) Central Social Welfare Board 

2.9. The Central Social Welfare Board comprises a General Body consist-
ing of 39 members including its Chairman. The administration of the Board 
rests in an Executive C,ommitlee consisting of 11 members including the 
Chairman. There is a Secretary to the Board with an office comprising 
various divisions to execute and implement the policies and programmes of 
the Board. The main functions of the Central Socia~ Welfare Board are as 
follows :-

(a) to study the needs and requirements of social welfare organisa-
tions from time to time through surveys, research and evaluation 
in such manner as may be considered necessary; 

(b) to evaluate the programmes and projects of the aided agencies; 
(c) to co-ordinate assistance extended to Social Welfare Activities 

by vurious Ministries in C.-entral and State Government" in the 
programmes entrusted to the Central Social Welfare Board; 

(d) to promote the setting up of Social Welfare Organisations on a 
voluntary busis in places where nc) such organisations exist and 
to promote additional organisations wherever necessary. 

(e) to render technical and financial aid. when necessary. to deserv-
ing institutions or organisations including Panchayati Raj Institu-
tions in accordance with the scheme/principles approved by 
Government of India: 



(f) 

(g) 

(h) 
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to promote social welfare activities intended for the general 
welfare of the public such as welfare of the family, women, 
children and the handicapped and assistance in cases of un-
employment, under employment, old-age, sickness, disablement 
and other cases of un-deserved want; 

to organise or promote programmes of Training in Social Work 
as and when required and aJ(so to organise and work pilot pro-
jects whenever necessary; and 
to organise through its machinery emergency relief in cases of 
calamity, national, natural or otherwise wherever deemed fit or 
necessar~. 

2.10. In a written note, the Committee have been informed that the most 
important directive of the Five Year Plans, when they were started, was to 
encourage voluntary effort in the field of social welfare. The C.entral Social 
Welfare Board was set up by a Resolution of the Government of India in 1953 
to assist in the improvement and development of welfare activities and in par-
ticular the activities mentioned in Sub-paras (a) to (e) of the foregoing 
paragraph. 

2.11. The activities of the Board in different States arc carried out 
through State Social Wcl[are Advisory Boards, which have been set up in 
each State and Union Territory. In addition to supervisit)n and guidance in 
the field of Social Welfare, the State Boards serve as a link between the 
Central Social Welfare Board and voluntary welfare institutions. 

2.12. The Central Social Welfare Board which had he en functioning ,IS 

a limb of the Government of India attained a legal status w.c.f. April 1, 
1969 when it was registered as a Charitable Company under Section 25 of 
the Indian Companies' Act 1956. Under the new set up, the Central Social 
Welfare Board consists of 39 members, including the Chairman. The Chair-
man of the Board is appointed by the Government of ] ndia from amongst 
prominent Social Workers. The membership of the Board is constituted as 
follows :-

(a) One woman representative each from the 
State Governments and three from all the 
Union Territories by rotation (the State 
Governments should be requested to nomi-
nate their representatives from among those 
who have had the experience of work with 
the State Social Welfare Board and 
Voluntary Social Welfare Organisations). 

(b) Two Social Scientists (Socia1 Work Educa-
tors), two Social Welfare Administrators and 
five prominent Social Workers to be nomi-
nated by the Government of India. 
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(C') One Chairman, preferably a woman, to be 
nominated by the Government from among 
prominent social workers of All India status. 

(d) One representative each from the Ministries 
of Finance, Health, Community Develop~ 
ment, Education and Social Welfare and 
one from the Planning Commission; and =6 

(e) Two members from the Lok Sabha and one 
Member from Rajya Sabha to be nomi~ 

nated by the Speaker, Lok Sabha and the 
Chairman, Rajya Sabha, respectively. =3 

Total 39 

2.13. The administration of the affairs of the Board is vested in an Exe-
cutive Committee consisting of Chairman, a representative each of the 
Department of Social Welfare, Ministry of Finance, Department of Commu-
nity Development and the Ministry of Health and Family Planning and six 
other members of the Board selected from members of the General BoJy. 
The Executive Committee shall however, reserve for the decision of the 
Government (a) any programme or scheme involving a recurring or non-
recurring expenditure of Rs. 1 lakh or more per annum, (b) creation and 
appointment in respect of posts whose maximum salar(Y exceeds Rs. 1,000/-
per month and (c) Rules of the Company, Governing conditions of Service 
of the Employees, Provident Fund and other Rules. The Company shall sub~ 
mit to the Government its annual budget for approval. 

2 . .1.4. The Auditors of the Company shall be appointed or re-appointed 
by the Central Government on the advice of the Comptroller and Auditor 
Genetal. The authority appointed by the Comptroller and Auditor General 
for auditing the accounts of the Board will submit its report to him for such 
action as he may deem fit. Alterations and additions in the Articles of Asso-
ciation of the Board should require prior approval of the Central Govern-
ment. In terms of Article 39 of the Articles of Association of the Company. 
the Government of India may also in the public interest, issue directions or 
instructions to the Company in regard to the finances and conduct of business 
of the OJmpany and the company shall comply with and give affect to such 
directions or instructions. 

2.15. In reply to a question as to how the Central Social Welfare Board 
coordinated the activities of various Ministries in Central and State Govern-
ments in respect of the programmes. of the social welf'artJ; as also how thcy 
k.::pt a watch over the progress made by the various Organisations in regard 
to the utilisation of the grants given and achievements made by them, the 
Committee have been informed, in a written note, that (a) The Central Social 
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Welfare Board integrated its rural welfare programmes with the schemes for 
welfare of women and children in Block arcas, sponsofl!d by the Depart-
ment of Community Development by locating all Welfare Extension Projects, 
in the National Extension Service or Community Development Blocks. The 
Board also secured the assistance of the Ministry of Home Affairs in imple-
mentation of its programmes for training tribal women for welfare work in 
multipurpose Blocks. The other examples are, coordination with the Ministry 
of Information and Broadcasting in Publicity programmes, with the Ministry 
of Education in Welfare schemes for the physically handicapped and with 
the Ministry of Health in the implementation of training programmes for 
healttt personnel in connection with Welfare Extension projects. Coordina-
tion is further attained by reciprocal representation Oil various committees 
and functional bodies as also by exchange of relevant information at various 
levels. This helps to avoid duplication or overlapping in social welfare 
measures. (b) The institutions have to furnish proper accounts and reports 
of their activities for the grants sanctioned to them and releases are regulated 
on the basis of this information. Besides, periodical supervision/inspection 
of the activities are also being cond~ted by the members of the Central/ 
State Boards and the Inspectorate staff attached to each of the State Boards. 

2.16. The Committee have been informed, in a written note, that the 
question of organising a field counselling service for the effective implementa-
tion of the welfare programmes of the Central Social Welfare Board, has been 
engaging the attention of the Board for a long time. The Board has already 
a field inspection staff consisting of 45 Inspectors and Welfare Officers, who 
undertake periodical inspection of the institutions and projects aided by the 
Board, and provide guidance in maintaining accounts, keeping records etc. 
in a regular manner and advise in the effective ~orking of the aided schemes 
and in improving the standards of services. After the Board became a Com-
pany a small Division viz., Field Counselling and Inspectorate Division was 
set up in the office of 'the Board from November, 1969. The Board has 
finalised a scheme for training all the field inspection staff in the Orientation 
Course on Field Counselling. This would equip the field inspection staff 
better, with the know-bow in the methods and processes of counselling and 
lead to improvement of social welfare activities. As regards the achievements 
and improvements in the standard of services, it will become noticeable only 
at a later stage, after necessary training in field counselling has heen imparted 
to all the Field Inspection Staff. 

2.] 7. In reply to a question as to what were the promotional activities 
undertaken, by the Central Social Welfare Board, the Secretary of the Central 
Social Welfare Board stated "In our Memorandum of Association our func-
tions have been laid down and one of the functions is promotional. These 
promotional activities have to be in backward areas, in areas which have not 
been tapped, but we cannot do it because the allotment that we receive is 
very limited, i.e. six crores. 120 to 130 lakhs we get for grants-in-aid, holiday 
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camps and so many other schemes which we are operating. Out of this we 
arc giving grants on one year basis to the various institutions. Bigger institu-
tions are being given grants on plan period basis, i.e. five ,years. 40 lakhs is 
thus only available for grants-in-aid to 2,300 institutions. It is a very small 
amount. Then we are also giving to the handicapped people, to the destitute 
women and we are also trying to promote the nutritional programme. But 
that is meagre because our quantum of grants is very low. Even that we 
cannot meet out of the allotment that we receive from the Government. We 
have placed before the Government that for new projects more grants should 
be given. 

Regarding this promotional thing, why we cannot do is, that we cannot 
sustain our present activities. Last year there was a backlong of 20 lakhs. 
The institutions sometimes take time in settling the account and we do not is-
sue grants tiII they have done so. Next year they settle the accounts and they 
ask for grants; these grants :Ire to be given because it is committed. The 
question is how to find I funds for the new institutions, because promotional 
means development of new institutions. All the state Boards are clamouring 
for additional money for promoting new activities ip areas where it is most 
needed. Therefore, unless our funds are increased, W6 cannot go in for any 
promotional work." 

2 .. 18. The Additional Secretary, Department of Social Welfare added 
"The C~ntral Social Welfare Board was originally brought into being years 
ago with three objectives in view. T1tey were supposed to stimulate the 
growth of voluntary agencies by assisting them and by creating proper atmos-
phere. Secondly, the CSWB was expected to take the initiative in develop-
ing the programme in new sectors, i.e. something like pioneer work in social 
welfare. Thirdly, they were supposed to maintain the quality of programme 
by a proper inspection what is happening in the field. And the Government 
did its part by making fairly a large sum available to the CSWB of the order 
of Rs. I! to 2 crores of rupees for implementing these programmes. It was 
supposed to be somethinl! like a nucleus. fund which will snow-ball and the 
voluntary agencies will be brought into being and there will be more funds 
mobiliscd and the programme will gather momentum. The object of the initial 
grant of rupees I J to 2 crores was to act as nucleus of a fund which the 
CSWB could operate. But the othcr functions of maintaining the quality and 
the stimulating growth of the voluntary agencies were primary ones. Now, 
what is happening is this. This Rs. t 1 to 2 crores which is being handed over 
has remained stagnant. Earlier, when you asked, 1 mentioned how the figure 
is remaining stagmmt. The CSWB reduced itself to a sort of grant giving 
;lgCIlCY; utilising that as the fund available without making any serious 
attempt "in other directions. As a department. 1 am making a responsible 
statement. L am making this not with the object of creating bad blood, but 
with the object of helping the Committee in understanding the real position. 
So. originally we said; we will: give Rs. 1 crore and with that you give granl-
in-aid to the institutions. Let the institutions function for sometime and let 
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them mobilise more resources. And more institutions will come into being. 
We accepted that this fund would be available for work in new directions 
and producing new programmes. And lastly, the main function of the Board 
was to maintain the quality of these programmes by regular inspection. This 
was the general perspective which we expected would he followed in the 
policy adopted over the last 15 years. What is happening is this. This grant has 
heen distributed to a number of agencies. And anybody who gets Rs. 5,000 
last year is expecting to get this year and also next ,ycar, and it goes on for 
ever. And this sum of Rs. 2 crores is not enough for 2.000 institutions. 
Every institution is now more or less beginning to feel that it has got a right 
to this. And the CSWB feels itself very helpless in reducing. the grant to 
any institution. I think the! idea will be that any institution will be helped 
upto a period of two to three years and even up to 5 years. By that time, it 
should be able to stand on its own fcet. In the meantime, new institutions 
should come into being. They will bc assisted in this fashion. But what is 
happening is. that the budget is more or less stagnated. No new institution 
can come into being because the CSWB has no money. All the money that 
it has got is tied up to the grants to the existing institutions. So" today the 
position is that a large number of new institutions are asking funds from the 
CSWB and they are not able to provide. The.y immediately turn round and 
ask us for money ........ Ultimately it is merely the Government funds 
that are increasing. The very initial ohject of creating the CSWB is defeated 
........ The problem now is how to encourage the new institutions by 
giving them a little initial grant. Now, I have given a tentative suggestion to 
them: You cut down the grants to the institutions which have been getting 
for longer time of 5 or 6 years-by that time. they should make an effort to 
stand on their own feet. And earmark 20% for new institutions and for new 
wntures. Otherwise no new'institution will come up." 

2.19. The Additional Secretary statcd "As regards the point of maintain-
ing the quality of the programme, 1 must say that the Board is doing good 
work. Their inspectorate staff are maintaining a regular Mlspection of the 
Voluntary agencies and that object is being achieved. but the second obiect 
of creating new institutions is being defeated." 

2.20. 'nle Committee are constrained to observe that the Central Social 
Welfare Board has reduced itself to a sort of grant giving agency only and 
the grants given by them have remained stagnant in as much as all their 
moaey has been tied up in giving grants to the existing institutions only from 
year to year to the detriment of the new institutions whom they baTe failed 
to provide funds thus defeating the very ibjective of encouragillK new insti-
tutions for whicb the Board was created. 

2.21. The Committee would, therefore, recommend that the policy of 
giving grants to voluntary institutions by the IBoiard should be reviewed keep-
ing in view the foDowing factors: 
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(i) that an institution should be given grant for about two to three 
years with a view to eaable it to stand on .t~ own feet aDd there-
after the grants may be reduced gradually; and 

(ii) that atleast 20% of the moneys for gra'" may be earmarked for 
new institutions and new ventures with '8 view to encourage 
them. 

Maintellance of accounts 

2.22. In reply to a question as to whether accounts were being properll), 
maintained hy the institutions of handicapped etc., the Additional Secretary, 
Department of Social Welfare stated during evidence, "They have a system 
of accounting. They have got a large numher of inspectors. We recently 
appointed an officer to go into the whole question of maintenance of accounts. 
He would be able to prepare a standard pattern of accounting and mainten-
ance of documents. This would make the work of control exercised by 
the Central Board and State Boards easier. The preliminary inspection done 
hy this officer shows that they are doing fairly well." 

2.23. The Secretary, Central Social Welfare Board added that "There 
is a provision for the post of a Financial' Officer in the Board; but we have 
not been able to secure the services of any such officer. We are in correspon-
dence with the Comptroller and Auditor General. .. Our State Boards are 
subject to the audit of Accountants General concerned of the State. These 
individual voluntarty organisations have to get their accounts certified by the 
chartered accountants." 

2.24. The Committee hope that the standard pattern o( accounting and 
maintenance of documents will soon be evolved by Central Social Welfare 
Board (or the institutions concerned with a view to enable the Central S0-
cia) Welfare Board and State Boards to exercise proper control over them. 

2.25. The Committee have been informed by the Secretary of tlae Cen-
tral Social Welfare Board that there is a provi!!oion for the post of a* Finan-
cial Officer in the Board; but tbey have not been able to secure the services 
of any such officer. The Committee are not aware as to how long tbis post 
is iying vacant; but they are of the opinion that a body like the Central So-
cial WeIf'are Board which disburses grants to the tune of several laths of 
rupees should not remain without a Financial Officer for a long time. The 
Committee would urge upon the Central Social Welfare Board to take early 
steps to appoint a Financial Officer. 

Raisin!: funds by Celltral Social Welfare Board from other SOl/rees 

2.26. A Social Welfare Organisation has suggested to the Com'1lirlec. in a 
written note, that it is important that institutions doing social work may not 
he allowed to suffer financially or inay not be for.;",d to collect donation:; 
from puhlic. This process of asking donations wastes much of the time 

.. The Department of ~ocial Welfare havc informed the Committee at the time of' 
factual verification thaI the appointlllent ha~ hecn made. 
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of the technical personnel of the institutions. According to the past ex-
perience it is not easy to eoHcct funds from a common man as actually ~e 
himself docs not passes so much money to parl with for a scheme of this 
naturc. 

2.27. An eminent Social Worker, during evidence, stated "I am ~orry 
I do not agree to the suggestion that institution doing social work may not 
be forced to collcct donations from public, because voluntary organisations 
are bound to collect money, and money may not be in cash but in kind 
and <liso they are collecting voluntary work from members. These are 
all donations." 

2.28. In reply to a question as to how is it that the Central Social 
Welfare Board being a charitable company, does not raise funds from 
sources, other than Government, the Additional Secretary. Department of 
Social Welfare stated "That is a big question which has been asked and 
which has to be asked repeatedly. Whether it is an 'autonomous body or 
not, Central Social Welfare Board should tap other sources. We have 
askcd them repeatedly but at the moment it does not seem to be having any 
particular activity in that direction. When we created the Board into a 
charitable company one of the ideas was that they should begin to function 
like some of the Foundations in the United States where they will be a:\sistcd 
to some extent from public funds but they will be drawing very heavilY 
from private resources also. Unfortunately, in this country neither the 
Centrai Board nor the Statc Board have been able to act as a bridge bet-
ween the private parties and the public funds. This is one of the important 
role&. But I am afraid thcy have not made any effort nor are they moving 
in that direction." 

2.29. The Committee a~ree with the view that the Central Social Welfare 
Board should tap other sources to raise additional funds to meet the grow-
ing demand of the Social Welfare programmes and should not be solely de-
pendent upon Government grants. They recommend that the Central Socilll 
Welfare Board and the State Boards JDlly examine as to how best tooy am 
act as a bridge between the private parties and the public to raise more fODds 
to achieve tbe desired goal. 

Expellditure on estahlishment 

2.30. The Committee desired to know whether Government agreed with 
the allegation that the Central Social Welfare Board was spending more 
on cstr.blishment than on the work which they were supposed to do. Th\? 
Additional Secretary, Department of Social Welfare stated "Actually we 
accepted that the Central Social Welfare Board should do house keepin/; 
within 25 lakhs per annum. That is the level over a number of years. 
Every year they are exceeding by two or three lakhs, and this is a matter 
between us and the Board, a sort of a running dialogue, sometimes hot and 
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sometimes cool. 1 may mention that we are making effort on our part 
to keep administration charges low. Meanwhile the Board itself set up a 
Committee which went deeply into their problems and wanted to effect 
economies possible. But they came up with a recommendation that the 
statf should be increased. The department could not accept it. After all 
this diulogue with them, we said that staff Inspection Unit (STU) of the 
Department should go int9 their whole staffing organisation and make re-
-commendations. " 

2.31. The Joint Secretary and the Financial Adviser of the Ministry of 
Finance further suppleDlented that "The Executive Committee agreed that 
there should be a study by the sm. The Committee decided that STU 
should submit the Report within three months. Working on that Resolu-
tion, I requested the Director of the SIU to take up this study on a 
priority basis and complete it within three months. I sent him a copy of 
the Resolution. When he wrote to the Central Social Welfare Board, the 
Board replied, we do not agree to it and said, 'who has asked you to come 
here?' I have sent that paper to the Additional Secretary to take up this 
matter with the Central Social Welfare Board because it was on the basis 
of t;,eir Resolution that the SIU agreed to take up this work." 

2.32. On behalf of the Central Social Welfare Board, their secretary 
stated: "On the point of explanation I may say that it was not decided 
that SIU should come. The matter was only discussed in the Committee. 
We always get intimation from our administrative Ministry i.e., Department 
of Social Welfare. From them we received a letter a few days ago whether 
you want SIU or not? Our Chairman's views have been asked and the 
Chairman said that 'it is not necessary at the moment'. And we pla(.:eJ 
this at the next meeting of the Executive Committee. In the meantime. 
an ordinary letter came-just an order directing us. And after 5 minutes of 
that somebody was ringing up saying that 'we are coming on Monday' etc. 
I took the Chairman's permission. Being an autonomous body it is we 
who have to decide. It is the Executive Board which has to decide about 
the policy. So, in the next Executive Committee meeting it was discussell 
and it was decided that we accept the SIU on principle and that SIU should 
come and examine. The Audit-party was also there at that time. We 
are not having over-staff, as it has been alleged. We are under-staffed. 
This is what Brigadier Pennathus (Retd.), our consultant said. But thl! 
consultant's report was not accepted though with the department's concur-
rence and with the Finance Ministry's concurrence he was appointed. In 
our headquarters of Central Social Welfare Board, we are spending only 
5.36~{, that means less than 6% on estahlishment. It is not even IO(~t,. 

And about the State Social Welfare Board establishment 50% is given by 
the Statf, Governments and we are giving 50%. That amounts to 4.28%." 

2.33. It was pointed out that in his report Brigadier Pennathur (Retd.) 
had ~tated that though the Central Social Welfare Board's working hours 
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started from 9.30 A.M. but not much of activity took place before 10 A.M. 
and later. The system of singing the Attendance Register existed but 
not taken very seriously. On several occasions, a few officers and other 
stalI had not reported for work up to 10.50 A.M. Many of the complaints 
of shortage of staff might conceivably be traced to this one single factor. 
Many heads of divisions did not have any special duties allotted to them 
personally apart from the supervision of the division. The Secretary of 
the Central Social Welfare Board stnted "We have taken note of the obser-
vations and we are very much indebted to him because he has conducted 
the enquiry very impartially. We took remedial steps regarding the atten-
denee. This has now improved. This has been brought to the notice of 
the divisional heads. Surprise checks are being done by the Chairman. 
Things have improved. About the second point, there were as many as 
17 A POS. They were called supervisory officers. They thought that their 
duty was to supervise. They were not doing any original work. Since 
November last year, we have organised the whole thing; they have to do the 
work now .... We are not like a Government office for the purpose of staff. 
We do not get the people through U.P.S.c. During the last 15 years, people 
have been recruited on various considerations. We have got a good number 
of ladies in our office. They want to leave office earlier or come latc. There 
is some difficulty. We wanted to change the office hours but that was not 
done. There are about 50% of these ladies and there are several persons 
also, who in my opinion, arc not qualified as Government departments arc 
having. That is why, we cannot work just like government departments. 
We have some special problems. In spite of these limitations, we arc 
trying our best to improve and we are trying to make every person work 
(IS much as possible during the office hours." 

2.34. In a written note the Committee have been informed that "The 
Staff Inspection Unit of the Ministry of Finance had made an a~sessment 
of the staff in the Central Social Welfare Board once in 1965. The Board, 
however, did not implement the recommendations of the SIU. 

In January, 1970 the Executive Committee of the Board accepted the 
recommendations of the staff Re-organisation Committee appointed by the 
Board. These recommendations were based on the assessment of stat! 
made by Brigadier Pennathur (Retd). The Board forwarded those rCCOill-

, mcndations to the Department of Social Welfare for approval. The Depart-
ment informed the Board that the recommendations of the Staff-Re-
organisation Committee of the Board were not acceptable to it and that the 
SIU could be asked to study the work load in the Board':;, office, if so 
desired by the Board. At its 8th meeting held in August, 1970 the Board's 
Executive Committee decided that the Staff Inspection Unit be requested 
to make the inspection, but it should examine the r.::eommcndations of 
Brigadier Pennathur (Retd.) on the basis of the norms laid-down by the 
Government in!ltead of making its own independent assessment. The Com-



23 

mittee also emphasised that the work should be completed within a periud 
of three months, if possible. The Department of Social Welfare did not 
agree to this and therefore informed the Board that the question of exami-
nation of the recommendations of Brigadier Pennathur (Retd.) by the SIU 
did not arise. 

The SIU could be asked to make only an independent assessment of 
the werk load in the Board's office, if the Board so desired. In the mean-
time, in view of the earlier decision of the Executive Committee of the 
BO<J.rd, the Ministry of Finance on 24-10-1970 informed the Board that the 
SIV would be taking up the study of the Board from October, 1970 to 
March, 1971 and that arrangements be made for the purpose. The Board 
did not agree to this study proposed by the SIV since such a study did not 
contemplate examination of the recommendations of Brigadicr Pcnnathur 
(Retd.) . 

'file Executive Committee of the Central Social Welfare Board at it" 
9th IlKding held in November, 1970 again decided that the SIU might 
undertake the ~,tudy after the current financial year for which it should 
give an advance notice of one month. The Committee. how\!vcr, also re-
solved that the recommendations of the SIU should not be made bindin? 
on the Board which is having an autonomou'> status. The Department is 
of the view that the proposed study by STU may not serve any useful pur-
posc. if the Board do not agree to implement the recommendations of the 
S.LU. This decision has becn communicated to the Central Social Welfare 
Board by ihe Department of Social Wdfare in consultation wilh the Minis-
try of oF- inanec." 

2.35. The Committee arc unhappy to note the sorry state of affairs 
pl'cv:1lcnt in the office of the Board as pointed Ollt by Brigadier PCllnatilUr 
in his report regarding attendance, the work done by supervisory staff and! 
(main other irregularities and accepted by the Secre .... y to the Board 
during evidence. They re~et that the Board did not implement the 
recommendations made by S.I.V. as early as 1965 and that their attitude 
towards the proposal of Government for further study of work load in 
the office by S.I.U. in 1970 was far from cooperative as they insisted 
that recommendations of S.I.V. should not be made binding on the Board 
being an autonomous body. 

2.36. The Connnittee are convinced thrtt the S-,I.U. should be asked to 
examine the work load vis-a-vis the staff position in the office of the Cen-
ral Social Welfare Board and to make concrete snaestions to eBec:t eco-
nomy and improve the performance at aD levels, as early as possible and 
the Board should agree to implement these recommendations. 
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(ii) Social Welfare and Rehabilitation Directorate 

2.37. Ihc Directorate was established from the Women's "cction func-
tioning originally in the then Ministry of Rehabilitation for tackling the 
residual problem of unattached refugee women and children in the Union 
Territory of Delhi. This establi~hment now caters to the needs :md welfare 
of local women also. 

2.38. It has under its control (1) Kasturba Niketan which is a Home 
[or displaced unattached women and children, (2) 20 training centres to 
provide training in handicrafts, Tailoring, Embroidery, knitting, weaving 
etc. The production wings attached to these centres provide work to the 
women, (3) a central cutting section for cutting the cloth for making 
uniforms for Class IV staff and (4) a Refugee Handicrafts shop for S:lk 

of goods produced at the training centres. 

Refugee Handicrafts shop 

2.39. In reply to a question, the Director of the Social Welfare and 
Rehabilitation Directorate stated "The Refugee Handicrafts Shop was es-
tablished about 14 years back and has been continuously making net profits. 
The profits have been steadily rising. From 1963-64, when the figure was 
Rs. 2,200 in the next year the figure was Rs. 7,800. Then it rose to 
Rs. 9,400. Then again it went up to Rs.12,400. T]len it was Rs. 13,400 
and in the last financial year it was Rs. 23,200. We are preparing the 
balance sheet according to commercial procedure. The net profits have 
been going up because the turn-over of the shop and the production activities 
have been going up. This is all about the profitability." 

2.40. He further stated "Now there are other items also which we are 
prepared to deal through the Refugee's Handicrafts Shop. Sometime back 
the Department of Social Welfare had made a suggestion to \!s that some 
of other units products could be dispJayed at our shop to w!1ich we had 
no objection. Last yea'.:. the Institute for the Blind at Dehr', Dun (a 
Departmental Organisation) had some marketing problems and we have 
been trying to build a revolving fund and there was a lot of cprrcspondencc. 
The A.G.C.R. had approved t~e accounting procedure of a revolving fund. 
But. after going into the various things. the Ministry of Finance felt that 
a revolving fund could not be reviewed because it would involve certain 
complications with regard to the accountability etc. That is the position." 

2.41. The Conunittee are glad to note that the Refugee HandiCJ'8fts' Shop 
is showing profits year after year and that the balance sheet is bcing prcpared 
acco~ to commercial procedure. 

2.42. They would like Government to examine if the activities of the 
Re[agee Handic:rafts Shop could further be expanded to help the sale of 
products of other tmits to the best interests of the persons for wbom these 
Schemes are being ron. 
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Trailling-cum-Productioll Centres 

2.43. The Director, Social Welfare and Rehabilitation Directorate stated 
during evidence. "We retain a percentage of the wages due to the women as 
'Centre: Charges'. This is a very old formula because the bulk of the work 
done by the wage earners is through stitching of Ce,ntral Government Em-
ployee's liveries. The rates paid are not comparable with those charged 
hy the commercial people which are much higher. If these people are allowed 
to compete with the contractors then they won't be able to compete, in no 
time they would be thrown out. In fact efforts have been made to throw out 
these women by introducing an clement of commerciality. Even now, the 
Department of Posts and Telegraphs who have been getting all the work 
done from us, have a proposal to this effect and if they will get it done from 
outside, it will of course be chc'aper to them. We are going to reply to them 
that though it will be cheaper to them but that will be at the cost of the 
livelihood of a few hundred destitute pcoplf! towards whom Government has 
a moral obligation. Even otherwise too government would have to pay much 
for their alternative rehabilitation. Now we retain a portion of the wages 
earned by the women because the collection of work to be done is done 
by us. And it has been observed that things offered absolutely gratis lose 
charm and also the sensc of involvement is lost." 

2.44. The Committee hope that every effort will be made by Government 
to attract more and ,more Government Departments and also large Organisa-
tions in public and private sector to· give work to the Training-com-Produc-
tion Centres so that the destitute people towards whom Government have 
a moral obligation, continue to have an assured means of earning their 
livelihood. The Committee would also urge upon the Government to see that 
the Training-com-Production Cenb"eS spare no effort to maintain and improve 
quality and offer competitive rates to attract more business. 

Trabul1~ Course rUIl hy t/u' Directorate of Social Welfare and Rehahilitali.m 

2.45. The Director, stated during evidence "We are giving two types of 
training. One is training in skiJIs and the other is training in production 
capabilities. On the production side we are giving training in machine-
embroidery. weaving, soap-making. dusters and masalas. This is what we 
mean when we talk of tho wage earners. We train these people and there-
after provide the work; the whole thing is processed for LIS and marketing 
i~ done by us. 

Then there is a diploma courSe' for the years open matriculates. The 
training we give there is in tailoring. cutting, hand embroidery, knitting and 
machine embroidery. The holder of. this diploma is qualified to act as a 
trainer or teacher. It is like Junior Training Course. The person can take 
up a job like sewing instructor. Delhi University recognises only diplomas 
which arc post-graduate. This is a post-matriculate diploma and, therefore, 
its recognition has been got from the Delhi Board of Higher Secondary. 
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As regards job opportunities we have never tried to train them only 
for jobs because the job opportunities are quite limited. This training is 
oriented both for employment and for seeking a job. Many of our people, 
we have employed ourselves and whenever we have got a vacancy the 
number of people who have responded is not very high and that is why 
we feci that they have not much problem of job. But we have not main-
tained statistics about the people who are cmployed but the prcssure for 
employment on us is not very high." 

2.46. The Committee would like Government to keep proper statistics 
about the number of people who get employment after getting training from 
the Social WeUare and Rehabilitation Directorate to enable them to come 
to correct conclusions while reviewiDg the progress made in regard to the 
training programme. 

(iii) Central Bureau of Correctional Services 

2.47. The Central Bureau of Correctional Service's, Government of India, 
(lWCS its origin to the rccommcndations of the 8th All India Conference of 
Inspectors General of Prisons which met at Bomhay in 1952. This was 
reiterated hy the All India Jail Manual C.ommittce in 1959, whieh emphasis-
ed the need for a Central Agency like the Bureau. 

2.48. As a consequence, the Central Bureau of Correctional Services was 
created in 1961, with thel following objectives :-

( I) to standardise the collection of facts and statistics relating to 
crime, prisons, probation and other kinds of correctional work 
on a national basis; 

(2) to coordinate the work and to develop a uniform policy for pre-
vention of crime and treatment of offenders; 

(3) to assist in the exchange of information with regard to crime 
prevention and correctional services and to provide tcchnical 
knowledge and assistancel and other information either generally 
or on specific prObTfamme; 

(4) to exchange information where na:essary betwecn India and 
foreign Government and with the United Nations; 

(5) to promote research and training of staff, undertake studies and 
surve'Ys and to carry out research and experiments where neces-
sary in the field of social Defence; 

(6) to disseminate information and to stimulate interest by publi-
cations on the prevention of crime and treatment of offenders. 

2.49. Since its inception the Bureau has been reviewing the progress 
madel by different States in the field of Prison Administration and other 
Correctional Services. 
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2.50. The Committee have been informed in a written note that-
(a) The various programmes at present being executed by the Central 

Bureau or Correctional Services through the State Departments 
dealing with correctional matters are :-
(i) Prison reform and welfare services in prisons. 

(ii) Prevention and control of juvenile delinqucncy-imple-
mentation of Children Acts for care, protection and treat-
ment of neglected, destitute, victimised and the delinquent 
children. 

(iii) Non-institutional services for the treatment of juvenile 
beggary, vagrancy and delinquency. 

(iv) Probation programmes under the Probation of Offenders 
Act. 

( v) S.l. T. nnd implementation of the Act, Prevention pro-
gramme of Social & Moral Hygiene, protective and correc-
tional homes for women and girls, rescued from brothels. 

(vi) Prevention and control of beggary, statutory implementation 
as well as social assistance progranulles such as old :::ge 
pensions, homes for the handicapped, aged and infirm. 

(vii) After-care services and rehabilitation for those released 
from correctional and non-correctional institutions as for 
example released prisoners youthful off::nders, women and 
children released from various institutions through Govern-
mental as well as volWltary agencies throughout the 
country. 

(viii) Collection and compilation of statistics by the Bureau on 
a national basis from all the above programmes. 

(ix) Periodical review of development in the field under plan 
and non-plan service·s. 

(x) Research and publication including publication of the 
quarterly journal. 

2.51. In regard to the new schemes for development contemplated in 
the Fourth Plan, the Committee have been informed that the Social Defence 
Schemes were centrally sponsored schemes under the first three Plans and 
50% of the expenditure' on approved schemes was provided by the Govern-
ment of India. From the beginning of the Fourth Plan the Social Defence 
schemes have been transferred to the State Sector. 

2.52. As regards the scheme for development in the Fourth Plan only 
one central scheme' covering the development of the Central Bureau of Cor-
rectional Services now figures in the Central Plan to cover the fields of train-
ing; national and Regional-level for various cadre'S of correctional workers. 
L438 LSS/7I- 3 
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research by the Bureau, collaboration with the other agencies and publica-
tions with a view to disseminate and exchange, informa!ion at the National 
and International level. A total of Rs. 21 lakhs is contemplated, to be spent 
during the 41 h Five Year Plan for Central Schemes. 

2.53. As regards the various programmes on training, research and field 
services in Social Defence undertaken by the Bureau since its inception, their 
purpose and achievement, the Committee have been informed that the, correc-
tional field and various services under it lie within the purview of the State 
Governments. The function of the Bureau is to coordinate and technically 
assist State Governments in introducing new and scientific technique for the 
preventio,n of crime and the treatment of offenders. The Bureau also 
attempts laying down minimum standards, model schemes and draft legisla-
tion and rules. Several new laws in the correctional field were introduced. 

2.54. A Central Advisory Board on Correctional' Services under the 
Chairmanship of the Minister for Law and Social Welfare and the Director, 
Central Bureau of Correctional Services as Member-Secretary was set up in 
December, 1969 with a view to coordinate interministerial and inter-State 
programmes to advise the Central and State Governments to efficien,!!l 
develop social defence services. The first meeting of the Board was held in 
March, 1970. Training programmes and orientation courses are frequently 
held by the Bureau. 

2.55. The main work of the Bureau is technical such as analysis of the 
various draft legislations, preparation of model schemes, minimum standards, 
finalising reports of the various all India committees, study teams, training 
courses, servicing various committees and boards set up by the Government, 
compilation of statistics, production, editing of articles and special material, 
publication of quarterly journal 'Social Defence' and other brochure!:. 

2.56. In ,reply to a question as to how the Central Bureau of Correctional 
Services standardised the collection of facts and statistics relating to crime, 
prisons. probation and othc'r kinds of correctional work on a national basis, 
the Committee have been informed, in a written note that-The Central 
Bureau of Correctional Services has prescribed standardised sets of forms 
for collection of statistical data from different States on a national basis. 
Mass statistical data on these arc standardised and compiled by the Bureau 
bringing out comparisons and trc'nds in the fields of correctional services in 
the country. The results such compilation enables the Bureau to assess the 
progress, in the implementation of various correctional schemes in States and 
to suggest measures for further improvement in implementation of pro-
grammes. The statistical statements thus compiled on various topics. arc 
published in the journal "Social Defence" every quarter. Statistics are also 
collected for various ad hoc purposes. such as Committee Reports. These 
include Kidnapping of Children, Moral and Social Hygiene Institutions, pre-
mature releases, children in prisons, plan progrc'ss, various study groups, 
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)'OUlhful offenders, women offenders, children prisons. State Departments 
often express the need for having a statistical and research cell at the State 
headquarters but they have no staff sanctioned and this hampers the smooth 
flow of statistics at the primary level. The Central Bureau of Correctional 
Services has standardised statistical forms on the various subjects dealing 
with Social Defence and statistics are collected annually from all the States, 
which are compiled and printed regularly in the 'Social Defence" quarterly. 
In the absence of proper statistical cells at the State Ievd, the returns are not 
being received in time. The Bureau has been able to finalise comparative 
duta for five years on several schemes. In 1964, the Bureau was placed 
under the Department of Social Security. 

2.57. The Committee recommend that Government should find ways and 
means to persuade State Governments to establish proper 8fatistkal cells at 
the State level so that the statistical informatioo on all India basis could be 
.oollectedl to enable the Bureau to assess the ,progress made in the illlplemen-
:tation of various correctional schemes in States and to suggest measures for 
further improvement "in lmplemeotation of progt'ammes. 

2.58. The Committee need hardly stress that there is greater scope for 
intensification of efforts on the part of the Bureau in the fields of prison reform, 
prevention of juvenile delinquency, probation programme, prevention of 
beggary etc. and they hope that suitable remedial steps would be taken from 
1ime to time to achieve the desired results in all these fields. 

2.59. The Committee would also like that Government should conti-
nuously study latest developments in these fields in other countries with a 
view to adopt. such measun.-s which are ~'Uited to our conditions. 

2.60. In regard to Social Defence Legislation, the Committee have been 
informed, in a written note that in case of alI Social Defence legislation or 
amendments the Bureau scrutinises them and offers technical comments 
10 the Ministry of Home Affairs and Department of Social Welfare they 
,arc finalised or given President's assent. 

2.61. Some legislation in progress are stated to be a~ ur.der :-
( I) The Himachal Pradesh Restriction of Habitual Offenders Bill, 

1969. 

(2) The L. M. and A Probation of Offenders R liles, 1964. 
(3) Identification of Prisons (Maharashtra) Bill, 1969. 
(4) The Himachal Pradesh Habitual Offenders Bill, 1969. 
(5) Indian Penal Code (Amendment) Bill to amend Section 363 

(a) of I.P.e. by the Centre. 
(6) S.l.T. Act (Amendments under consideration). 
0) Assam Children Act, 1969. 
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(8) Rajasthan Children Act, 1969. 
(9) Madhya Pradesh Children Ordinance 1969. 

(10) Bih,lr Children Act, 1969. 
(11) Extension of Central Acts to Pondicherry, Goa, Daman and 

Diu and Jammu anu Kashmir. 

During the last tcn years, similar legislation on Corrections were adopted in 
the country with which the Bureau was primarily concerned. 

2.62. In regard to achievement of the Bureau, it has been stated that 
substantial progress was achieved during 1969, as a result of constant con-
lact by the Central Bureau of Correctional Services. The State Govern-
ments of Assam, Rajasthan, Bihar and Madhya Pradesh have framed the 
Children Acts. The Government of Punjab and Haryana have also im-
plemented Children Act during 1969. The Govcrmnent of Himachal Pra-
desh has enforced the Children Act in 1969. The Bureau is helping them 
in setting up the field services such as framing of rules, setting up of Juvenile 
Court, Remand rHome, Certified School and so on. The Bureau has also 
planned technical exchange programme and Inter-State Study Teams of 
sCllior correctional officers to facilitate on-the-spot visits and discussions by 
senior officers. 

2.63. The Committee note that in repI'd to Social Defence Legislation, 
the Centml Bureau 10( Correctional Services has made some progres.. as a 
re~'U1t of constant contract by the Bureau with the various agencies concern-
ed. Some State Governments have framed ChHdren's Acts and some of them 
have implemented them also. The Bureau is helping them in frwuing rules 
a,nd setting up the field services like, Juvenile Courts, Remand Homes~ 
Certified Schools and so OD. The Collllllittee, however, hope that further 
progress will be made by constant endeavours in this dil'ection. 

Exchange of information with foreign Governments 

2.64. In reply to a question as to what kind of information was exchang-
ed by the Bureau with the foreign Governments etc., and how far this mutual 
exchange of information had been beneficial in the furtherance of Social 
WeIJare activities, the Committee have been informed, in a written note, 
that the Bureau brings out a quarterly Journal 'Social Defence' which is 
the only forum for exchange of ideas in the field of correctional services in 
the country. Various foreign journals on the subject, viz. Federal Proba-
tion, Canadian Journal of Corrections, American Correctional Journal, etc. 
are obtained in exchange of OUf Journal 'Social Defence'. Important news 
published in these correctional journals are summarised sometimes in our 
quartcrly journal for information of the personnel working in the field. Some 
of thc articles published in our .iournal 'Social Defence' has been reviewed 
abroad and printed in the Journal 'Federal Probation', 
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2.65. The Director, Central Bureau of Correctional Services functions. 
as U.N. Correspondent in the f¥!ld of Prevention of Crime and Treatment 
of Offenders. The function of the U.N. Correspondents is to collect infor-
m<Jtion on various aspects of prevention of crime and treatment of offenders. 

1.66. The Director, represented India at the United Nations Consulta-
tive Groups meeting at Geneva in August, 1968 and was elected Chairman 
of the Group for Social Defence Training. Exchange of ideas took place 
with various other national representatives. A review of Standard Minimum 
Rules for Treatment of Prisoners in India was circulated. 

2.67. A statement on Indian POilition "Social Defence in India" was 
finalised for the Fourth United Nations Congress on Prevention of Crime 
and Treatment of Offenders held at Kyoto in August, 1970 and was circu-
lated to all the national delegations representing 85 countries. Similarry, 
their national statements were collected for our information. 

2.68. The Bureau undertakes research on the subjects commended by 
the United Nations. One such review in progress is a study of United 
Nations Standard Minimum Rules, popular participation and building and 
architecture. 

2.69. Research students :md correctional workers from abroad nominat-
ed by their Government are given facilities and guidance at the Central Bureall 
of Correctional Services. 

2.70. The Committee hope that the mutual exchange of information by 
lndiia ~ith foreign countries will be beneficial to all concerned and that the 
Central BUl'eau of Correctional Services will take the best advantage out of 
'be existing facilities 'available, by undertaking a . critical study of all the 
material with a view ,to encourage and adopt such meaSures as would reduce 
juvenile delinquency and strengthen social defence. 

2.71. The Committee desired to know as to how the Bureau disseminat-
ed information and stimulated interest by its publications on the prevention 
of crime and treatment of offenders. The Ministry have informed the Com~' 
mhtee, in a written note "The. publications have served the purpose of dis-
seminating ideas of corrections among the common people as well as those 
who are actually working in the field. It is impossible to assess the actual 
impact in figures of all these activities. However, the services are greatly 
appreciated. One hundred copies of the Social Defence Journal are sanc-
tioned for free distribution to all States' Heads of Departments, contributors, 
members of Central Advisory Board on Correctional Services as also to the 
concerned agencies of the United Nations in India. 

Director is a member of the Police Research Advisory Council and this 
helps in exchange of information with policy research. 

Research students from various Universities and Schools of Social Work 
arc given facilities and guidance at the Central Bureau of Correctional 
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Services and also necessary material for their research. Block Field work 
Placements are made for the final year students. 

Bureau also exchanges literature with Indian Council of SOcial Sciences 
Research, Council for Social Development, Indian Council for Social Work 
and other such agencies. 

A National Register on Social Defence Research is maintained at the 
Bureau and the information is circulated whenever needed. Brief notes on 
Research are printed in the Social Defence Journal. Such exchanges have 
been found very enriching." 

2.72. Tbe Committee note tbat a Social Defem:e Journal is brought out 
by the Central Bureau. of Correctional Senices for free distribution to all 
States' Heads of Departments, members of the Central Advisory Board on 
Correctional Senices' as also to the concerned agencies and persons. Be-
sides, tbe Bureau also exchanges literature with Indian Council of Social 
Sciences Research. Council for Social Development, Indian Council for 
Social Work and other such agencies. The Committee would, bowever, like 
Government to evolve a procedure whereby they may undertake 2 periodic 
survey and evaluation of tbe acbievements made in this regard. 

(iv) Celltral Institute of Research and Training ill Public: Cooperation 

2.73. National Advisory Committee on Public Cooperation 
constitllted by the Planning CommiSSion, recommended in 1960 the setting up 
of a Central Institute of Research & Training in public Cooperation'. The 
recommendation of the Committee was accePted in principle by the Planning 
Commission and a working group with representatives of different Ministrie!> 
of Government, Universities and Voluntary AgenCies was constituted to 
work Ollt the details of the programme of the Institute. The Central lusti-' 
tull:: was registered under the Societies Registration Act in 1966. An Exe-
cutive CcuncH was appointed with representatives of both Government and 
Voluntary Agencies as well as prominent citizens. The Institute headed by 
a Director functions under the general control of a General Council which 
is comprised of the Minister Incharge of Social Welfare as President, three 
Vice-Presidents, Director of the Institute as Secretary, besides other 
nominees. 

2.74. The Executive Council of the Institute consists of (a) Minister 
Inchargc of Social Welfare--Chairman, (b) Representative each of 
Department of Social Welfare, Planning Commission, Community Develop: 
ment. Central Social Welfare Board, Association of Schools of Social Work,. 
a reprc',entative of Corporate Members, 5 Members to be elected by the 
Gencwl Council, 5 Member to be nominated by the President and Director 
of Institute-Member-Secretary. 
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Constructiot! of the Building 

2.75. The Ptstitutc is at present housed in rented building and has 
alrcady acquirpd a plot of land measuring 5 acres in Hauz K.has. The 
w()rk of construction of buildings has been entrusted to the Central Public 
Works Department who have sent an estimate of Rs. 40,34,258/- for con-
struction of phase I of the building comprising Administrative Block, 
Assembly Hall and Hostel. The proposal for making funds available to the 
,Institute for its constructional activities is stated to be under consideration 
of the Government of India. 

Z.76. In view of the high rem of Rs. 5,.050/- per month being paid by 
the lmtjtDte for the three buildings in its occupation at present, the Com-
mittee would like Government to ta~e an early (decision in regard to the 
construction of their own buildiDgsI on the plot of land acquired in Hauz 
Khas, New Delhi. 

2.77. The functions of the Central Idstitute of Research and Training in 
Public Cooperation, New Delhi are as follows :-

(a) To study, strengthen and promote voluntary action through and 
of voluntary agencies; 

(b) To develop ways and means of people's participation in those 
national plans which need people's cooperation; 

(c) To study the concept of developmental citizenship, motivate and 
activate its practice. both through universities and colleges and 
other agencies; 

(d) Generally to act as a Liaison between Government and Voluntary 
agencies interpreting one to the other and remain or function as 
only a mouth piece for one or the other; and 

(c) To assist the Voluntary Agencies and other non-official agen-
cies in developing the cadre of trained workers both paid and 
honorary and to arrange for suitable facilities for them by 
research, cvaluat,ion publication, etc. 

2.78. In regard to the function at (a) above, the committee have been 
informed, in a written note that the function, of the Institute quoted above 
is a broad summarisation of the ,aims and objectives of this Institution as laid 
down in the Constitution. The, Institute conducts research studies and 
surveys into the problems of voluntary agencies, the relationship with each 
other and Government. It. in particuillr, s,tudies the methods of obtaining 
people's participation in developmental programmes. It utilises such infor-
mation along with other knowledge to develop and provide training which 
will help the voluntary agencies and the Government to get better and 
quicker results in implementing national plans mainly by incr~sing and 
improving the quantity and quality of people's participation. The Institute's 
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publication programme is generally drawn upon the findings of the research. 
and studies and training programmes conducted by the Institute. The 
voluntary organisation have generally expressed the need of in-service 
training, orientation courses, refresher courses through workshops 'seminars, 
symposia, for honorary as well as paid workers/executives. The Workers/ 
Executives paid or honorary are enabled to know the methods of running 
and administering their offices including personnel practices, accounts main-
tenance, and other areas of promoting welfare services by their organisation. 
One of the main task of the Institute is to assist the voluntary agencies to 
take up such aspects of National Plans as will need the participation of 
people for implementing them. In operating these programmes the agences 
need the assistance for their workers. The Institute undertake training of 
these workers and facilitate smooth and efficient working of the programmes 
of development. 

2.79. The resear~h studies that the Institute have conducted and continue 
to undertake are in relation to the needs of Voluntary Agencies. 

2.80. The following studies were undertaken by the Institute to survey 
the voluntary action :-

(i) The process of grant receiving and grant giving as 
which causes friction between Government and 
Agencies. 

an area 
Voluntary 

(ii) Voluntary Service, in India-a survey of the existing condition 
of Voluntary Servic~s. 

(iii) Methods and Techniques of obtaining People's Participation. 
The consolidated findings of the studies serve to guide and help 
other Voluntary Agencies in finding methods and techniques of 
obtaining people's _participation in their programmes. 

(iv) Famine Relicf in Bihar-study of voluntary agencies in action. 

2.81. Out of these studies action programme is being worked out to 
develop training courses for voluntary Agencies to undertake relief pro-
gramme in a better way. In" other words, their research topics are selected 
on the basis of infonnation that needs to be gathered to improve the per-
fonnance of Voluntary Agencies. Similarly, the training programme is 
geared to meet the needs of ~oluntary agencies. 

2.82. The Institute also conducts Seminars and Workshops. Some of 
these are according to a Five Year Plan, that the Executive CoUncil has 
"pproved for the Institute. Based on thi&, they organise some Seminars 
on their own and others in collaboration with Member-Agencies. In both 
Seminars and Training Courses their focus is now to get the pe~le to 
increasingly participate in national development and how to enable tbe 
people to try to solve their own problems as far as po&sible. 
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2.83. With regard to the question Qf achievement made by the Celltral 
I;,stilute of Research and Training in Public Co-operation during the period 
from 1 st April, ] 967 to March. 1970, it could be said that it conducted 
32 Seminars/Training/Orientation Courses in which a total of 971 persons 
participated. Besides this, the Institute has conducted 9 research projects. 

2.84. The Institute has brought out 10 publications during the period. 

2.85. The Institute has also certain Research and publications pro-
grammes in haruJ. 

2.86. In regard to involvement of local people in the Social Welfare 
Projects, the Committee would like to quote the statement made by the 
Additioual Secretary, Social Welfat-e Department in connection with the 
question of raising of more funds for Social Welfare activities--

"HeI'e is the quesdon of involving local people. 0 .. that I am 
a&aid we are not too effective either in the Department or in 
the Central Social Welfare Board. There is possibility of some 
extra effort put in that direction .... , ..... " 

2.M7. The Committee recommend that the Central Institute of Research 
and Training in Public Cooperation should evolve ways and means of en-
cou~ people's participation in social work and gin com:rete sugges-
tions for augmenting funds of social welfare through public contribution. 

C. Coordination between the Centre and the States regarding Social Welfare 
activities 

2.88. It was brought to the notice of the Committee that there is very 
little cooperation and coordination between the Central Department 08 
Social Welfare amI the Directors of Social Welfare in the States and (hat the 
State Branches of the Board arc getting no cooperation from the State Gov-
ernments. TIle Additional Secretary. Department of Social Welfare stated, 
during evidence. "Our relations with the State Departments of Social Welfare 
are quite good and there arc no serious points of friction. Of course, there 
is difference of opinion here and there. That is because we operate the 
small budget head of the Centre and they operate their State funds. They 
do' not usually come into conflict but at the same time in the sphere of Social 
Welfare since so many agencie5 are involved there are quite a number of 
points of friction. They are unavoidable under the circumstances but so 
far as State Department and Central Ministry are concerned I have not 
come across any serious case of difference of opinion:' In reply to a 
question. he further stated "The State Social Welfare Boards deal with the 
Central Social Welfare Board and not with the Ministry because they are 
supposed to be their agents for part of the work." 

2.89. The Committee desired to know if there was any demarcation of 
areas of activities of the States and the. Centre so far as Social Welfare is 
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concerned. the Additional ,Secretary, Department of Social Welfare stated 
"we as an executive operate a number of Schemes coming under the Plan 
and to that extent our sphere is demarcated. In the broader concePt of 
social welfare, in the matter of research programme and all that we claim 
a larger part because we have to channel funds for the purpose. Otherwise 
bulk of the social welfare work is left to the State Governments." In reply 
to another question that even in those cases where the Centres are running 
their own institutions. what is the role of the State Governmens and also the 
rok of the State Social Welfare Boards, the Additional Secretary, Depart-
ment of Social Welfare stated "The State Government has to sponsor Social 
WeJfart'. That is basically the state subject and our role will be to sup-
plement their efforts. In the case of the handicapped we run a few AU-
India model institutions and national centres for the blin,d. deaf and all that. 
Running the institution.;; will be the activity of the State Government. We 
run a National Centre for the blind in Dehra Dun but 130 blind institutions 
are also run in the country by other agencies. The whole thing comes under 
.the State Government. Our role in the executive implementation of the 
schemes is very limited. Actually even in the Constitution, the role of the 
Centre is Social Planning." In regard to co-ordination among the voluntary 
organisations, he slated that there was a need of co-ordination among Volun-
tary Organisations. Bringing two or three agencies round the table and 
discussing with them the same issue was sometimes very' difficult because 
each institution or federation of institutions had a personality of its own, 
who were some times not quite reconcilable. He also stated that there was 
no regular machinery for co-ordination purposes but the Ministry some times 
brought three or four ag-;:ncies round the table for discussing a specific 
problem. 

2.90. The Committ:;:e have been informed, in a written note that "Cen-
tral Government primarily deals with the subject of social planning. which is 
in the Central list. Social Planning includes planning of services of health, 
education, social w:lfare, housing, labour etc. General Social Welfare Divi-
sion in the Departml:nt of Social Welfare is primarily concerned with the 
promotion of social planning in relation to welfare services. It prepares 
development schem::s on so~ial welfare services in cooperation with the 
Planning Commission. These schemes, cleared both with the Planning COM-
mission and the Ministry of Finance are included in the Five Year Plans as 
well as the Annual Plan. The Department carries out discussions with the 
State Governments on these plans. Annual meetings are held specially to 
discuss th~ State Plans. During this discussion efforts are made to pro-
vide for planned development of services specially in tht! fields of child 
welfare, women welfare, family welfare, welfare of the handicapped, wel-
fare of de~litutcs nnd social defence in different States within the resources 
available for social wdfare services. 

The Department o[ Social Welfare also prepares Central and centrally 
sponsored schemes under the FiVe Year Plan and the annual plans and clear 
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them with the Planning Commission and the Ministry of Finance. The 
Centrally Sponsored Schemes are promoted with th6 help of the State 
Governments. 

Thus there is a continuous consultation with the State Gov-
ernments on planning for the programme of Social Welfare. The responsi-
bility of implementing the programme however rests with the State Govern-
ments. The Central Government. beSIdes promoting social planning, orga-
nises a number of pilot projects for the demonstration of services in different 
fields of 90cial welfare including welfare of destitute women and children. 
welfare of the handicapped, child welfare and Pre-Vocational Training. 

The demarcation between the Central and the Statf! spheres of activities 
in the field of social wl!lfare. primarily relates to the subject of Social Plan-
ning and coordination bdng the primary responsibility of the Central Gov-' 
crnmcnt and the implementation of the Social Welfare services being the 
responsibilities of the State Governments. 

The ccoJ:cration of the State Governments, as indicated above, is forth-
coming both in th.: pr.:paration of the plan for Social Welfare as well as for 
its implementation, These programmes are being promoted within the funds 
made available for social welfare both in the Central and the State budget. 
The limitation thercfor~ primarily relates to the availability of funds. The 
funds for social we/far.: itrc indeed limited both in the Central and the State 
budget. This also indicatcs the priority adopted in the Central and the 
State Plants. In addition, the limitation also belongs to the organisational 
and the man power aspect of the programme. All State Governments have 
their Directorate of Social Welfare already established. However the ser-
vices of General Social Welfare including Child Welfare, Family Wdfare, 
Women Welfare, Welfare of the Handicapped and Social Defence including 
correctional services and Moral and Social Hygiene are not always placed 
under one Department. Thus the co-ordination of the services at the State 
level where the Department of Social Welfare is not adequately established 
and equipped becomes a real problem. The training of manpowet" for social 
welfare is also a vital factor ,contributing to the limited extension of social 
welfare services at the field level. With the increase in the provision of 
finds of social welfare as well as with the establishment of better organisa-
tional set-up and training of manpower services, when made available, the 
Social Welfare programmes could be effectively promoted in the joint co-
operation of the Central and the State Governments." 

2.91. The Committee note that the cooperation of the State Governmcols 
is forthcoming both in the preparation of the plan for Social Welfare as wen 
as fOI' its implementation and that the programmes are being promoted within 
the fund!1 made available for Social Welfare both in tile Central and tire 
State budget. 
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2.92. The Committee would, however, like to refer to .he observations 
made by the Government representative, during evidence, that there wa.. a 
need of cooperation among voluntary organili8tions. They recommcDd that 
(;onrnment shonld evolve some method or machiner)' on a regular basis 
with a view to bring together the voluntary agencies concerned wlftt a "am-
oCular aspect of social welfare for mutual exchange of ideas and to co-ordiDate 
their activities. 

2.93. The Committee would also like to refer to the views of Government 
ahat tile co-ordination of the services at the State level where the DepaJ1meDt 
of Social Welfare is not adequately e,,1ablished and equipped becomes a 
real problem. The Committee would suggest that the Central GuvenuneDt 
may impress upon the State Governments the need for establishing well 
equipped Departments of Social Welfare, where necessary, with a view to 
bring in effective co-ordination and speedy implementation of various social 
welfare programmes at their level. 

2.94. The Committee also hope that the Central Social Welfare Board 
which is the co-ordinating agency for the social welfare programmes should 
discharge its re""ponsibilities more effedively. 



CHAPTER III 

VOLUNTARY AGENCIES 

A. Role of Voluntary Organisations 

3.1. The old thought about voluntary social work was to give relief in 
distress 10 those who stood in need of help. Charity, sympathy. philan-
thropy and a spiritual urgc to help onc's fellow beings in distress, were con-
sidered most valuable assets. Now, the concept has changed according to 
the needs of the time. It is no longer considered enough to seek mere 
measures of relief for the economically or physically handicapped sections 
of the society; but an organised attcmpt to help in the rehabilitation of an 
individual needing assistance in his readjustment to the surroundings and 
full integration into the society. A social worker longs for a society where 
every human being will havc thc opportunity to rise to his full stature. He 
has to approach his task in a spirit of humility and social service becomes 
a part and parcel of his daily lifc so that his conscious or unconscious 
actions are all aimed at making the world a better place to live in. Accord-
ing to an eminent Social Workcr "Humility and humanity are the key note 
of all &)cial Work, Voluntary or professional". 

3.::!. The Committee have been informed by the Social Welfare Depart-
ment in a written note, that the Voluntary organisations have been assigned 
a vital role in the development of social welfare services in the country. 
The orga,nisational structure in the voluntary sector varies considerably from 
State to State and even agency to agency. They are, however, required to 
register under the Societies Registration Act XXI of 1860, so as to qualify 
for financial assistance from the Government. Most of these organisations 
work in the rural areas. The Encyclopaedia of Social Work in India has 
listed SOIlV! 74 non-governmental organisations functioning at the national 
level. The Central Social Welfare Board, which has now been registered' 
under the Company's Act, provides the requisite machinery for cooperation 
with voluntary social welfare organisations. Various voluntary organisa-
tions such as the Indian Conference of Social Welfare, All India Women's 
Conference, Association for Moral and Social Hygiene in India, Balkanji 
Bari, Harijan Sevak Sangb, Indian Council for Child Welfare, Kasturba 
Gandhi Memorial Trust, Adim Jati Sevak Sangb, Kustt Nirvaran Sangh, 
Indian Red Cross, Indian Adult Education Association, T.B. Association, 
Bharliya Gramin Mabila Sangb, National Association for Blind, Rama 
Krishna Mission, Indian Society for the Rehabilitation of the Handicapped 
etc. have been making valuable contribution to social welfare in the country. 
A number of schools of social work are doing professional training in 
social work and undertaking research programmes. 

39 
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3.3. In regard to the actual role played by the Voluntary Organisations, 
their total demand during the last 3 yeai's and the actual amount of money 
given to them, the Committee have been informed, in a written note, that 
,. (a) the responsibility for individual in heed of special care, had from time 
immemorial been shared by the general community. Social Service orga-
nisations and social reformers had been in existence from time immemo-
rial. An assessment of the work of voluntary organisations during the past 
many years would unfold the history of the development of social welfare 
services. The devoted work of numerous voluntary organisations had laid 
down traditions of selfless work for bringing help and redress to those in 
need. After independence, the planners have always expressed their keen-
ness to secure the willing participation in the planning and implementation 
so as to ensure a joint partnership in the entire process of development. 
Voluntary organisations in India have played a pion.eering role in the field 
of social welfare. Persons in individual distress or affected by natural cala-
mities had always looked upon voluntary organisations and social workers 
for help and this had always been forthcoming. Community support was 
the mainstay of voluntary organisations through centuries. This support 
they acquired was .more important than any aid extended by the State. The 
human touch to any probl~m which the voluntary organisations are able to 
provide differentiated them from Government which render services to the 
people through its own machinery. Another important aspect which the 
voluntary organisations are able to achieve is mobilisation of resources which 
is particularly important for any programme of social welfare, on account 
of inspfficient resources of a developing country. A. good deal of fle,xibility 
in procedure and methods of work, a measure of freedom for experimenta-
tion and the capacity to act promptly and in time are some of the main 
advantages the voluntary organisations enjoy over government31 organisa-
tions. Social workers who take up honorary work out of desire to serve. 
arc the best choice to extend any social welfare services to remote rural 
areas. The implementing agency for any welfare programme particularly 
at the village level should therefore be non-official voluntary organisations, 
which should, in addition to its own sphere of activities supplement the ser-
vices directly provided by the State. 

(b) It was with this clear understanding viz. v01unthry organisations and 
voluntary workers had a real sense of responsibility for planning 3nd execu-
tion of social welfare programmes, that the Central Social We!f~lre Board 
was set up by the Government to promote voluntary effort anu encourage 
voluntary organisations in the effective implementation of welfare pro-
grammes in the country. The Board had been able to enlist the co-op era-
tion of voluntary organisations in the implementation of its various welfare 
programmes and thus ensure public participation and mohilisation of 
resources to a large extent. A study of the income pattern of 6,000 volun-
tary organisations aided by the Board for a period of seven years from 
1953-60 had showed that only a little over one-third of the income of these 
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institutions had been from the statutory resources. Moreover, the share of 
non-statutory sources in the income of the institutions remained without 
change during the period 1954-60. This showed that the share from the 
public was kept up and the institutions enjoyed support and sustained parti-
cipation of the people in the welfare programmes of the Board. The follow-
ing table gives the numb~r of persons estimated to be participating in the 
promotion of the activities of 6,000 voluntary welfare organisations, aided 
by the Board :-

( 1) Managing Committee members 
(2) Honorary Workers 
(3) Members of organisations 

72991 
12796 

592335 

.In the case of rural welfare services sponsored by the Board, the planning 
and execution of these services were fully in the hands of voluntary workers 
devoted to this task. - The number of women voluntary workers who came 
forward to sho~lder this responsibility was estimated at 4.774, and it was 
also observed that these women were fully qualified, experienced and of the 
right age group with the proper social status to suit the requirements. 
Voluntary organisations had thus discharged their responsibility for raising 
public contribution and public co-operation. Generation of voluntary effort 
by the Board had helped in sustaining the welfare programmes of the Board. 

(c) It has not been possible to assess the actual demand of the volun-
tary organisations during the last 3 years. The Board had been extending 
assistance on the basis of the funds available with it and to that extent, the 
demands were met. The actual amount of money given towards welfare 
programmes implemented by the Board through voluntary organisations 
during the past three years is given below : 

1967-68 Rs. 152.47 lakhs 
1968-69 Rs. 194.97 lakhs 

1969-70 Rs. 228.36 1akhs 

Total: Rs. 585.80 lakhs" 

3.4. The Committee agree with the :view th\9r': voluntary orgnni!llations 
in India have played a pioneering role in the field of Social Welfare. Per-
sons in distress of affected by natural calamities had always locked upon 
Voluntary Organisations and social workers for help and this b.ad ll!lualJy 
been forthcoming. Social Workers, who take up honorary work out of 
desire to serve, are the ... best c~ice to extend any ~ocjal welfare services 
to remote rural areat'h 

3.5. The Committee note that the planning and execu/ion of social wel-
fare services sponsored by the Central Social Welfare I Board in the rural 
areas are in the hands of Voluntary Workers eIevoted to the social weUare 
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actMties. The Committee, however, feel that there is scope for intensi-
fication of effort in this respect in the riual areas. The Committee would 
like Government to-

Ci) undertake 'on a regular basi .. evaJuJation of rural social welfare 
programmes as also achievements made in respect thereof, 

(ii) work out the percentage of expenditure incurred on rural social 
welfare activities as 'compared to expendU,ure on administrative 
processes and IlI1li!Jtain such information to help in arrivi~ at 
correct decisions, 

(iii) maintain an account regarding the number of voluntary insti-
tutions working in rural areas which have become self-support-
ing or reduced dependence on Governmeqt help, and 

(iv) explore new dimensions of work in the existing field or new 
directions of social weUare 'activities. 

3.6 As r~gards co-ordination of efforts of voluntary agencies inter se 
and <\S bctween voluntary and government organisations. it has bc.::n brought 
to the notice of the Committee that such co-ordination has been found in 
pradice to be wrv difficult and they do not lik~ to share their experience 
and help each other. 

3.7. The Additional Secretary, Department of Social Welfare stated, 
during evidence. that "We do not really have a sort of regular machinery for 
co-ordination in this. But we some times bring three or four agencies round 
thc table for discussing a specific problem." In reply to another question 
whl,ther government visualised any possibility of regular co-ordination 
hetween the Government and the All-India Organisations, the Additional 
Secretary stated "We have Dot seriously thought about it so far hecause we 
are covering the ground in patches here and there. But it is an idea well 
worth pursuing-having an All rndia Advisory Board or something like that 
in which all these agencies are represented. It can meet once in six months 
to discuss common problems. J think, at the moment. there is that gap in 
the organisational structure. I would personally consider an advisory board 
on Social Welfare in which all the All India Organisations and some of the 
Statc governments are represented would serve a useful purpose." 

3.8. The Committee are sorry to note that co-ordination betweea the 
Voluntary Organisations inter se and between the Voluntary and Govern-
ernment Organisations has been found! to be "Ny difficult in die absence 
of a regular machinery to do so. The Committee would like the Central 
Sodhi Welfare Board to undertake this important role and hold periodical 
meetings at which Voluntary Organisations of! an All India Standing. repre-
sentatives of States and the Central Social Welfare Dep8l1ment might be 
invited to discuss commOn problems regarding Social Welfare activities and 
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find agreed solutions to them. The Committee also recommend that GOT-

~mment may set up, an Alllndia Advisory Board on Social WeHare repre-
~enting official and non-official organisations doing Social Welfare work. 

B. Assistance to Voluntary Organisations 

3.9. The Committee have been informed by a Social Welfare Organisa-
tion, in written note, that "In order to further augment the resources avail-
able to the Society, to associate the general public with the efforts Illade in 
the welfare of the handicapped and to create a larger awareness in the 
national problem, the States should organise a National Day for the Handi-
capped. This should not take the form of ceremonial functions with the 
usual garlanding and speeches, but other media of publicity like the Televi-
sion,. Radio, Newspapers and Cinemas. Everyone (business houses and 
individuals) should be made to contribute a day's income to the community 
chest f~r the Handicapped with an appropriate relief in income tax for the 
purpose. This donation amounts to 1/365th of the income i.e.. about 
1 per cent and will not be a great burden on the doners." 

3.10. I n regard to the suggestion to organise a 'National Da)' in each 
State to further augment the resources as also to associate the general public 
with the efforts made in the Welfare of the handicapped and to create a 
larger awareness in the national problem, the Committee have been inform-
ed, in a written note that ''This will be a welcome suggestion. A beginning 
has already been made by the Government of India by asking the State 
Governments to celebrate the third Sunday in March which is celebrated as 
the 'World Disabled Day.' " 

3.11. The Committee are glad to note thlat a beginning bas already been 
made by the Government; to organise 'World Disabled Day'. In addition 
to this, efforts should be made to rouse interest of the State Governments 
in organising a National Social WeHare Week so as to create general public 
<consciousness towards the Social Welfare activities add augment the re-
sources available for such work. 

Field COllI/selling Service 

3.12. A Social Welfare Organisation has, in a written note, submitted 
to the Committee, stated "There is an urgent need for Field Counselling ser-
vice to be organised all over the country, especially to hclp Voluntary agen-
cics to improve their services. Social Welfare Agencies need to be guided 
both on administrative matters and on programme planning in Urban and 
rural areas, Though some effort in this direction is being made recently by 
the Central Social W_elfare Board, this service deserves to be greatly streng-
thened and spread out region-wise in the entire country." 

L438 LSSj71-4 
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3.13. In so far as the suggestion to Organise Field Counselling Service 
all over the country, the Additional Secretary, Department of Social Welfare 
stated, Juring evidence, "Since Social Welfare consists of different activities· 
un-connected with each other, it is difficult to have a field counselling Orga-
nisation which could be effective in the field. • . . . At the moment we have 
inspectorate Staff of the Social Welfare Board. They can be, to some 
extent. made useful for counselling to a limited extent. But we cannot 
think of expanding the organisation very much. Development has recently 
taken place in the Central Sqcial Welfare Board in the re-organisation. They 
have produced a unit called Field Counselling Unit. It will be seen how 
much effective it will be." Supplementing the information, the Secretary, 
CSWB stated that "realising this need a small Division-Field Counselling 
and Inspectorate Division-had been set up to guide, supervise the institu-
tions aided by the Board. This Division had already sponsored orientation 
courses of Inspectors and Welfare officers numbering about 50. They were 
getting training." 

3.14. The Committee 'feel daat it is worthwhile to render assistance-
Field Counsclling-to the Voluntary Organisations who) Reed it. The Com-
mittee note that a small Division in the Central Social Welfare Board viz. 
Fielcl Counselling and Inspectorate Division has been recently set up to-
render ~uch assistance. The Committee would like Government to eva-
luate the exteDt to which this Division is able to effectively assist the Volun-
tary Organisations in the field and take a decision in the ligbt thereof to: 
intensify / modify its activities. 

C. Grants-in-aid Programmes 

3.15. The Review and Evaluation Committees on the Programmes of 
the Central Social Welfare Board (RECPCSWB) have observed in their 
Report that the First Fiv~ Year Plan had recognised that major responsibility 
in the field of social welfare would fall on voluntary agencies. They had 
an important role to play in any plan of economic and social dC'Velopment 
of the country. It was, however, considered necessary that, in order to enlist 
their cooperation, adequate financial assistance should be given to them to 
strengthen their programmes and to extend them to new and underdevelop-
ed arcas. It was also realised that the numerous and complex social welfare 
problems would not lend themselves to an easy solution through a purely 
governmental organisation. The Government of India, accordingly, set up 
in 1953 an autonomous Board composed predominantly of non-official 
workers. The main functions of the Board were: 

(i) to render fipancial assistance to existing voluntary organisa-
tions; 

(ii) to promote setting up of social welfare organisatio~ in areas. 
where these did not exist; and 
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(iii) to coordinate assistance extended to social welfare activities 
by various governmental organisations. 

3.16. There was no precedent of large-scale Government programme of 
financial assistance to a variety of voluntary organisations. In addition, no 
reliable data was available. The Board had, therefore, to collect data to 
evolve its own procedures and methods to launch a countrywide programme 
of grants-in-aid. Immediately after its constitution, the Board appointed 
three expert panels to conduct a survey of the needs and resources of the 
spcial welfare organisations and to recommend the basis on which assistance 
could be given to these organisations. On the recommendations of these 
panels, the Board considered applications from voluntary welfare organisa-
tions undertaking programmes of social welfare and sanctioned gran~:: 

involving an amount of Rs. 19.34 lakhs for 1953-54. This was the begin.lA 
ning of the present grants-in-aid programme. .. 
Scope of Assistance 

3.17. The Grants-in-aid Programme covers social welfare services for 
children. women, the handicapped, the aged and the infirm, and the like. 
Under this programme grants are given to : 

(i) Orphanages. foundling homes. short-stay homes, creches, 
balwadis. nursery schools, infant health centres and child 
guidance clinics; 

(ii) residential institutions for the care. protection, training and 
rehabilitation of destitute and rescued women, and those in 
distress; 

(iii) Maternity centres in places where such services are not easily 
available and hostels for working women of low income groups; 

(iv) Social education, craft and recreational activities for women; 
(v) Institutions and hostels for handicapped persons. deaf and 

dumb. blind. mentally retarded, orthopaedically handicapped; 
and 

(vi) Homes and clubs for the aged and the infirm. 

3.18. During the course of the working of the programme. it was found 
that there were still some gaps in the field of social welfare and an attempt 
was made to fill in these gaps by : 

(i) Starting Special Schemes like Holiday Homes for children; 
(ii) Condensed Courses of Education for adult women; 
(iii) Night Shelters; 
(iv) Welfare Extension Projects in Urban areas; 
(v) Hostels for working women; 

(vi) Hostels for h'-lndicapped workers; and 
(vii) Small production-cum-training units for needy women and 

handicapped persons. 
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3. CJ. It was also decided to give assistance for coordinating welfare acti-
vities, medical social work in hospitals, etc. In order to develop pro-
grammes of social welfare in the areas where voluntary welfare organisations 
did !lot exist, the Board decided to give assistance to newly set up voluntary 
organisations on a more liberal scale. Explaining further about the lib:::ru1 
scale, the Department of Social Welfare have stated, in a written note "The 
Scheme of Welfare Extension Projects (OP) was started in 1954. Expendi-
tUJ;e on these Projects was being shared by the Central Board, respective 
State Government and Voluntary contribution in the ratio of 2 : 1 : 1. It 
was decided in 1961 to hand over the activities of these projects to the 
locally formed Mahila Mandals and to such other voluntary institutions, 
which were prepared to take up the activities of these Projects in the rural 

{;t~reas. Expenditure on the Mahila MandaI is being borne in the ratio of 
.".A. .:: 1 by the Central Board and by State Government/Local Body/Voluntary 
'9>ntribution. The question of existing scales and liberal scales does not 

. arise in this case since the manner of implementation and the pattern of 
assistance was revised. (In this connection, it may however, be mentioned 
that under the general grants-in-aid programme, the grants were given by 
the Central Board on equal matching basis, whereas in the case of Mahila 
Mandals the grants are sanctioned to the Mahila Mandals voluntary institu-
tions in the ratio of 3 : 1.) Thus the grants given by the Board under the 
Mahila Mandai Programme are on a more liberal basis than grants given 
under the general grants-in-aid. In the case of voluntary institutions in the 
Border Areas grants under the general grants-in-aid programme are being 
sanctioned to meet 95% of the expenditure on approved programme and 
the institutions are required to raise 5% by Local contribution. Otherwise 
grants under this programme are sanctioned on equal matching contribution." 

Period of Assistance 

3.20. Grants were given initially for a period of one year. On the 
basis of experience gained, it was not possible for voluntary organisations 
to develop their programmes on a long-range basis in the absence of a long-
term programme of financial assistance. Accordingly, it was decided that 
during the Second Five Year Plan period, assistance may be provided to 
selected and established voluntary organisations for the Plan period. This 
procedure has been continued in the Third Fjve Year Plan. 

Eligibility for ASl·istance 

3.21. To be eligible for assistance from the Board, an institution has to 
satisfy the following criteria : 

(a) it should be working in one of the fields mentioned in para-
graph above; 

(b) it should have a regularly constituted Managing Committee; 
(c) it should be able to raise necessary matching contribution; and 
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(d) on the basis of its past performance, it should have the capacity 
to implement programmes for which assistance is sought and 
it should be capable of developing them on defined lines. 

Pattern of Assistance 

3.22. In the First and the Second Five Year Plans assistance was avail-
able for expansion, development and improvement of the activities of 
voluntary organisations. In the absence of maintenance grants from the 
State Governments, the institutions found it difficult to sustain the prog-
rammes beyond the period of the grant. On the basis of recommendations 
made by the Grant-in-aid Code Committee, the Board decided to limit their 
assistance during the Third Five Year Plan largely to consolidation and im-
provement of the activities started in the First and Second Five Year Plans 
and in some cases for development and expansion of the existing prog-
rummes. 

3.23. During the First Five Year Plan, the maximum grant admissible 
to an institution was Rs. 15,000 for one year. In addition, grants were 
given for the purchase of mobile vans and construction of buildings. During 
the Second Five Year Plan, the pattern was changed as follows: 

(i) One Year Grants Rs. 5,000 

(ii) Plan Periods Grants " 50,000 
(iii) Grants for purchase of mobile van 
(iv) C0nstruction of buildings. 

" 15,000 
" 15,000 

3.24. In the Third Five Year Plan the ceiling forOii) and (iv) was 
raised to Rs. ] 9,000 and Rs. 25,000 respectively. At present no grants 
are being given for vans; whereas the grant for construction of a building 
has also been restricted to Rs. 5,000. The ceiling of grants for special 
schemes are :-

(a) Holiday Homes 
(b) Working Women's Hostel 
(c) Night Shelters 
(d) Welfare Extension Project 

(Urban) 

Conditions of Grant 

Rs, 

" 
" 

3,250 (for one year per camp) 
15,000 (for one year) 
6,500 (for one year) 

25,000 (for three years) 

3.25. Grants sanctioned by the Board are subject to certain general 
conditions such as : 

(a) Registration of the organisation under an appropriate Act; 

(b) Well-defined constitution with arrangements for re~lar re-
constitution of the Managing Committee; 



48 

(c) Throwing open the institution to all castes, creeds and com-
munities without distinction; 

(d) Availability of trained staff; 
(e) Regular maintenance of accounts and their audit; 
(f) Maintenance of ininimum standards in the implementation of 

the programme; 
(g) Raising the minimum matching contribution; and 
(h) Acceptance of inspection by the nominees of the Board. 

Matching Contributiofl 

3.26. Generally, all grants except those given for developing. special 
schemes are given on a matching basis. In the First Five Year Plan, a 
grantee institution had to raise and spend an amount equivalent to the quan-
tum of its grant in addition to normal expenditure'. During the Second Five 
Year Plan, one of the conditions of grant was that a grantee institution 
should maintain its normal level of expenditure on welfare nctivities but in 
no case this expenditure was to be less than the grant. New organisations 
were required to raise resources to meet one-third of the co~t of the prog-
ramme. Grants for building were given on 50 per cent basis and in the 
case of grants for purchase of mobile vans, the institutions were required to 
meet the cost of maintaining and equipping them. During the Third Five 
Year Plan, the Board's assistance is limited to 50 per cent of the approved 
expenditure on consolidation and improvement of the activities started with 
the help of grants given in the earlier Plants. Grants to new institutions are, 
however, given on the basis of 75 per cent of the approved expenditure. 

Procedure 
3.27. In order to assist and advise the Central Board in the implemen-

tation of its programmes, the State Social Welfare Advisory Boards. were 
. set up in different States. Applications for financial assistance made by 

voluntary organisations on the prescribed forms are submitted to the State 
Board concerned. The applications are scrutinised in the office of the State 
Board and thereafter the requests of the institutions are considered at a 
full meeting of the Board. The recommendations of the State Boards are 
forwarded to the Central Board for approval. The grants are released by 
the State/Central Board on receipt of (a) institution's acceptance of the 
conditions of the grant, (b) detailed budget estimates and (c) statement of 
accounts in respect of previous grants, if any. The accounts of the grant 
as also of the institution's matching contribution, are submitted to the 
State/Central Board for acceptance. In the First and the Second Five 
Year Plans, grants were sanctioned directly by the Central Board. On the 
recommendations of the Grant-in-aid Code Committee, the Board decided to 
decentralise the work of grants-in-aid and the State Boards have been em-
powered to communicate sanction of the grant on one-year basis, receive 
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budget estimates, release funds and accept the audited accounts thereof. This 
was only decentralisation of the procedure and not decentralisation of the 
power which still vested in the Central Board. Similar procedure is being 
followed in case of grants for Holiday Homes; in case of other grants, sanc-
tions are issued by the Central Board. 

Inspection 

3.28. It was realised as early as 1954, i.e. immediately after the launch-
ing of the programme of grants-in-aid that regular inspections played .1 very 
important part in any large scale grants-in-aid system. The Board, there-
fore appointed four Inspecting Officers at the Centre who went round the 
country and reported about the utilisation of the grants by the grantee insti-
tutions. Later, when the work of grants-in-aid developed, it was decided 
to attach Inspectors and Welfare Officers to the State Boards to assist them 
in the inspection work on a regular basis. At present 24 Inspectors and 20 
Welfare Officers are working in different States. They are Central Board's 
employees and the entire expenditure on their salaries, allowances, etc. is 
borne by the Board. The reports of the Inspectorate are made use of in assess-
ing the work done by the voluntary organisations and to consider their appli-
cations for a future grant. 

Progress 

3.29. Since the inception of the Board in 1953, 14,693 grants amount-
ing to Rs. 370 lakhs were sanctioned up to the end of the Second Five 
Year Plan. During the Third Five Year Plan 7,066 grants amounting to 
Rs. 1 RO lakhs have been approved during the first thrce years. Thus, in 
all a total of nearly 22,000 grants involving an amount of Rs. 5.50 crores 
have been sanctioned to over 6,000 institutions. 

Policy of the Board 

3.30. The Central Social Welfare Board has been functioning for over 
ten years. One would naturally expect that the Board would have evolved 
by now a definite policy or a settled course of action or a few broad 
principles and priorities which would guide and enlighten its activities and 
programmes. The policy would naturally include some broad aims, obiec-
tives and the targets which the Board would endeavour to attain over a 
specific period of time. The Committee (RECPCSWB) has noted with 
regret that the Board has not at any time explicitly enunciated such a policy; 
nor has it laid down any broad procedure of action. 

3.31. In the absence of a clear poliCy or a well formulated programme 
of activities, based on cogently thought-out priorities related to the welfare 
needs of the country, it has been difficult to dovetail the developing prog-
rammes of the welfare agencies into the grants-in-aid programme of the 
Board. This has also led to a number of new agencies coming forward to 
undertake easily organised but routine type of welfare services. This is 
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illustrated in the few agencies covering largely a few type of activities in the 
field of child welfare and women welfare. The difficult service area of the 
rehabilitation of the handicapped has been neglected to a certain extent. 

3.32. No doubt a large number of institutions have been assisted but the 
grants have been generally given to the applying agencies in the various 
fields on an ad hoc basis relying on the applications received. The giving 
of grants has not been related to a clear cut policy of developing certain 
programmes or having a co-related comprehensive system of developing wel-
fare services to meet specific or surveyed needs. This has resulted to some 
extent in advanced areas getting a larger volume of grants or developing a 
large number of certain types of institutions, such as balwadis and craft 
classes for women, and backward areas developing none. The matching 
contribution has also acted as a brake in needy but poor areas so far as the 
condition hindered their conting up for undertaking welfare services for lack 
of resources or personnel. 

3.33. The Committee have been informed by a Social Welfare Organisa-
tion, in a written note, that "Our experience also indicates that it is just a 
handful of people in any Voluntary agency who do virtually all the slogging 
often neglecting their normal work or the attention they should give to their 
families. This is a strain under which an individual cannot work indefi-
nitely except at the cost of the organisation or of his business. In ordcr to 
ensure that the work of the organisation is systematically carried out, re-
cords and accounts are properly maintained, each voluntary agency should 
be provided with a subsidy in thc form of a speciflc grant-in-aid to hire 
secretarial help. This should bc given not only to all-India bodies but also 
to local units." 

3.34. Another Social Welfare Organisation has informed the Committee, 
in a written note, that "In order to accomplish thc objectives of Social Wel-
fare, total plan outlay of Rs. 41.38 crores appears to be very inadequate, 
being a meagre 0.2 per cent of the total Fourth Plan outlay and investment 
of Rs. 22635 crores. The sum of Rs. 41.38 crores on Social Welfare is a 
drop on the hotplate of the necds of the millions. Hence, unless the im-
portance of total integrated social welfare is realised by our planners and 
more funds provided for a dynamic policy and programmes of social wel-
fare, it is not possible to implement all the Social Welfare Programmes." 

3.35. It has further been stated that "The grants given by the Central 
Government need to be increased for all bona-fide organisations of an all-
India nature, if they arc to fulfil their Voluntary Welfare functions. thus re-
lieving the State a part of the responsibility. It is also suggested that grants 
be releascd in the early part of the financial year, so that aided organisations 
may not have to face difficulties in meeting their legitimate commitments 
especially with paid personnel." 
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3.36. An Institute has informed the Committee, in a written note that 
"Many good, Institutions close down because they do not have funds to dis-
tribute salaries to the staff and to carryon day-to-day work of the Institu-
tions. They close many a times simply because the grant-in-aid does not 
come in time and the authorities may not be in a position to face the 
demands for salaries of the employees. These Institutions try to pull on 
till they get money either on loan or utilise some other funds which are not 
meant for their use. But eventually their closure is certain if these condi-
tions continue." 

3.37. Another Institute has informed the Committee that asking grant-
in-aid from Central Governmeot through State Government is a very diffi-
cult job. Sometimes the applications are forwarded and another time they 
remain in their files. 

,3.38. A Social Welfare Organisation has expressed its views, in a 
written note to the Committee to the effect that the grants are released 
virtually on the last day of the year which means that either the money is 
wasted in immediate or wasteful purchases or is to be carried over as a 
balance for the next year. It has further been stated that Government is 
very much enamoured of the 20% to 60% matching contribution by the 
grant receiving agency. This practice should be discontinued because it in-
vites corruption, manipulation and false book-keeping. 

3.39. An eminent Social Worker stated, during evidence. "When the 
grant-ill-aid is given to the voluntary organisations, it should be given on 
merit. ]t is not a charity. Whoever is given that grant-in-aid, it is country's 
money to a field work. It is a sort of-I do not like to use the word 'charity' 
ugain and again-but that type of spirit should not be there. It is not for 
the begging they are getting. Because they arc doing some work, that is 
why it is needed that particular work and that particular organisation should 
he helped." It was further stated "I know that even if you have passed any 
Resolution or Act in Parliament, I do not know, the system is such, whether 
grants could be released in time. It is one of the greatest handicaps of the 
voluntary organisations in the country today from all levels that they do not 
get the grants in time." 

3.40. It was suggested by the witness that "There should be a definite 
procedure of releasing the grant and I would further suggest that the person 
who does not follow that procedure should either be transferred from that 
office or he should be punished. There is no deterrent punishment. The 
general feeling is that anywhere anybody can do any thing and get out of 
it .... The first instalment of the money should be released in May if not 
in April and the second instalment should be released by August. Here T 
would like to say that unaudited statement should be sent by the Organisa-
tions before the first instalment is given. It may not be upto March but at 
least it should be upto December, and of course, August, if it is possible 
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-audited acc01!Ints shGuld be given and at least unaudited accounts of the 
whole year alongwith the full report should be sent and by November full 
grant should be released." 

3.41. The witness pointed out that "even the money to the Central 
'Social Welfal1e Board is not rcleased in time by the Government." It was 
added that "It is created ...... ~y the Government of India and unless the 
Government of India releases the money in time, they are not able to 
release the money further in time and the result at the lowest level is that 
the workers are suffering. Here 1 suggest that the money should be re-
leased in the first week of April for the Central Social Welfare Board." 
The witness a1so said that "The Central Social Welfare Board are 
having almost the same money as they had when they started but their 
number of commitments is larger and, as time is passing the salaries of 
the people have been going up and all their bther commitments have gone 
up and it becomes very difficult for the Central Board to have this type 
·of extra-expenditure." 

3.42. During evidence, the Secretary, Central Social Welfare Boaro did 
not agree with the allegation that the Central Social Welfare Board released 
grants on the last day. In support of his statement, he gave the following 
-figures for the vear 1969-70:-

lst Quarter-April to JUDe released 

2nd Quarter-July to September released 

3rd Quarter-October to December released 

4th quarter-January to March released 

TOTAl. 

Jakhs 
13·39 

72'08 

76'80 

66·00 

228·27 

3.43. He further stated "In the beginning we cannot make large amounts 
of releases because the institutions have to fulfil conditions of the letter of 
sanction and comply with the requirement of grants. The releases arc made 
as the institutions comply with them," In rep.y to a question, the Additional 
'Secretary Department of Social Welfare stated that "I agree there has been 
certain amount of recrimination on release of grants .......... Ministry of 
Finance releases in instalment spread over the year. The present pattern 
is: 1/ 12th of tbe amount is paid straightway in April-beginning of the 
financial year. Second instalment-1/6th of the amount is paid in May. 
Third instalment ith is paid in July. Fourth instalment tth is paid in 
October and the 5th instalment i.e. the balance is released in January. So 
-in the beginning of May they would have about tth of the money. 
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We release fund to the Central Board and the Central Board releases 
to tht:. State Boards. The State Boards release further. The time is con-
sumed in eac~ of the stages. There is absolutely no question that 100% 
doles are given by the Government. The institutions should be able to 
survive for a couple of weeks or months even if the grant is late. The 
necessity arises to go to Finance Ministry by June or July. It is a matter 
to be thought over if other Ministries too ask as we do, they will not have 
any money." 

3.44. In reply to a question, he stated "There is no question of lapse 
in these matters." 

3.45. When asked to explain what was the difficulty in releasing the 
grants in less number of instalments, the Joint Secretary and Financial 
Adviser, Ministry of Finance stated "The pattern which has been explained 
just now is a pattern which is applicable for grants-in-aid to all autonomous 
bodies, even Universities ge~ like this. The first instalment is 1/12 because 
the vote on account is taken in the month of April. we cannot release 
more than this. As soon as full budget is passed. we give t for the first 
three months. As soon as the ] st Quarter is over, we give for another 
quarter. nlis is paid in advance, as they give their expenditure statement. 
In the third quarter they again get for one quarter in advance. It is only 
for the final quarter that we make the ad.iustment on the basis of expendi-
ture. There should be no difficulty in this arrangement. 

As regards delay in sanction, the main reason was that every applica-
tion had to come to the Central Social Welfare Board for sanction and 
the State Board had no power to sanction even the routine applications. 
The Board has taken a decision very recently that all the applications 
from Voluntary Organisations will be sanctioned by the State Boards to 
the extent of the recurring grants they have been getting every year. Only such 
applications will come to the Central Board for sanction which are from 
new organisations, or if more funds are to be sanctioned to an existing 
organisation. Thus the problem of delay will considerably be solved." 

3.46. The Secretary, Central Social Welfare Board, explained "TIle 
procedure hitherto followed by the Department of Social Welfare has already 
been explained. We tried to change this procedure and our proposal was 
that instead of five instalments, the grant should be released in three instal-
ments. The first one could be 1/12 as at present and then the rest of the 
amount should be released 50: SO in two instalments. That was not 
accepted by the Department because the Finance did not agree. J will 
explain flow the amount was released during the current year : 

(i) Instalment due in April, 1/12 

(if) Second instalment due in May 

(iii) Third instalment due in July 

Received in May 

Received in August 

Received in Octo tier. 
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Now delays in the release of amount after discussions have been reduced 
to some extent. Now· the statements of expenditure are forwarded by the 
Board without any reference to the balance lying with tbe Board on the date 
of application. Previously, unless the amount was considerably low on the 
date of application, the application would not be considered. That was 
last time. This year this has been changed. There will be some improve-
ment. But in our Board's view-that is the view of our Chairman the 
instalmc.nt should be cut down from five to three. We have n'O objection 
to the first instalment of 1/ 12th. Thereafter the balance money can be 
released in two instalments of 50: 50". 

3.47. In reply to a question, the Joint Secretary and Financial Adviser, 
Ministry of FiQ'ance stated "Even if the money is released to thtm in 
lump sum, they would keep it in a bank. We have to see to the progress 
of the expenditure. What is the use of giving the entire money in one 
instalment, as it has to be spent gradually over a year ....... The Finance 
Ministry has no objection to release one fourth amount every quarter on 
the basis t1f the total budget provision for the Central Social Welfare Board. 
Exactly the same system we are following for all other institutions. It 
should be followed for the Central Welfare Board also." 

3.48. In regard to an observation that the pattern of Central assistance 
in the Ft1urth Plan has been changed from the "Scheme and Sectors basis" 
to "block grants", the Additional Secretary, Department of Social Welfare 
stated "The State Government mayor may not give anything at all for 
social welfare because when you give a block grant to the State, the block 
grant covers a few items like diet supplies; a few schemes which form 
not mon .. than 20%. That was the position of N.D.C., last year. So if 
you give to a state Rs. 50 crores, as a block grant with tied up parts upto 
Rs. 10 crores, you can say that this could be spent on certain specific items, 
mostlly on agricultural sector. llhe rest only on social welfare and may 
be they may spend much more. After all this is the federal Government 
in action ...... I have a great deal of knowledge about the block grants 
and also various discussions that took place after this. Even today many 
of the schemes like grants by the Central Social Welfare Boarcl: are some-
time being objected to by the States and one or two States have written to 
us saying that we are really using Central funds for Social welfare durin~ 
the emergency and calling it an All India Body and things like that, but 
it has a doubtful legality. Their point of view is to put the money in the 
Central pool. Of course, 110 body is on war path on thi~ issue. But in the 
light of the previous discussions which have taken place at the different levels. 
it will be very difficult for us to keep the funds tied. We have kept 
sufficient funds. And in the Fourth Five Year Plan we can probably 
6trengthcn it. That may be our policy." 

3.49. The COlI!miitee do not agree with the suggestion made by some 
Social Welfare Organisations that grants 'be released in the beginning ef 
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the financial year in (ull as they feel that all fhe moocy cannot and need 
not be spent in the beginning of the year. They tJgree that it iii essential 
that the grant.. should be released in time to obviate financial difHcul1es 
of the Social Welfare Organisations. The Committee<, however, feel that 
Ccntra) Social Welfare Board has been functioning for over ,ten years and 
one would naturally expect that the Board would have evolved by now a 
definite policy or a settled course of action or a few broad prindples ami 
priorities which would guide and enlighten its activities and programmes. 
Thc policy would naturally include some broad aims. objectives and the 
targets which the Board would endeavour to attain over a specific period 
of time; but the, Board has not at any time explicitly enunciated such a 
policy, nor bias it laid down any broad procedure of aCfion. They, there-
fore, 'recommended that the question of releaf>ing graid, in time, may be 
reviewed in depth by GoveFnment and a clear pr~edure laid down with 
a view to redress the grievances of the Voluntary 'Organisations who are 
getting grBnts-bt-aid from the Government. 



CHAPI'ER IV 

SOCIAL WELFARE PROGRAMME 

A. Family and Child Welfare Projects 

4.1. The Government of India, in the then Ministry of Law and Soc..ial 
Welfare, have in their Resolution No. F. 13-9/67-SW.2, dated the 27th 
OctJobcr, 1967 stated as follows ;-

"The Government of India have been taking v<lrious measures to 
promote the development of the country's human and material 
resources through successive Five Year Plans. One of the most 
effective means of developing human resources is to concentrate 
on the. Welfare of Children. Although numerous programmes of 
Child Welfare have been promoted both with the help of the 
State Governments and Voluntary Social Welfare Organisations, 
much remains to be done for meeting the essential needs of 
children in the country. The problem requires an assessment of 
the needs of the child during the various stages of development 
and formulation of programml.!s to meet these needs in the con-
text of the prevailing conditions and the ideals of a Welfare State 
wedded to ensure its people social and economic justice and 
equality of status and of opportunity." 

4.2. The Committee on 'Preparation of a Programme for Children' 
(RepC) have observed in their Report that "The needs of Indian Children. 
like those of children elsewhere, are related to the biological requirements 
of their growth, the social environment in which they are born and brought 
up and the expectations of adult life for which they are prepared. The needs 
vary with the stages of growth of the child and have to be studied in relation 
to the five main stages, viz. (i) intra-uterine stage, from conception to birth, 
tii) infancy, from birth to one year, (iii) pre-schooL stage, from I year to 
3 years, (iv) pre-scho'ol stage, from 3 t9 6 years, and (v) school stage, from 
6 to 16 years. Although the biological requirements are basic to the growth 
of the child, they are influenced considerably by the social environment. 

It was not possible to examine the needs of children without considaing 
conditions in the family in which they grow. Family is the primary social 
institution for the care and protection of the child. This fact has been 
accepted in all societies. Although the society and the State also have res-
ponsibilities for the well- being of the child, their principal responsibility 
should be to assist the family in every way to fulfil its natural and social 
obligation. 

S6 
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The family as a socia~ institution is influenced by various socia} and 
economic forces in the society. The family in India has been shaped by tradi-
tion, history and religion as well as by economic and social factors. The-
stability of the family, amidst the vicissitudes in the political life in the 
country, has been a significant feature of the Indian society. The joint family 
has been the mainstay of social life, specially in rural society. It embodies 
common rights in property, a common family hearth, common worship and 
pooling of resources of the members of the family for food, clothing, housing, 
education, medical relief, recreation, customary needs and obligations, etc. 
The institution 'of the joint family has provided, to a great extent, security 
to children amI promoted measures for their weJI-being within the available 
resources. 

The Committee (RCPC) recognises that whatever may be the effect of 
geography, philosophy, religion and culture in shaping the life in the family. 
the realities of economic situation & the struggle for existence of the common-
man have a profound influence on the care and well-being of the child. 
The Indian population has been subjected to famine and vicissitudes of 
nature, wars and conquests, and recent partition of the country, creating 
social stresses and economic 'insecurity of family life. lfue nation has nO' 
doubt made progress in many spheres since independence, but even now 
the families of less privileged sections of population e.g. landless labourers 
forming one third of the total rural population, are not in a position to pro-
vide the care and security needed for the normal growth of their children. 
Millions of children suffer from malnutrition and other consequences of 
poverty. Additional support therefore needs to be provided to enable the 
family to fulfil its obligation to its children in terms of nutrition, health carl!, 
education and social well-being. The Committee lRCPC) thinks that the 
State has to take cognizance of this critical social situation and give an over-
riding priority to measures for the development and welfare of children. 

Thc families in the cities are experiencing social and economic change 
as a result of urbanisation. A break-up of the joint family system due to' 
economic change, emerging occupational patterns and decreasing influence 
of religion and rural traditions is being experienced. A !'.malltr fannly unit 
is gradually replacing the large joint family under the impact of the prevail-
ing housing conditions and other social and economic factors. Moreover. 
industrial development in urban areas has been accompanied by emergence 
of slums, exposing the families 'living in these slum areas to conditions 
which are detrimental to the healthy growth of children. Inadequate housing. 
squalor and lack of sanitation contribute to the creation of an unhealthy 
social environment. Low family income results in the denial of nutritive food 
and education so viwl for the growth of children. The slums create conditions 
for the spread of delinquency and destitution among children residing in 
them. 
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Baric Needs of a Child 

After having stressed the importance of the family in the life of the child. 
it is necessary to examine in some detail his basie needs. One of these needs 
is to accord due recognition to the individuality of the child. Maternal protec-
tion. love and understanding in thc home and the family are essential for his 
growth. Th~ Committee (RCPC) believes that the child should not be 
separated from the mother except for any social reason. 

The chHd has special needs in respect of health. From the time of concep-
tion both mother and child should be protected against diseases and a sick 
child should receive proper medical treatment. Communicable diseases are 
the major cause of sickness and death during childhood. Maternity and child 
health services are, therefore. basic to the development of health of mother 
and child. Similarly nutrition is basic to health and adequate nutritive food 
for the expectant mother and the nutritive food is a necessary condition for 
the healthy growth of the child. Food adapted to the specific requirem.ents of 
the child at different ages has to be provided in requisite yuantities. Hunger 
and mal-nutrition undermine and stunt the growth of the child and prevent 
him in later life from making his full contribution as a productive worker. 
Slowness, lethargy, apathy, inefficiency in work and social relationship can 
be traced to dietary deficiencies. Shelter against the rigours of climate is 
another need. It has to be ensured that the chUd lives in a house that not 
only provides sufficient accommodation but also shelter against severities of 
weather. 

Education is an essential need of the child, speciaIly such education as 
will help him to develop knowledge, judgement, moral and social values and 
enable him to play his ro!c in society. when he becomes an adult. A sound 
educational Slystem is also vital to the development of the community and the 
nation as a collective entity. One problem of developing educational facilities 
is to determine the priorities to be given to pre-school, primary. secondary. 
technical and college education. The Committee (RCPC) is of the view that 
pre-school education has to be considered a basic educational and social 
preparation for subsequent development of the child. 

Another need of the child is play and recreation for his balanced growth. 
Experience shows that the child, sp:::ciaUy the pre-school child, grows and 
acquires social values through play and recreation. The media of play and 
recreation should be utilised effectivCfiy to provide facilities of creative expres-
sion. which is an important factor in the healthy growth and dewlopment of 
the child. 

The welfare services are not only to be provided for the handicapped, 
destitute or delinquent children, but also for the normal children to overcome 
the influences in the community that interfere with their development and 
growth. The dynamic political, economic and social developments are caus-
ing profound changes in the structure and composition of ~ociety throughout 
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the country. The social institution of the joint family, which provides security 
to the child, is undergoing transformation and its capacity to meet its respon-
sibilities is progressively getting impaired. In addition, the old feudal orga-
nisation of rural communities is being influenced by the introduction of a 
democratic system. Besides, sudden contact with new cultural patterns 
stimulates new, often unwholesome wants, disrupts the family structure and 
displaces traditional morality without substituting sound new values. Added 
to it are the problems of migration of population from the rural areas to 
newly created industrial complexes. The more sudden the transformation. 
as in the case of some of the tribal areas, the more difficult is the adjustment 
and more pronounced are the frustrations. Thus sudden economic changes 
duc to technological advances create a social vaccum, which provides a 
situation for social disorganisation and maladjustment. The Committee 
t RCPC) would like to emphasise that in such situation!; additional social 
welfare services are required for the normall growth of the child." 

4.3. The said Committee has further observed in their Report that "The 
size of the population of children and mothers is so vast and the needs so 
varbJ that any programme of welfare services that may be designed will call 
for its implementation, united effort of all concerned-Government. commu-
nity and individual families. The Committee (RCPC) would like to point out 
that unless a climate of cooperation is created for meeting the needs of 
children and mothers all over the country, it would be almost impossible to 
meet the challenge posed by an adequate programme for the welfare of Indian. 
children. 

l\1<Jt<.'rnity and Child Health services are basis to the growth and develop-
ment of child. The primal1,Y health needs are that (a) every expectant and 
nursing mother maintaining good health. learns the art of childcare, has a 
normal delivery and bears healthy children; and l b) every child lives and 
grows in a family unit with love and security. has healthy surroundings. 
receives adequate nourishment, health supervision and efficient medical atten-
tion and is taught the elements of healthy living. 

It has been mentioned elsewhere that the services required for the various 
needs of mothers and children will have to b(( organised on an immense 
scale. Women in the age group 15-45 conStitute nearly 22 per cent of the 
total population. Children in the a,ge group O-lA constitute another 40 per 
cent of the total population. Thus health needs of nearly 62 per cent of the 
totaJ population have to be met through maternity arid chIld health services. 
Of these only a small proportion 'are being reached at present through the 
existing services and compared to. what has. already been. achieved, the:re is 
a vast field which still remains to be covered." ." , . 
Holiday Homes 

4.4. The Review and Evaluation Committees on the Programmes of the 
Central Social Welfare Board (RECPCsWB) have observed in their Report 
438 LSS 71-5 
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"While the Board could not encroach upon the domain of education it could 
with advantage take some initiative in aiding voluntary institution.:; to org.a-
nise holiday homes for children of the school-going age. The Board at Its 
meeting held in August, 1958, decided to sponsor and assist a scheme for 
children of fam'ilies in low income-groups. The aim of holiday camps is to 
organise leisure time activities for children of 12 to 16 years of age of parents 
earning Rs. 200 or less per month during the vacations for periods extending 
to 21 days. The Board has so far approved grants for nearly 500 camps 
involving a total amount of Rs. 14.40 lakhs. 

Welfare Extension Project (Urban) 

Another important advance made by the Board was in the field of urhan 
welfare. The increasing paee of industrial development has been <.i.::compa-
nied by a rapid growth of slums in the urban and new industrial areas. This 
has given rise to numerous problems of housing shortages, lack of civic 
amenities and increase in juvepile delinquency. In order to Theet the pressing 
needs of these -areas, the Boards decided in 1958, to provide assistance to 
voluntary institutions for organising welfare services in urban urC3S with 
voluntary participation. These projects envisage a multi-dimensionui' approach 
to the provision of certain minimum welfare services in cooperation with 
local civil authorities, wherever possible. The projects provide a closcly-
knit programme of services such as balwadis, creches, craft and adult educa-
tion for adult women, educational programme for the youth and m:1tcrnity 
and child welfare services. 

The information regarding number of Welfare Extension Projects 
(Urban), amount sanctioned and amount released during Second tlnd Third 
Plans and from 1966-67 to 1970-71 is given below;-

Period 

1. Second Pial! 
1958 to 1961 

2. Third Pial! 
1961 to.1966 

3. 1966·67 

4. 1967·68 

5. 1968-69 

6, 1969·70 

7. 1970·71 

• • 

• 
• • • • • 

TOTAL • 

No. of Amount of Amount of 
Projects grant grant 

existing sanctioned release;! 
in 1akhs in lakhs 

-------------

66 16'47 8·70 

74 21 ,14 18'66 
56 8'70 2·22 

31 1 ·97 2·07 

30 1 '99 1 '84 

29 1 ·86 1 ·46 

32 2'04 2·81 
-~.---------------

49'17 37 ,76' 
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4.5. In regard to the Family and Child Welfare Programmes, the Com-
mittee have been informed by the Department of Social Welfare, in a 
written note, that the Family and Child Welfare Scheme is the largest single 
national programme directed towards the welfare of women and children 
in rural areas. . The programme was initiated on the 14th November, 1967 
as a follow up of the earlier programme of the co-ordinated Welfare Exten-
~ion Projects and the Integrated Demonstration Projects initiated by the 
Central Social Welfare Board and the Ministry of Community Development 
-during the early Five Year Plan. The objective of the programm~ of 
Family and Child Welfare includes: 

(a) Provision of integrated services to children in the Villages, 
specially those in the pre-school stages; 

(b) Provision of basi.: training to women and young girls in homc-
craft, mother-craft, health education, nutrition, education, child 
care and essential health and maternity services for women: 

(c) Assisting women in the villages through Mahila Mandals and 
specially established centres as well as existing agencies for 
obtaining supplementary work and income augmenting family 
welfare; and 

(d) Providing cultural, educational and recreational activities for 
women and children. 

4.6. The programme is based on the joint cooperation of the Local 
Bodies, the Panchayats and the Panchayat Samities, the C{)mmunity Deve-
lopment Administration, the local volurtary organisations and the Social 
Welfare Department. It has the combination of institutional set-up at the 
main centre, extension services at the sub-centres and promotion of ser-
vices by the local organisations through aided centres at the village level. 

4.7. A total provision of Rs. 7 crores has been made in the Fourth 
Plan for the programme. The UNJCEF gives assistance for the promotion 
<>f training programme and for the supply of equipment and vehicles. The 
Central Social Welfare Board is entrusted with the responsibility of imple-
menting the programme at the field level. At the State level the programme 
is promoted by lhe State Social Welfare Advisory Board in cooperation 
with the State Department of Social Welfare/Rural Development/Commu-
nity Development/Panchayati Raj. At the Block level the programme is 
executed by the Functional Committee having representatives of the Pan-
chayat Santitis and the State Welfare Advisory Board. 

4.8. Each Project is provided with one main centre baving Oriha Kalyan 
Kendra and Bal Vikas Kendra, five sub-centres and two aided centres. 
The project is serviced by two mu1c.hya. sevikas, 6 bal sevikas, two gram 
:sevikas and 7 sahyak (helpers). The services of the Commtil'lity Develop-
ment Administ.nrtion, Primary Hcal1b Centres and the viI/age schools are 

• 
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being utilised for providing integrated services for women and child wel-
fare. 

4.9. Uptil now 175 Family and Child Welfare Projects have been estab-
lished in different parts of the country. Fifty m,pre projects have been 
sanctioned during 197()'" 71. 

4.10. Each ;Family and Child Welfare Project has a provision of 
Rs. 61,810 for recurring expenditure and Rs. 55,000 as non-recurring ex-
penditure. The non-recurring expendit'lre includes provision towards con~ 
struction of the building at the main centre as well as at five sub-centres. 
The budget provision for the total programme for 1967-68 was Rs. 6.13 
lakhs, in 1968-69, Rs. 6.20 lakbs, in 1969-70 Rs. 100 lakhs and in 
1970-71 Rs. 1.40 crores. The UNICEF grant for the total programme 
came to $ 177,000 during 1967-68, $ 193,000 during 1968-69 and $ 220,000 
during 1969-70. For the year 1970-71 a provision of $ 145,000 has 
been made by UNICEF. 

-1.1 1. The Department of Social Welfare constituted a Evaluation Com-
mittee in 1969-70 under the chairmanship of Shri P. P. I. Vaidyanathan,. 
Additional Secretary, Government of India with representatives from the 
Planning Commission, Department of Community Development, Schools 
of Social Work and the Central Social Welfare Board, Indian Institute of 
Public Administration and the Department of Social Welfare. The Evalua-
tion Committee has already submitted its Report. The Evaluation Com-
mdttee has found the programme useful. It has suggested that the pro-
gramme should not only be continued but further developed. The Com-
mittee has, however, suggested various modifications in the contents of the 
programme as well as recommended strengthening the administrative per-
sonnel at the Centre and the State levels for the effective irnplemention of 
the programme at the field level. 

-1-.12. According to the existing arrangement the Programme of Family 
and Child Welfare, incorporated in the Fourth Five Year Plan under 
Social Welfare Sector as a Central Scheme, has been entrusted by the 
~partment of Social Welfare to the Central Social Welfare Board for 
its implementation. The Department releases the fund:; allotted for the 
programme under development plan to the Board in instalments. It has 
signed a Plan of Operation for assistance with UNICEF. 

4.13. It has constituted an Inter-ministerial Coordination Committee for 
securing cooperation of other Ministries and U.N. Organisations. The 
Central Social Welfare Board has constituted a small standing Coordina-
tion Committee with representatives of the Department of Social Wel-
fare, Planning Commission and UNICEF to advise on the day to day prob-
lems that may emerge in promoting the programme. The Central Board 
sets the pace of the programme by selecting the projects, preparing detailed 
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programme for each project and releasing funds along with detailed guide-
lines for the promotion of the programme to its State Social Welfare Advisory 
Boards. 

4.14. At the State level the State Social Welfare Advisory Board assum-
es the responsibility of implementing the programme. It receives funds 
from the Central Board. The State Board has also constituted a State level 
Coordination Committee with representatives of the State Departments of 
Social Welfare and Rural Development/Community Development/Paneha-
yati Raj. It is required to meet at least once a quarter. It releases funds 
to the Functional Committee of each project and supervises its work. The 
State Board releases funds for the programme in four instalments. 

4.15. The Programme of Family and Child Welfare marks an improve-
ment over the earlier programmes of Child Welfare or Women's Welfare 
in as much as for the first time an effort is being made to treat the family 
as a unit and deVelop services for the welfare of children, women etc. as 
members of the family. The approach has the advantage that it aims at 
dealing with the individual with reference to the family background. This 
ensures better and more effective development of these sections namely 
children and women in the rural areas. 

4.16. It was brought to the notice of the Committee that "Services for 
children and mothers under the Family and Child Welfare Projects arc at 
present unevenly developed, it is necessary to stabilise the minimum of 
services for children and mothers in all projects as a first measure." The 
Committee have been informed, in a written note by the Department of 
Social Welfare that this was one of the recommendations made by the 
Evaluation Conunittee on Family and Child Welfare Projects. The re.;om-
mendation has been passed on to the Central Social Welfare Board for 
implementation. The specific measures to be adopted by the Board in this 
regard are still to be worked out by them. 

4.17. Similarly, in regard to another suggestion that "the provision of 
health and medical services for children and mqthers in the Family and 
Child Welfare projects requires to be strengthened", the Committee have 
been informed by the Department of Social Welfare in a written note that 
this was another recommendation of the Evaluation Committee as Family 
and Child Welfare Projects and it has been passed on to the Ministry 
of Health for implementation. 

4.18. When enquired by the Committee whether the recommendations 
contained in the Report of the Evaluation Committee on Family and 
Child Welfare Projects have since been examined hy Government and if 
so. what is the nature of decisions and action taken to implement them, 
the Department of Social Welfare have stated, in a written note that the 
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rccorrunendations of the Evaluation Committee have been examined by 
the Department and accepted in principlc and that they have been passed 
on to the Central Social Welfare Board for implementation. 

4.19. The Committee agree with the observation that the needs of 
Indian chUdren, like those of children elsewhere are related to the biologi-
cal requirements of their growth~ the social environment in which they are 
born and brought up and the expedations of adult life for which they are 
prepared. The family, as a social institution, is influenced by various 
social and economic forces in the society. The dynamic political, econo-
mic and social developments in the country are causing profound changes in 
the structure and composition of society throughout the country. The size 
of the population of children and mothers in our country is so vast and 
the needs so varied that 1WIy programme of welfare services that may be 
designed wiD call for its implementation a united effort of all concemed-
Gi)vernment~ community and individual families. Unless a climate of co-
operation is created for meeting the needs of children and IIl()thers all over 
the country, it would be almost impossible to meet the challenge of pro-
viding an adequate programme for the welfare of Indian Children. The 
nation has no doubt made progress in many spheres since independence, 
but even now the families of less privileged sections of the society e.g., 
landless labourers forming one third of the total rural population~ the tri-
bals, ~he migrators, urban labours, etc. are not in a position 10 provide 
the care' and security needed for the normal growth of their children. The 
(amilies in the cities are experiencing social and economic change as a 
result of urbanisation. Besides, industrial development in urban areas has 
been accompanil,>tI by emergence of slums~ exposing the families living in 
the!ile areas to conditions which are detrimental to the healthy growth of 
dl.ildrcn. The slums create conditions for the spread of delinquency Bnd 
destitution among children living in them. The Committee would like to 
recommend that effective steps should be taken by Government to provide 
the required services to meet the needs of the families of the less privileged 
sections of the society on a priority basis. 

4.20. The Committee note that uptil now 17S Family and Child Welfare-
Projects have been established in different parts of the co_untry. The budget 
provision for the total programme for 1967-68 was Rs. 6.13 lakhs, for 
1968·69 it was Rs. 6.20 lakhs. for 1969-70 it was Rs. 100 lakhs and for 
1970-71 it was Rs. 1.40 crores. In addition to that the UNICEF also 
gave grant for this programme. In view of the fact that that the recom-
mendations of the Evaluation Committee have been examined by the De-
partment of Social WeHare and accepted in principle and they have been 
passed on to the Central Social Welfare Board for implementation, the 
Committee have no doubt that Government would keep a keen watch to 
see that the recommendations of the Evaluation Committee are implement-
ed in letter and spirit. 
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Nutrition Programme 

4.21. The Prime Minister in her Budget Speech on 28-2-1970 stated: 
"To supplement exislYtg schemes for school-feeding and the like, 

a beginning is being made with a programme to meet the 
nutritional requirements of the age group 0-3. A provision of 
Rs. 4 crores is being made in the Budget for children in tribal 
development blocks and in city slums. From time to time, 
the programme will be extended with the help of specially 
designed schemes to raise additional resources." 

4.22. It has also been explained in the 'Notes on Defllands for Grants' 
for the Department of Social Welfare-1970-71 that "The next Budgef has 
been substantially stepped up to provide for 'Crash Programme on Nutrition 
for Children in the age group of 0.3 year.' The Programme aims at pro-
viding skimmed milk, processed and prepared food through Maternity and 
Child Health Centres a~p Family and Child Welfare Centres to 2 million 
infants and children in vulnerable areas of tribal blocks and slums of 
metropolitan citi\!s. A provision of Rs. 4 crores has been included fnr 
this purpose." 

41.23. It was brought to the notice of the Committee that "More th:m 
80 million children in the age group of one to J 2 in the country sutTer from 
malnutrition. Almost 14,000 go blind every year because of vitamin A 
deficiency. A national nutrition programme to meet the needs of all these 
children will cost at least Rs. 300 crores a year. Since funds of this 
order cannot be found, the country has of necessity to adopt a selective 
approach. The Fourth Plan allocates merely Rs. 40 crores for the 
nutritional programme. The Government's claim that this will be adequate 

. to provide the basic elements of nutrition to about two million school 
children is far from convincing. Spread over five years and two million 
children this works out to be no more than 16 paise a day per child on 
the basis that the scheme will operate for 250 days in a year. A worth-
while nutritious meal for a child will however, cost at least 50 to 60 paise. 
The whole project will come to nothing if the available resources are spread 
too thin. It will be far more sensible therefore to restrict the programme 
to about 50,000 children. The danger is that even so it may not have much 
impact if it is not implemented with great care. What is needed is a con-
certed effort in which not only Government departments like those of social 
welfare, food and agriculture and community development but also nOll-
official organisations join." 

4.24. It._has also been brought to the notice of the Committee that 
"better nutrition ensures a healthier, more vigorous and therefore more 
productive nation. This goal is within our grasp if only we can educate 
people on the need to change their eating habits. Cheap vegetable foods 
which are readily available in the village or which can be cultivated easily, 
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can provide all the calories, proteins, vitamins and other protective elements 
the human body needs. What is lacking is a campaign of mass education 
to carry the message of better nutrition to those in most need of it. 
Malnutrition is a problem of public health and must be overcome through 
the joint efforts of researchers and administrators. The time for doing it 
is right now." 

4.25. The Additional Secretary. D~partment of Social Welfare stated, 
during evidence, "There are really two nutrition programmes on hand. One 
is the programme organised purely by the voluntary agencies and so problem 
does not arise in respect of that. What the newsJ?apcr (dated 24-8-1970) 
referred to, was the nutrition programme for the 0.3 age group for which 
Rs. 4 crores. budget allotment was made this year. We have had to start 
from scrap. We have no organisation as ~uch but we get the State Govern-
ments to help in trying to work out the manner in which this programme 
should be run. The approach of the States differ very much. Some States 
want to run it 100% through voluntary' organisations while some States 
prefer the municipal organisations to the Voluntary organisations. It all 
depends on the existing administrative set-up. For instance in Ahmedabad 
they think that with the Municipal Corporation they will be able to imple-
ment this programme. In Calcutta they prefer to use the voluntary agen-
cies a hundred per cent. But there seems to be a misunderstanding by 
some of the voluntary agencies also. It is not as if this is a programme in 
which the whole responsibility can be transferred to them. I can delegate 
a good part of the work to the State Governments and in the same way 
the State Governments can delegate some of the functions to the voluntary 
agencies." , 

4.26 In regard 0 the Prime Minister's budget speech 011 28-2-1970 re-
garding schemes for school-feeding and the like, the Additional Secretary 
stated "We first called all the State Government representatives here in the 
first week of April. We could not call them before April because of budget 
Session in Parliament. We discussed on certain approach and ultimately 
it was decided that by the end of May they would all be ready with the de-
tailed programmes. But I must say that some of the State Governments 
have been fairly lukewarm in piloting this Project. Actually we had to go 
and repeatedly ask the State Governments and in fact our officers were 
trying to persuade them to embark on this programme. As a matter of 
fact, the programme started in July-August. In July a few Centres were 
started and they are still going on and the programme is very uneven. 
Some States from who we expected very much like Madras. arc very 
lukewarm about this. States li~e Gujarat and Madhya Pradesh have maLIe 
good progress. Maharashtra has got large plans. But they are still held up 
with their organisational difficulties. Calcutta started on a small scale basis 
but with good quality they are having difficulties in expanding the pro-
gramme. So the position is extremely uneven and I can only give broad 
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picture about the magnitude later on." He further added that "I am afraid 
there has been a mis-reading of our intentions and procedure also. Because, 
right from the beginning we have made it very clear to all the States (and 
even at the meeting which was held in the last week of April) that the pro-
gramme is highly flexible. The only ceiling we insist is the financial one 
because we cannot extend money too freely. But even in th~ financial 
ceiling we originally thought of was raised considerably at the instance of the 
States. Today, our pattern is about 18 paise per day per child for food. 
and about 2 paise for transport and about 3~ paise for the over heads. We 
wanted to keep the over heads, administrative charges and transport within 
these limits because, I must say that the bulk of the money should go 
towards food for the children rather than being spent on other things. Re-
garding flexibility on the question as to what exactly the children are going 
to eat we said that in the case of tribal and rural arcas where naturally we 
cannot transport milk and where no baker will send bread. for 
the time being they should prepare something which is similar 
to the food with which the school children arc being fed. That is only for 
the time being. But. in the long run, we have told them that they have 
to devise some formula depending on the local food habits and local avail-
ability of the material. For this there are only two tests. One is. it should 
be acceptable and the other is, it should have a proper nutritive value to 
the children. Within this criteria whatever formula they arc able to devise 
will be approved." 

4.27. The Committee are happy to note that a provision of Rs. 4 
Cl"Ores had been made in the Budget for 1970-71 to supplement the exblt-
iog schemes for school-feeding and the like to meet the' nutritional require-
ments of children of the age group 0.3 in tribal development blocks and 
in city slllJllS. The Committee agree with the view that better nutrition 
ensures a healthier, more ,igorous and therefore more productive nation 
and that Ithis goal is within our gra!t'P if only people He educated on the 
need to chang~ their eating habits. Cheap veg~able foods which are rea-
dily available in villages or which can be cultivated I easily, can provide 
aD the calories, proteins, vitamins and other protective elements which 
the hunum body needs. What is needed is a concerted effort in which 
not only Government departments like those of Social Welfare, Food and 
Awiculture and Community DeveloplJle1U but also non-official orpnisa-
tions join. 

4.28. In regard to the schemes for school. feeding and the like, the 
Committee are sorry to note that some of the States have shown lukewarm 
infere!>t. They hope thM the Centrhl Government would ultimately be 
able to persuade the· State Governments concerned to implement he nutri-
tion programme with interest and enthusiasm. They feel that the proMems 
of Calcutta, Madras, Bombay and Delhi should receive special a~ention 

• 
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and specific clear-cut schemes should be chalked out whkb .... y serve as 
models. These towns have also well-established State owned Dairy Sche-
mes and 'hese should be suitably drawn upon for implementing .he Nutri. 
tion Programme for Children. 

B. lbe Handicapped-(i) Blind, Oi) Deaf and Dumb, (iii) Orthopeadically 
handicapped, (iv) Mentally retarded and mentally deficient and (v) Leprosy. 

4.29. It has been stated that the attention of the society has been 
focused on the neglected handicapped for the first time in history. This 
is due to the revolutionary advance in medical and para-medical sciences 
and also because of the development of various social services and philan-
thropic organisations. The other contributory factors for thc enhanced and 
genuine interest in the handicapped are the alarming rate of increase of the 
numb ... :· of handicapped, the very encoijrging results of measures to hclp 
them, ~nd the acceptance of the concept of "social responsibility" for 
handicaps. 

4.30. Early societies provided education only for 3 chosen few and na-
turally the handicapped figured nowhere. In fact many societies made it 
difficult or even impossible for them to survive. A variety of justifications 
were found for killing, abandoning, and ostracising the handicapped 
members of the society. Some of the societies even felt threat-
ened by the economic burdens to handicapped were supposed to 
impose. Others believed that it was necessary to destroy the handicapped 
offspring to guarantee the perpetuation of only the strong and the beauti-
ful, Still others, follQwcd by the emergence of other religious doctrines. 
which allowcd the handicapped to survive held the view that a physical 
handicap represents the punishment inflicted by a wrathful God. Man is 
called a sinner and he has to seek happiness in the life hereafter. Similarly. 
Buddhists believed that life was painful, and in Japan passive resignation 
was considered virtuous, as shown by the widespread usc of the phrase 
"It cannot be helped". 

4.31. Thc picture is completely changed today. We find a genuine and 
real awareness of the handicapped in all the societies. The scope of the 
terms 'handicap' which meant only the deaf, the blind, the orthopaedieally 
handicapped and mentally handicapped has become so wide as to include the 
partially sighted, the hard of hearing, the speech defective, the delicate, the 
epileptic, the cardiac, the diabetic and the like. 

4.32. Current 'trends in special education, in the first place, veer round 
the controversy over "integration versus segregation", being debated through-
out the world. The tendency to relate the handicapped more and more 
closely 10 the normal people r&Liter than to regard them as a separate entity 
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is manifested in many different ways. It is shown in attitudes and points 
of views regarding the handicapped as well as in the specific practices fol-
lowed in the education an training of the handicapped. It is argued that 
the handicapped and the normal do not constitute two distinct groups, but 
are the same in regard to their emotions and feelings. 

4.33. It has been brought to the notice of the Committee by a Social 
Welfare Organisation "As far as blind welfare work is concerned, we have 
still to travel far for evolving a definite and a practicable plan to follow to 
get the maximum results. The picture at present is that there is hardly 
any plan noticeable. Things have come up at random." It has been sug-
gested that "the blind should be prevented from begging. Blindness draws 
the greatest sympathy and there is therefore the likelihood on the part of 
the un-rehabilitated blind to exploit the sighted. There are many among 
the blind who are able-bodied who can be made to contribute to the wealth 
of the nation .... Employment of certain percentage of the blind and rhe 
other handicapped can be accelerated by Legislation. In practically aJ/ 
the Western countries such Legislation does exist. As a result of this 
industries are compelled to employ the handicapped." 

4.34. Another Social Welfare Organisation has stated "the Deaf and 
Dumb, who form one of the major portions of the handicapped, have not 
been getting proper attention from the Government mainly because there is 
no officer to look exclusively to the problems of the deaf ...... The ques-
tion of existing legislation achieving betterment Or progress in the rehabili-
tation work is worth giving second thoughts. For the deaf in particular 
have not yet benelitted from the existing legislation as it does not COver the 
more important areas such as fixing up a percentage of jobs in various 
oflices and Industries for the handicapped which will safeguard the interest 
of the deaf and would ensure a certain minimum percentage of employ-
ment." 

4.35. It has been brought to the notice of the Committee that "After 
struggling for years to attain proficiency in various fields, scores of hlind 
men and women still find their disability an almost insurmountable hurdle 
in the way of employment. . . . .. A few have been fortunate to get jobs 
011 the basis of their qualifications, but they too complain that full justice 
is not being done to them ...... Despite their bright academic career, they 
find themselves handicapped by the stigma attached to blindness." 

4.36. A Social Welfare Ogranisation has stated, in a written memoran-
dum, "the Department of Social Welfare has schemes under its set-up and 
assistance on a very minor scale. It is like a drop in thc ocean of rehabili-
tation work for the handicapped and destitutes, ctc. of the country. This 
tield must be developed on a very big scale. . .. It seems that the pro-
grammes of rehabilitation, specially for the handicapped are not well under-
stood as yet by many and hence the gr~wth has been either on a very 
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small scale or in a haphazard way. It is time that the Department of Social 
Welfare, Government of India should organise its activites in such a way 
that whatever work has been developed, should be improved upon and the 
schemes and programmes undertaken or suggested under the Fourth Five 
Year Plan should be benefitted properly and may not finish up due to offi-
cial processes ...... " It has been suggested that "The existing law in the 
country to govern the activities and schemes under socia1 welfare and 
rehabiHtation is adequate to carry on the work to a reasonable ~u,ccs:; 

during the Fourth Five Year Plan. Certain deficiencies may be made good. 
One of them should be that all the equipment, like a wheel-chair, artificial 
limbs, crutches, orthopaedic shoes and self-help appliances, etc. be pro-
vided free to all the handicapped according to . their medical and social 
requirements and it must be free at least to those who cannot aford to 
pay." 

4.37. It has been further stated "such equipment must be subsidised 
by the Government. It may not be possible for the State Government to 
arrange this type of legislation, as it may involve about 5 to 10 lakhs of 
rupees in each State. To help the State Governments, the Centre must take 
a lead to have proper legislation so that these orthopaedic appliances as 
quoted above may be provided free of charge from recognised manufactur-
ing institutions and under medical supervision, to those whose incOme or 
whose parent/guiardian's income is not more than Rs. 1,000. There is a 
Legislation in this regard in Kerala State. They give free equipment to the 
handicapped in case their guardians don't pay income-tax. But the legis-
lation does not seem to be adequate. This provision of free artificial limbs 
and other equipment is very necessary as ordinarily a handicapped cannot 
buy them. Without this they are not in a position to have fuJI mobility and 
functioning. Thus the residual abilities of the patient remain un-utilised, 
there is a loss to the nation: And also it is a disgrace to humanity and 
disgrace to social aspects of our Jiving in case a poor person who cannot 
afford to pay for these things is unable to walk. unable to work and thus 
unable to earn a good living." It has been further pointed out tbat "there 
ma~ b: p~oper legislation which may assist admiSSions of the handicapped 
to mshtutJons. Compulsory admission of mentally retarded and severely 
affected orthopaedically handicapped will be very helpful to reduce the 
burden and miseries of a family to which such a case belongs to; and this 
handicapped in an institution will get full benefit of the rehabilitation 
schemes. If alI the mentally retarded and physically handicapped are com-
puls(1riIy made to get admission in institutions for rehabilitation lot of 
Social Welfare will automatically OCCur in the community. There 'is a big 
group. of mentally sub-normals and partially physically handicapped wno 
commIt thefts, burgalarics and even murders. Many of the 'goondas' and 
stree:-tcrrors belong to the marginaIly retarded class and partiaJly phySically 
handlcappe~. They easily are misguided by cunning and selfish people and 
thus are mIsused." . 
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4.38. It has been brought to the notice of the Committee that "the 
Government of India grants scholarships to handicapped students who have 
acquired a certain percentage of marks in their previous examination. This 
helps the unfortunate ones in getting decent employment after they finIsh 
their studies? They are definitely at a disadvantage when they have to 
compete with normal persons for employment. They are not medically fit 
for higher competitions though some of them are quite intelligent. They 
arc, in fact only eligible to become clerks. The Government should take 
steps for the betterment of these handicapped students. Other things being 
equal, seats should be reserved for them in the public as well as the private 
sector as is done in the case of Scheduled Castes and Scheduled Tribes." 

4.39. A Social Welfare Organisation has stated, in a memorandum 
"Some leprosy patients have become destitute or are so poor that they are 
unable to look after their children. Even if they were able to do it, the 
children do not receive adequate attention for the treatment of leprosy, if 
thcy are not infected. The children already infected should receive treat-
mcnt either at a leprosy treatment centre or hospital. Even more important 
from the Social Welfare point of view is the protection of the uninfected 
children. In the past, it was the custom to look after these children in 
~pccial Hom~s called Healthy Children's Homes or Preventoria. It is now 
recognised that, except in an exceptional circumstance as in the case of the 
Healthy Children's HOOle in. Shahdara where a large number of children 
had to be separated from their parents in the Shahdara Leprosy Colo~, 
it is sound and reasonable to admit un infected children, with a clear medical 
certificate, in the general Orphanage ot' Children's Homes. A directive 
should go from the Social Welfare Ministry to Children's Homes, Orpha-
nagc$. etc., that un infected children of leprosy patients, with a clear medical 
certificate should be admitted to these Institutions. In South American 
countries like Brazil where a large number of preventoria were organised, 
they have converted the preventoria into general orphanages in order that 
the stigma of a specialised institution for the uninfected children of leprosy 
patients may be avoided and the integration of these children into normal 
life may be worked out smoothly. 

Rcfwbilitation in Leprosy 

With the very hopeful situation created by effective therapy leading to 
cure of leprosy and effective methods of physiotherapy and surgery for pre-
venting and correcting deformity, the rehabilitation of leprosy patients has 
·become a very urgent one. Among the patients themselves the right to 
rehahilitation is now well-recognised and they have to be prOVided imrrie-
diate rehabilitation. Government themselves· may start some vocational 
training centres arid shaltered industries. Government may help, perhaps 
even morc profitably, voluntary agencies to start such training and such 
industries. The urgency of the problem cannot be overstressed. 
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The Problem of the Crippled Leprosy Patients 

In the past, owing to ignorance, o!!tracism and neglect some patients 
have become so severely crippled that they cannot possibly look after them-
selves. This number, however, is not very large. The best plan for their 
welfare will be to give them an allowance if a relation or a friend is wilIing 
to look after them, or to encourage the existing leprosy sanatoria and 
colonies to reserve a certain number of beds for these by giving them an 
appropriate per Capita grant." 

4.40. To a suggestion that the employment of a certain percentage of 
the blind and other handicapped could be accelerated by legislation, an 
eminent Social Worker, informed the Committee during evidence that "Un-
less you rouse the social consciousness of the people, you cannot solve this 
prohlem. If you do not have the employment potential in the country, I 
do not know how far you can succeed." It was also suggested "some plan 
should be evolved whereby these people can work and earn their living-
rehabilitation in the real sense, not working for Rs. 5 or Rs. 10". Regarding 
artificial limbs, it was stated that the artificial limbs should be less expensive 
for which some workshops should be started. 

4.41. Regarding supply of artificial limbs at subsidised rates, the 
Government representative stated, during evidence, "Artificial limbs arc 
being supplied at concessional rates and even free by some of the State 
Governments to those who do not have resources to pay for them, the 
criterion being the income. Supposing a person has only an income of 
Rs. 100 per month and the appliances cost about a thousand rupees, the 
State Government does subsidise the cost and even supply them free in 
some cases. There is a Government direcwe in some States that persons 
having an income of less than Rs. 100 p.m. should be given frce appliances. 
We also, at the Central level-if a request is made-sanction funds from 
the Minister's Discretionary fund to enable these people to get these limbs. 
We also give some financial help." 

4.42. The Committee have been informed in a written note that "Several 
countries have adopted comprehensive social security measures which also 
cover the blind. In addition, some of the countries have enacted legislation 
compelling employers to employ a percentage of phYSically handicapped 
persons, including the blind. A notable example is the United Kingdom. 

4.43. In Japan, blind persons practice largely traditional occupations. 
Acupuncture is the most common occupation of the blind. New occupa-
tions are, however, being discovered in several countries. To quote an' 
instance, many blind persons are now bcing employed as computor pro-
grammes, X-ray plate washers, telephone operators, physical-therapists and 
the like. Although no national survey has been undertaken, the special 
employment exchanges for the physically handicapped do try to place blind 
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persons in newer occupations, particularly in the field of light engineering. 
The National Centres for the Blind, Dehra Dun has already jntroduced 
training in telephone-operating and X-ray plate washing." 

4.44 The Committee agree with the view that the handicapped persons 
after struggling for years to attain proficiency in various fields find their dis-
ability an almost insurmountable hurdle in the way of employment. A ~ew 
who have been fortunate to get jobs on the basis of their qualifications also 
complain that full justice is not bei~ done to them. Despite their bright aca-
demic career, they find themselves handicapped by the stigma attached to 
them. The Committee feel that this pt"oblem annot be solved._ by legislation 
alone. The social consciousness of the people has to be roused to help the 
handlicapped to regain their confidence and earn their livelihood '0 lead 
meaningful life in the society. 

4.45 The Committee would like to emphas. development skills which 
would make a handicapped person a productive unit. The would allilO like 
Government to impress upon the employers, particularly those in the PuMic 
Sector, the desirability t,o show consideration for the handicapped by carefully 
classifying the jobs where they would be usefuDy employed and to give them 
adequate opportunity to prove their worth. 

4.46. The Committee are happy to note that artificial limbs and other 
equipments for handicapped are bei~ supplied at concesstonal rates and even 
free by some of the ~'tate Governments to those who do not have resources 
to pay for them, the criteria being dte income. The Committee hope dlst the 
remaining State Governments will also extend similar facilities to 'he handi-
capped. The Central Government also, on request, sanction fund. from the 
Minister's Discretionary Fund to enable the handicapped people to get tht! 
artificial limbs as also some financial help. The Committee suggest that SIKh 
benevolent provisions should be given wide publicity throughout the country 
so that the really needy may avail of this facility • .... 

Mentally Retarded Children 

4.4 7. It has been brought to the notice of the Committee that "the 
existing schools for mentally retarded children in the entire country (mostly 
run by voluntary agencies) cater for about 2,000 children-both day 
scholars and residents. In other words, only one mentally retarded child 
in about 875 is now in a position to attend a school and have some oppor-
tunity for education and training." 

4.48: The Committee desired to know (a) as to what is the actual posi-
tion existing now and (b) are Government satisfied with whatever has been 
done in this regard so far? If not, what measures have been taken or are 
proposed to be taken to remedy the situation? 
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4.49. The Committee have been informed, in a written note, that "The 
country has at present about 70 schools for retarded children. These pro-
vide educational opportunities only to about 0.01% of the children:' It is 
important to bear in mind, however, that all retarded children are not edu-
cable. No survey has been made to find out what percentage of educable 
children is covered. Such a survey does not seem feasible on a large scale 
because of the complexity of asseSSing mental ability with the available 
psychological measuring instruments. 

In the Fourth Plan, most schemes for the handicapped have gone to the 
State Sector. The Government of India have, however, set up a Model 
School for Mentally Retarded Children in New Delhi. This is propos.:d to 
be developed into a comprehensive national centre, providing several ser-
vices. The national centre would only function as a demonstration service." 

4.50. The Committec have been informed. during evidence, by a Social 
Worker that "I know the existence of a law in the State of New York which 
prevents parents from retaining with them in their houses mentalIy retarded 
children unless they take special permission from the Government on the 
assurance that they will make adequate arrangements for their training in 
their homes themselves. In the case of children sent to such Centres, the 
State pays for the children if the parents are not able to pay for them." The 
witness desired enforcement of a similar legislation in India. 

4.51 The Committee are distressed to note that in India, at present, edu-
cational opportunities are available in 70 schools only to about 0.01 per cent 
of memaUy retarded children. The Committee wioId like Government to· 
enCOUl'Bge establishment of new schools and expansion of the existing ones 
to meet the pressing requirements of handicapped children. The Committee 
would also like Govemment to arrange for evaluation of such schools and 
schemes urgently by experts so that necessary improvements could be effect·· 
cd in the light of experience gained. 

C. The Aged and Infirm 

4.52. It has been suggested by a Social Welfare Organisation that "It is 
high time that some beginning is made to establish a modicum of Social 
security at least as regards the organised handicapped sections of Society. 
The Old Age Pension Scheme does not touch even the fringe of the problem 
of old people. While the organised vocal and powerful industrial labour is 
reaping more and more of the Social insurance, some thought needs to be 
given to the handicapped and vulnerable sections of the population also." 

4.53. The Committee desired to know the views of Government in this 
respect and they have been informed, in a written note, that "The desira-
bilitv of establishing a modicum of social studies at least for the organised 
handicapped section of the society specially the aged, was examined in the 
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Planning Commission as welt as in the Department. Earlier proposal of 
introducing national programme of old a~e assistance was considered. A 
provision of Rs. 20 per month per aged for those of 65 and above was con-
sidered and the total requirements for providing assistance to the aged came 
to 222 crores for five years. In view of the limited resources available in 
Social Welfare in the Development Plan and in view of the importance of 
giving priorities to the child welfare services it has been decided to postpone 
the inclusion of the programme of old age assistance in future development 
programmes. 

The social security measures including social insurance requirements oJ 
economic development could ensure full employment. Only through the 
programme of contribution during the period of employment by the Work05, 
the employer and the Government, the required funds for providing SOcial 
security measures could be developed. In absence of full- employment, the 
scheme of social security could not be sustained by the present economy. 
This is the basic point that requires to be ensured while considering prOJlJ(l-
tion of social security including old age assistance. 

This will undoubtedly be welcome. An Indian delegation which 
recently visited USSR has also suggested that all totally bJind persons in 
the country should be provided a small monthly pension." 

4.54. The CollUDittee 82t'ft with the view that it is high time that ~ 
beginning i~ made to establish a modicum of social security for handicapped 
sections of the society speciaUy the aged. The Committee note that tIlis 
matter has been examined in the Planning Commissioll 88 well _ in t1te 
Department of Social Welfare but in view of the limited resourceS nailaWe 
for social welfare in the Development Plan and also in view of the ~ 
of giving priorities to the child welfare services, it 11M been decided .lIy 
Government to postpone the inclusion of the programme of old age assiodaacc 
to future development programmes. The Conunittee would, however, "e 
to suggest that if possible, a beginning might be made now, even on • piI&t 
baRs, so that some relief is provided to the very old ~Ie who lurfe DO 
family members to support them anel necessary expertise gathered to nolfe 
and implement a more extensive programme, as reSOlll'Ces iJecome avaiaMe. 

D. Pre-Vocational Training Pn)gramme 
4.55. It has been stated that Pre-Vocational Training programme was 

introduced during the Third Plan as an experimental measure to deal with 
the pre-vocational education programme of those students who could not 
continue their education after primary school. The Government of India 
formulated the scheme with the following ob.iectives : 

(i) To provide a programme of pre-Vocational Training-cum-
General education to children of the age-group 11-] 4 years, who 
have completed their primary education but could not proceed 
further due to economic and other reasons. 

438LSS/71--6 
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(ii) to provide a means by which th~ majority of these children after 
completing a three-year training course, could enter into em-
ployment market as. helpers or semi-skilled workers or who can 
go for further training in the industrial training institutes or 
similar organizations. 

4.56. The scheme was initiated in 1963 with the assistance of UNICEF, 
11..0 and UNESCO. The UNICEF provided workshop tools, equipment, 
training aids etc. There arc 64 Pre-Vocational Training Centres in various 
States including 5 Regional-cum-Pre-Vocational Training Centres establish-
ed in Ludhia~, Narendrapur (Wcst Bengal), Karad (Maharashtra), 
SecWlderabud and Madras. 

4.57. The Regional Training Centres are under the direct administrative 
control of the Department of Social Welfare, while 59 Pre-Vocational Train-
ing Centres are administered by tllc State Governments/Union Administra-
tion, with hundred per cent assistance from the Central GOvernment. The 
Regional Pre-Vocational Training Centres have so far trained 236 craft 
instructors posted at the Pre-Vocational Training Centres. In addition to 
the training of Craft Instructors, 57 Career Masters have also been trained 
at the Regional Centre, Secunderabad. 

4.58. The .Pre-Vocational Training Centres offer 3 years course, impart-
ing training in general education upto middle school standard and vocational 
training in the following crafts :-
'Group I 

Group II 

Group III '. 

(lI) 8asic litting including simple turning. 
(b) Sheet metal work. 
(e) Gas Welding (low pressure). 
(a) Smithy. 
(b) MOUlding. 

Carpentry. 

4.59. In accordance with the scheme foJ' the establishment of Prc-
Vocational Training Programme which is being implemented by the Govern-
ment of India since 1963 in collaboration with the International Organiza-
tions of UNICEF, ILO and UNESCO, the following non-recurring assistance 
was to be given to the 65 Pre-Vocational Training Centres by UNICEF :_ 

(a) Tools and equipment and workshop furniture @ Rs. 29.000/- per 
centre. Rs. 18,85,000 

(b) library cost or books and journals @! Rs. 3,000(- per centre. Rs. 1,95,000 

(c) Teaching aids, including film strips and other audio-visual aids 
(Ii) Rs. 1,500/- per centre. . Rs. 97,500 

(d) Text·books and drawing instrument . Rs.2,63,25O 

TOTAL: Rs. 24.40.750 
or say R.~. 24·40 

Jakhs. 
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The above assistan~ w~ given to the 64 Pre-Vocational Training Centres 
established so far, direct by the UNICEF. Besides the above assistance, the 
UNICEF have also reimbursed the following expenditure incurred by the 
Government of India in connection with the Programme :-

Year Amount Purpose -----
Rs. 

1967-68 4,31,915.04 Salaries of key personDel in 
the Centres, Seminal'll & 
Stipends etc. upto 28-2·1966. 

1968-69 6,400.00 For maps and chal1s supplied 
to the Centres. 

1969-70 7,86,933.04 Salaries & Seminurs ctc. 

J 2,25,248.08 

4.60. In reply to a question, the Committee have been informed by the 
Department of Social Welfare, in a written note that "The recommendations 
made by the Study Team on Pre-Vocational Training Programme, as given. 
in its Report, have been accepted in principle. They have also been com-
municated to the concerned Ministries in the Central Government as well 8<; 

to the Department of Education/Technical Education of the State Govern-
ments concerned. 

Some of the important reconunendations of the Study Team are as 
follows : ....... 

(a) A number of pilot projects should be established in Home Crafts 
for girls and in Agriculture for Boys, besides reorganising the 
existing courses to improve their effecti,·ene&s. The expansion 
of the programme should be limited to the purpose of expcri· 
mentation. 

(b) Although preference should be given to actual drop-outs in 
giving admission to the pre-Vocational training courses, those 
students who are not likely to continue their education in nor-
mal schools due to economic. social or personal reasons should 
also be admitted. 

(c) The Study Team appreciates the valuable assistance given by 
UNICEF in supplying equipment. Th~ Study TealJl suggests that 
the possibility of supplying locally aVailable tools be explored 
and arrangements made for securing the required aids for the 
purpose from UNICEF. 

(d) A regular system of inspection of the Pre-Vocational Training 
Centres should be worked out by the Department of Social 
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Welfare in consultation with the State Governments and the ins-
pection report" scrutinised regularly to efIect improvement of 
the programme. 

(e) A regular system of follow up {lrogramme for all student .. who 
have completed the training course should be worked out by 
the Department of Social Welfare in consultation with the con-
cerned Departments and frequent checks maintained to ensure 
its effectiveness in practice. 

The Study Team has endo~scd the programme of Pre-Vocational Train-
ing as it promoted in the field and have suggested its strengthening during 
the Fourth Five Year Plan. This recommendation was communicated to th.c 
Planning Commission for its consideration. The Planning Commissiou has 
provided Rs. 2 crores for the Pre-Vocational Training Programme under the 
Centrally Sponsored Sector in the Fourth Five Year Plan. Accordingly. 
besides continuing the existing programme, new centres are being developed 
during the Fourth Five Year Plan period. Provision for establishing ten 
centres during 1970-71 has been ~adc in the annual budget of the Depart-
ment. The State Governments were requested to suggest the number of 
centres tb~t they would like to initiate during 1969-70. A number of Stata 
Govemments have also put up the proposal for starting additional centres 
during 1970-71. These proposals are being considered by the Depanment 
and the necessary sanctions will be i5!iued shortly." 

4.61. The Committee desired to know whe$er any study and evaluation 
Qf tfte programme of Pre-Vocational Training has been undertaken so far. 
l( so, when and what is the result of such stuell' and evaluation. If no evalu-
ation has been done so f~, whether Government propose to institute a re-
gular system of study and evaluation in due course. They have been in-
formed in a written note that "Department of Social Welfare constituted Ii 
Study Team on Pre-Vocational Training Programm~ in 1968. The Study 
Team which had as its members representatives of the Ministries of Educa-
tion, Labour & Employment, Food, Agriculture, Community Development 
and Cooperation and representatives of UNICEF, FAO and UNESCO re-
commended the continuation of the programme of Pre-Vocational Training 
on an experimental basis for the real as well as potential school drop-<luts. 
The Study Team also suggested that courses in agricultural trades for boys 
and home economics for girls should be introduced in addition tc the exis-
ting courses of mechanical and engineering trade. The diversification of the 
courses were also suggested besides part-time courses for those who arc not 
able to attend the 3-years' course on regular basis. 

The recommendations of the Study Team were accepted in principle by 
the Department of Social Welfare and placed before the Conference of State 
Directors of Education/Technical Education for detailed consideration of 
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their implementation. The Directors' Conference also examined the various 
recommendations and suggested that the State Governments should be pro· 
vided with greater leeway for implementation of the programme on the lines 
suggested by the Study ,Team." 

4.62. The Committee are happy to note that the programme for tile Pre-
Vocational Training introduced for those studeats who cannot continue their 
c.-c.tioa after primary school is receiving attention of Government, in as 
l1IIICb as &he recommendations made by the Study Team on ~Vocatiooal 
fraining Programme have been accepted in principle by the Department of 

Sodal Welfare and that they have also been communicated to the concerned 
J\lliIIisbies at the Centre as well as to the Departments of Education/Tech.aical 
I~OD of the State Government .. concerned. The Committee woold like 
GO'femment to see tbat some of the importaDt recommendations mentioned in 
para 4.60 <If this Chapter are implemented as early as possible. 

4.63. The Committee feel that since the programme is in a nascent form, 
a doser watch should be kept so that i~ can be reoriented as necessary in 
tile Ught of experience. The Committee also note that as the evalnation of 
tbe Pre-Vocational Training Programme which was introduced in 1963, 
hili been done by the Study Team in 1968 (i.e., after an interval of 5 years) 
alld tIIat at present there is no proposal for further revaluation. The Com-
mittee fC4!1 that in the interest of leaming from experience and effecting int-
proftments is essential that such programmes are evaluated at regular wer-
vall, which should in any case not exccecl five years. In particular, the 
CUDUDittee would like Government to pay sustained attention to resolving 
probleJIIII of youtb who "drop out" of schools at a young age so that they 
WOW up iBto useful citizens of tbe CODDtry. 



CHAPTER V 

REHABILITATlON OF THE HANDICAPPED 

A. NIItionaI Ceatres for the handicapped 

5.1. The Committee have been infoI'{Iled by the Department of Social 
Welfare in a written note that the Report on "Blindness in India" submitted 
in 1944 by the Joint Committee of the Central Advisory Boards of Educa-
tion and Health had recommended the establishment of a National Council 
of Blindness. In part, in pursuance of this recommendation, the Mini'ltry of 
Education took over the Administration of the Training Centre of SL 
Dunstan's Hostel for the Indian War-Blinded, established in Dehra Dun in 
1943. Towards the cnd of 1949, it was decided that this would be develop-
ed into a comprehensive national centre for the blind. Subscquently, at the 
beginning of the Third Plan. it was decided that an attempt should be rna&: 
to estabHsh similar national centres for the deaf and the retarded. In pur-
'mance of this decision, a Training Centre for the Adult Deaf was set up at 
Hydcrabad in 1962 and a Model School for Mentally Retarded Children was 
~et up in New Delhi in 1964. 

5.2. The Committee had been informed by Government that "on account 
of the inadequacy of resources, we have so far been concentrating 011 the 
development of pilot services for four major categories of handicapped per-
sons ... " The Committee desired to know the allocations for the years 
1966-67. 1967-68 and 1968-69 and the actual expenditure incurred during 
three years on the Schemes relating to the aforementioned four major cate-
gories of handicapped persons. 

5.3. The following table would show the total provision available in the 
Central budget for the education, training and rehabilitation of the handi-
capped in the years 1966-67, 1967-68 and 1968-69 and the flpproximat',: 
actual expenditure :-

Year Budget Estimntes Actual Expen-
diture --------_._-_._- .. -----------.. ----_._._-_ ... _--- --- .. -----_ .. -

]966-fl7 

1%7-68 
1968-69 

Rs. 
28,86.680 
28,97.600 
32.50,200 

Rs. 
25,40,35(, 
26,47,9FO 

19,31.651 

5.4. The Department of Social Welfare had appointed a Committee for 
the Preparation of a Programme for Children under the Chairmanship of 
Shri Ganga Sharan Sinha, Member of Parliament. This Committee had 
examined in some detail the cost of educating handicapped children. Thi~ 

80 
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Committee estimated that the country was likely to have about 18 milliOLl 
children with various types of disabilities and according to their estimate the 
total cost for providing se,rvices for the handicapped children would come to 
about Rs. 3,555 crores assuming that no more than 25 per cent of the 
imndicapped children participate in an integrated education, only 4J million 
children can be covered by an integrated programmc and the remaining 131 
million children wiu need special residential schools. Based on these figures, 
the cost of educating 18 million children will work out as follows :-

Plan 

Special ResidcntiHI Schools. 
Integrated Education 

tTotal : 3555 crores) 

No. of Recurring Non-recur-
Children annual ring anneal 

Expenditure expenditure ---------

13.5 
4. 5 

(Rs. in 
crol'cs) 
1,620 

135 

18 
million 

1,755 

(Rs. in 
crorcs) 

1,350 
45() 

1,800 

5.5. It bas also been stated "Our endeavour is to develop four Nation<ll 
Centres-one each for (n) the blind, (b) the deLlf" (c) thc Ol'thopaedically 
handicLlpped <lnd (d) the mentally retLlrded." 

5.6. The Committee have been informed by the Department of Social 
Welfare, in a written note, that "according to a decision of the National 
Development Council, the education, training and rehabilitation of the handi-
cupped will, in the Fourth PILln, be the primary responsibility of State 
Governments. As a consequence, the main emphasis of the CClllnll Dcpar{-
ment of Social Welfare in this ~:rea will be on the development of demons-
trative services chiefly through pilot national institutions. We have set lip 
a comprehensive National Centre for the Blind at Dehm Dun. This is (0 

he further developed. 

Similarly, a beginning has been made with the establishment of a 
national centre for the deaf. A Training Centre for the Adult Deaf which 
offers training in half-a-dozen engineering and non-engineering occupations 
to deaf boys and girls, was set up in the Third Plan. A small school for 
partially-deaf children has come into being in the Fourth Plan. It is pro-
posed to develop this Centre further by adding such units as n teacher train-
ing department, an agricultural section, a production unit and the like. 

Likewise, the heginning of a national centre for the mentally r:!tarded bas 
already been made in the shape of a Model School for Mentally Retarded 
Children located in New Delhi. This is to be devdoped by adding further 
units like a teacher training department, a workshop, physiotherapy and 
occupational-therapy department, LIn assessment clinic and the like. A begin-
ning has to be made with the establishment of a comprehensive national 
centre for the orthopacdically handicapped. 
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At the present time, the existing national centres are located in impro-
vised buildings. This is one of the greatest stumbling blocks to rapid expan-
sion and qualitative improvement. As a consequence, therefore, it is pro-
posed to lay some stress on the construction of new and suitably adapted 
buildings for the various centres. 

As a step in this direction, sanction has already been given for the con!;-
truction of a building for the National Library for the Blind at Dehra Dun . 

. Equipment for the talking-book section of the Library is. being provided by 
UNICEF. In addition, negotiations are under way with the Government of 
Andhra Pradesh for the acquisition of a 50-acre plot of land for the National 
Cootre for the Deaf at Hyderabad. The Delhi Administration has tentatively 
offered a 5-acre plot of land in the Siri institutional area in New Delhi for 
the proposed national centre for the mentally retarded. Steps will be taken 
to put up ne\y buildings as soon as land becomes available. 

Experience both here and elsewhere has indicated that it JS possible for 
many physically handicapped children to study in ordinary Institutions of 
learning. This is being fostered through our scholarships programme. This 
programme is to be considerably expanded in the Fourth Plan. As a first 
step, the qualifying percentage of marks has already been reduced from 
50 to 40, resulting in virtual doubling of the awards made by the Depart-
ment of Social Welfare. 

On account of the inadequacy of resources, wc have so far been con-
centrating on the development of pilot services for four major categories of 
handicapped persons, namely, the blind, the deaf, the orthopaedically handi-
capped and the mentally retarded. Further, we have tended in the past to 
adopt an institutional approach which is morc expensive and has certain 
p~ychological disadvantage. In the light of this, some of the following 
projects arc likely to be initiated in the Fourth Plan : 

( I) Integrated Education: 

As a first step, it is proposed to place blind children in ordinary schools. 
hlC this purpose, the American Foundation for Overseas Blind is providing 
au expert for two years to initiate a project in Delhi. A Small beginning 
has also been made in Kerala. 

Integration will also be tried with other categories of handicapped 
children, particularly witt't the mildly retarded. 

(2) Pilot Schools : 
It is proposed in the Fourth Plan to establish some pilot institutions for 

certain uncovered categories like the emotionally-disturbed and the speech-
defectiv'!. . .... ' 

( 3) Pre-school ProgrQJ~'!le : 
The onset of a handicapped child is the most traumatic experience for the 

family. It calls for tactful handling and a great deal of knowledge on the 
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part of the parents. Unfortunately, all parents arc not able to afford the 
needed care and psychological equilibrium. A pre-school programme (or 
handicapped children is therefore essential but non-existent in the country. 
It is proposed to make a beginning in this direction largely by giving grants-
ill-aid to voluntary organisations. 

(4) Assistance to Voluntary Organisation.r : 
Voluntary effort has played a pioneering role in the area of education, 

training and rehabilitation of the handicapped. At present, voluntary effort 4 
tends to languish because of the drying up of sources of charity. State assis-
tance is therefore becoming more and more important. While it is th~ 
primary responsibility of the State Governments to offer maintenance grants. 
the Department of Social Welfare has been giving grants-in-aid to various 
institutions and organisations for the handicapped for developmental activi-
ties. This activity is proposed to be continu~d in the Fourth PIau in order 
to accelerate the pace of progress through voluntary effort and involvement 
of the public. 

(5) Trainillg of personnel: 
As a first step, four regional centres for the training of tcachers of the 

blind have been set up. A Board of Examiners conducts an All-India 
examination and a certificate is awarded to the successful trainees who 
undergo training for a year. The four Centres arc located in Delhi, Bombay, 
Calcutta and Madras. 

Tn addition, it is also proposed to set up tcacher training departments as 
pllrt of various national centres. 

The Committee desired to know as to what effective follow up action 
has been taken to expedite the construction of new suitably adapted build-
ioSS for the ,various national centres to achieve their rapid expansion and 
qualitative improvement. The Department of Social Welfare have inform-
~d the Committee in a written note that ''we have appointed a Committee 
to suggest a master plan in tenns of the building requirements of the 
national centre for the blind. This Committee has, in consultation with the 
CPWD, worked out the blue-print of a speci.al building for the National lib-
rary for the Blind. Preliminary drawings have also. been drawn up for 
huildings needed for the women's section of the Centre, the Model School 
and the Sheltered Workshop. Sanction has already been accorded for the 
construction of the library buildings. The other drawings are being 
examined and provision will be made as soon as estimates are ready." 

5.7. It has been stated by.a Social Welfare Organisation, in a written 
note, that "One of the methods should be that national centres for each 
group ~f handicapped be developed. in different parts of the country or 
in the Capital. These natioD1l1 centres, say, for example, for blind, for 
deaf and dumb, for o~opaedically handicapped and mentally sub-n.orm.a1s, 



for child welfare and ex-servicemen, etc. should be established in such 
a way that from here necessa(y staff, necessary equipment and necessary 
know-how may be available to smaller centres. Thus the Department of 
Social Welfare may not be only in a position to assist and develop pro-
grammes for the handicapped' and others, nceding social welfare benefit 
financially, but also technically and with trained personnel. This is very 
important. 

The existing, so called national centres of blind at Dehradun and deaf 
.& dumb at Hydcrabad (belonging to Government of India) and Centre for 
Ment.1Uy Retarded. Lajpat Nagar, New Deihl, need all-round changes:-

(a) A change in their administrative set up. A technical person 
in its speci.fied field of work of a centre should look after the 
centre as regards its technical and rehabilitation work; 

(b) Each centre must have trarnmg programme for tcchnical 
pcrsonnel in this field of work, alongwith a field of practical 
functions (workshop) So that the trainees may have benefit 
of practical working and observation. 

f::.ach centre should have. a section for childrcn amI another section for 
adults so that a child on adulthood may be transferred to the adult's sec-
lion if so desircd. Hostcl arrangcmcnb fOI atleast 50':i;· of the handicapped 
;mu 25% of the trainees, seems to be essential. 

It may bl' pointed out.that better results havc heen obtained in rehabili-
tation of th~ orthopaedicalIy hanuicJppcd and mentally retardc.d by keep-
ing them together and by allowing them to work togethcr. According to 
this mctho<.l, mentally retarded can usc Iheir physical abilities in a<;sistivc 
johs with the assistance of the mental abilities of these who are physically 
weak or disabled. Both· of them fecI partner to a job and do their share 
of work in the way "Division of work system'". Mentally n:tardcd can 
never do well at education. This method is different from what Western 
countries or other so-called devcloped countries have been doing. They 
.opcn separate ccntres for mentally retarded and separate for orthopacdicaJly 
handicapped. Same thing is being adoptcd or followed in India as a 
general rule, but experience of about 16 years in this field of rehabilita-
tion of handicapped had indicated that opening of such schools for mentally 
retarded is a wrong system of rehabilitating mentally retarded. Those 
who have a4ready been dcclared unfit for school education should not bl' 
tried and pushed for education in a special centre or school. It is a 
sheer wastage of time and energy of the student as well as of tne teacher 
;and of public funds. The mentall.v retarded kept alone will not learn 
among themselves anything. excepting bad things which generally a 
mentally rctanLu child is liable to learn due to natural instincts of greed, 
etc. These retarded can never also be able to perform any job or a project 
ill toto. Thcy cannot plan, imagine and finalise a project independently. 
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]be only way is that these two groups be kept together. A mentally 
retarded wiU be very helpful' to the physically handicapped to assist thelD 
in their day to day professional trades and training. A tremendous saving 
can be made by introducing this system r;>f Rehabilitation for the retarded 
and orthopacdicaJJy handicapped. 

It is absolutely necessary that each national centre must have a 
Research Unit in specific field of rehabilitation pro;:.ramme. The expendi-
ture incurred on the research scheme will not only help to develop rehabili-
tation programme scientifically, but will also help to save some public funds 
from wastage on wrong type of programmes." 

5.8. A representative of a Social Welfare Organisation stated, during 
evidence, that the Deaf and Dumb Centre at Hyderabad was a good cen-
lre; but for training purposes there should be 'teacher training' how to 
teach the deaf and the dumb Teacher's training programme should beattnch-
cd to that. It was also stated "There should be field work while persons 
arc trained in places where the deaf and the dumb people arc employed 
so that the students get a good knowledge of that. This National Centre 
should provide trained staff to other small centres." 

5.9. The Committee regret that on the one hand Government stated 
flhat on account of inadequacy of resources they were so far concentrating 
00 the development of pilot services for four major categories of handi-
capped persons, on the other hand there has been shortfall in the utilisation 
of the total provisions made for the education,. training and rehabiUtation 
0( handicapped persons in the years 1966-67, 1967-68 and 1968-69. 
Tile Committee hope that due care will be taken, in future, to ensure that 
tbe money which i~ made avaUable for social welfare Schemes. is utilised 
10 the full extent. 

S.10. The Conunittee would, however, like government to consider tbe 
feasibility of developing national centres for each group of handicapped in 
difterent parts of ~e country and these should be established io such a 
way that from here necessary staft', necessary equipment and necessary 
know-how could be made avaUabie to smaller centres. It is aL'io considered 
lJea!SSary that each national centre sbould have a Research Unit in specific 
field of rehabilitation programme. There' should also be a regular Teacber-
Training Programme on a regular basis, and the National Centre should 
be able to provide trained staff to small Cenfret;. 

B. National Centre for the Blind 
5.1 I. The National Centre for the Blind consists of the following :-

( I) Mudd School for Blillli Childrell 
This is a secondary school for blind boys and girls providing free board. 

lodging, clothes and tuition. During the year 1969-70, 70 boys Olnd girls 
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continued to receive secondary education in the school. Four students 
appeared in the High School examination and all of them passed the 
c){amination. 

(2) Training Centre jor the Adult Blind 

This Centre provides training in light engineering cottage industries, 
Braille, music and typewriting. Accommodation is available for 150 men 
and 35 women. During the year 1969-70, training was introduced in the 
foUowing new occupations also: 

(i) Telephone Switch-board operating. 
(ii) Advanced Music. 
(iii) Pencil Making. 

(3) Workshop for the Manufacture of Braille Appliances 

This workshop make simple Braille appliances needed for the ed.ucation 
of the blind. These are sold at subsidised prices to blind indiViduals and 
institutions for the blind. It has been stated that the workshop has been 
able not only to meet effectively the internal demand for simple Braille 
appliances but also to export appliances to countries like Japan, Ceylon. 
Thailand and Taiwan. The manufacture of twelve new items had also been 
undertaken in the year, 1969-70. 

( 4) Tile Sheltered Workshop 

A sheltered workshop whieh functions as an integral part of the National 
Centre, employs 15 workers-7 chair caners and 5 weavers and 3 persotls 
on candle making and other miscellaneous occupations. 

The workshop in the past years has received some Defence contracts. A 
big contract for the supply of tags is likely to be received shortly frOln 
the Chief Controller of Printing and Stationery. 

(5) Centre Braille Press 

The Press prQduces Braille literature chiefly in Hindi, in the shape of 
text books and general reading material. The Press also produces a 
monthly journal 'Nain Rashmi'. It is priced at 50 paise per copy. Braille 
boob are sold at one third of the cost of the materials used in their pro-
duction. No overheads are charged. 

(6) National Library for the Blind 

This Library was set up in 1962-63. It is a leading library for braille 
books. Books arc scnt all over India free of cost. All blind persons who 
caa read Braille and are over 16 years of age could become members of 
the library. The number of members is 814. It has over 14,000 volumes 
on its shelves. Through the help of the UNICEF, a taking book project 
will be added to the library this year. 
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5. J 2. ]t has been stated that it is proposed to undertake the following 
schemes :-

( 1) The development of a school for partially-sighted children 
which is the first of its kind in the country. This is a primary 
school to which admission will be open to partially-sighted child-
ren between 6 and 12 years of age. 

(2) It is also proposed 10 expand the sheltered workshop in order 
to increase the number of workers at least to 25. 

(3) Finally, it is proposed to add a section in the National Centre 
for the training of blind persons in agricultural and rural 
crafts. 

5.13. The Committee are happy to note tile various activities Of tile 
N .... CeDtre for the Blind. The Committee hope that it would be possi-
ble for Government 40 expand the National Library for the BIiDd; die 
dmdopmeDt of a school for partially-sighted children; e:xpausio .. of die 
sIIeIIend Worbhop; and addition of a section in the National CeIID.'e for 
traIIIiDg of the blind in agricultural aDd rural c.TIIfts, • early as possiMe 
for 6e benefit of the blind persons. 

c. Ttaining Centre for the Adult Deaf, Hyderabad 

5.14. This National Centre was established in 1962 in Hyderabad. Thill 
Training Centre for the Adult Deaf is the first institution of its kind in 
the country. It imparts training both in engineering and non-enginccring 
occupations. Training is given in the followig six trades to about 90 
trainees: 

( a) Fitting, 

(b) Wire-menship, 
(c) Carpentary, 

(d) Welding, 

(e) Tailoring, and 
(f) Sheet-metal. 

5.15. Admission to this Centre is generally open to Deaf boys between 
16-25 years of age. But this year they have extended facilities to provide 
training to Deaf Girls also. They have recently admitted 1 S girl students as 
Day Scholars in the Cutting and Tailoring Section. 

School for Partially Deaf Children, Hyderabad 

5.16. This was established in November, 1969. This is the first insti-
tution for the Partially Deaf Children in the country. It imparts specialised 
training to partially deaf children by the use of modern electronic devices. 
The School at present has 20 students on the roll but accommodation is 
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available for 50 students. It provides free board, lodging, tution and 
clothes to those children, the income of whose parents and guardians js, 
below Rs. 500/~ p.m. A nominal fee of Rs. 25/- is charged from those. 
the income of whose guardians/parents is between Rs. 500/- and Rs. 999/-. 
and a nominal fee of Rs. 50/- is ch~lrged from those, the income of whose 
parents/guardians is above Rs. 1,000/-. 

5.17. Admission to this Centre is open to partially deaf boys between 
6-14 years of age. The definition of deaf for the purpose of admission 
into the school is as follows : 

(i) Auditory acuity between 40 and 70 deciblcs (on account or 
sensory neural or mixed deafness in the better car). 

(ii) Speech and language development retarded by the loss of 
hearing and not by other factors. 

(iii) Absence of severe dysacusis or interpretative disorder. 

5.IS. The Committee ~ote the adivities of Training Centre for th1l 
aduJt deaf. Hyderabad as also the School for the partially deaf cbildreo. 
III the School for the partially ckaf children available a$'Commodation is for 
SO dIiIdren but at present there are outy 20 students On the roD, iaspite of 
the fact that it provides free boarding, lodging. tution and clothes .to tbose 
dUJdren, the income of whose parents is below Rs. 500/. per .month. The 
COIIlIDittec ~ould like Government to review the position to find out Ole 
causes for the less number of students and hike remedial action. 

D. Establishment of A Natioual Centre for (he Orthopaedically 
Handicapped 

5.19. Although the orthopacdically handicapped constitute one of the 
largest groups of handicapped persons, it has not yet been possible to set up 
" comprehensive institution for this category of persons. A committee has 
been appointed in July 1969 to sugge~t the blue-print of a comprehensive 
national centre for the orthopaedically handicapped. The committee has 
.tlready met twice. It has appointed a sub-committee which is at present 
in the process of visiting the existing services for the orthopadieally handi-
capped in different parts of the country. A tentative blue-print has been 
drawn up by the sub-committec which is expected to finalise its report in 
the near future. 

5.20. lbe Committee agree with the view that tbe orthopaedically 
handicapped constitute one of the longest groups of the handicapped per-
sons and they feel that Government should have set up a comprehensive 
institution for this Category of persons, by now. The Committee hope 
that tbe Committee aptl9inted by Government to snggest the blue-print of a 
comprehensive national centre for the orthopaedicalIy handicapped would 
submit their report early and the Government would take decisions there-
on to implement them expeditiously. 
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E. Model School lor tbe Meatalty Detident CblIdrea, New DeIIaI 
5.21. It was established in November, 1964. This school is intended 

for children with the intelligence quotient ranging between 50 and 75. The 
age of admission is between 6 and t 5 years. The school provides primary 
education along with training in simple craft .. and activities of daily living. 
The children are grouped according to their mental ability rather than their 
chronoligical age. 

5.22. The School provides free board, lodging tution and clothes to 
those children the income of whose parents/guardians is below Rs. 500/-
p.m. Nominal fees are cbarged from children the income of whose parents! 
guardians is above tbis level. No tution fee is charged from day scholars 
irrespective of the income of their parents/guardians. The school has at 
prescnt, about 110 children on roll. The number is expected to go up 
shortly. 

5.23. The Committee note the activities of tbe Model School for the 
Ment&Uy Deficient Children, New Delhi. They would like Govel'dlDellt to 
consider the feasibility of expanding this School so that more and more 
mentally retarded chBdren could benefit. 

F. Scholarship for the physka.lly handicapped 

5.24. The Committee have been informed by the Department of Social 
Welfare. in a written note that "Since the advent of independence, the Gov-
ernment of lndia have heen taking a keen interest in promoting the 
education, training and rehabilitation of the handicapped. An important 
measure in this regard was initiated in 1955 (the last year of the First 
Five Year Plan) when Ministry of Education began to award scholar-
ships to blind. deaf and orthopacdically handicapped students both for 
general education and for technical/professional training. In the light of 
experience gained during thc la'lt 15 years, the scheme has undergone 
several changes and in the past few years, this Department has been able 
to offer assistance to a much larger number of physically handicapped 
students. In fact. the number of scholars has multiplied ten times and 
thc amount five times. This is due in pall to the fact that as largcr 
allocations became availahle, we have been able to liberalisc our conditions 
for the award of scholarships. 

With the increased response and the schemc proved to be prudent, it 
hecame necessary to liberalise and rationalise the rules governing the 
award of scholarships to the physicaUy handicapped students during 1969. 
As the scheme has already gained momentum, a large section of the handi-
capped population is being benefited with the idea of their serving the 
socicty as well as to maintain themselves. 

The Rules as liberalised, are being scnt to all the universities, Highcr 
Secondary Boards and Directorates of Technical Education in the country 
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to disseminate information about the scholarship programme among the 
handicapped students. Besides, all the State Governments/Administrations 
are requested for giving wide publicity in so far as this scheme is concerned. 
This sheme has a direct hand in making the future of many of them who 
are not at par with their companions in the society. 

The awards made during the First, Second and Third Five Year Plans 
and the last three years are as given below :-

Allocation Actual expenditurc Physical Performance 
Awants madc) 

First Plan 
Second Plan 
Third Plan 

Blind 
Deaf 
Orthopaedically 
Handicapped 

1967-68 
1968-69 
1969-70 
197()"71 

1969-70 
1970-71 
1971-72 
1972-73 
1973-74 

(B. E.) 

Rs. 
0·465 
7'05 

27·00 

Rs. 
0'42 
6'72 

26'55 

35 
659 

1876 
, Award made during the first three years: 

1967-68 1968-69 
SO 140 
27 

105 

3'00 
7'60 
1'53 
7·28 

37 

724 

Budget Eslimille 

2·93 
7·43 
1 ·53 

(Rs. in lakbs) 

1969-70 
172 
32 

726 

This includes 
payments tl) 

continuin, 
Scholars also. 

Allocation d,w;ng the Four#! Pia" period: 

Committed Plan elt"enditure 
expenditure for fresh awards 

8'72 8·00 
8·72 12'00 
8·72 17·00 
8·72 20.00 
8·72 23'00 

After rationalising and liberalising the rules governing the scheme for 
'the award of scholarships to the physically handicaped students, al1 the 
applicants who fulfilled the required eligibility requirements during 1969-70, 
have been awarded scholarships. Calculating the expected number of 
eligible applicants during 1970-71, the budget provision has already been 
augumented and it is hoped that the endeavour to assist the physically handi-
.capped students through the scheme will definitely up-lift a section who :Ire 
~encrally neglected and uncarded for in the society." 
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5.25. It has been brought to the notice of the Committee in a written 
memorandum, by a Social Welfare Organisation that-

"( 1) Payment of Scholarships : 

(iJ) Scholarships should be awarded only to those handicapped who 
require additional fees and additional charges for treatment, 
education and training as compared to the amount of fees, etc. 
Which the guardians would have spent if the child would have 
remained normal. Thus the amount of scholarship should 
cover only this additional cost so that parents are not burdened 
any further due to handicaps of their children; 

(b) The Scholarship amount should also be given to those who 
need a special equipment, like a wheel-chair, an artificial limb, 
calipers or writing-devices, or orthopaedic shoes, etc., because 
this will be an additional burden to the parents due to handicap 
of the child. Hence, they need certain compensations in the 
form of scholarship; 

(c) Scholarship should also be given to those who need special 
medicine, special tonics, special dresses and special food, etc. 
due to their handicap and problems of their living day to day 
life. . 

It has been found that scholarships by the Department of Social Welfare 
are generally given to those students who go for higher studies above 8th 
staadard. By experience in this field, it has been, found that most of the 
scholarships are for those people who are on very high level of education, 
like M.B.B.S. students and engineering students Of a degree or post-graduate 
course. These students don't need any additional fees, any equipment for 
which additional expenditure is needed more than hy normals and almost 
no treatment js required while they are attending these courses. It is also 
apparent by their easily going up to such a high level of education without a., assistance, that' they could complete the remaining education easily. 
Hence, any financial aid to them does not seem to he justified. It means 
actually· that whole amount of scholarship is put in the pockets of the 
pa.:ents of such students. It has no purpose, but becomes a monthly 
i.come to them-public funds must not be given to parents for so-called 
handicapped, without a purpose. 

Actual1y, the amount of scholarship should be spent on those handi-
capped children or persons who due to lack of funds at the disposal of the 
parents are'itot in a position to send their children for their treatment, train-
ing and education, etc. They deserve this, because the intention should 
be to help these handicapped to learn something and to get euucation so that 
eyentually they may stand on their own legs and they may not be burden 
OR parents or ort society due to their handicap. The scholarship ihould be 
8iweG as indicated above." 
411 l.SS/7l-7 
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5.26. The representative of the same Organisation stated, during evi-
dence, that scholarships were being given to some students who were 
neither handicapped nor deserve it. According to him those students who 
had some minor handicap which was not a hindrance to their day-to-<lay 
life and had come up to a certain level of education, as also did not need 
any caliper or wheel-chair or any extra-aid, should not be entitled to such 
a help. 

5.27. In regard to grant of scholarships, an eminent social worker 
stated during evidence "There should be a clear demarcation. I would 
suggest that up to higher secondary, it should be responsibility of the State 
government, and ,after that it should be thc Union Government. There 
must be a clear-cut-demarcation as in the case of Scheduled Castes and 
Scheduled Tribes." In regard to a suggestion that there should be a clear 
definition of handicapped persons, otherwise what happened was that 
people who wcre not really so handicapped and who were suffering only 
from a slight deformity ~ike fiat foot, or were slightly hard of hearing, 
monopolised the entire scholarships, and this deprived those who should 
really be entitled to those Scholarships, the witnes3 stated "jt can be 
done 'and it should be done, there may be just one or two per cent of the 
scholarships which may be going to such persons. There may be just one 
or two cases of favouritism; but mostly there was no such thing. Govern-
ment have to face criticism, and so, they have to be careful." 

5.28. The Committee have been informed by the Social Welfare Depart-
ment in a written note that "The majority of our scho)'arships are awarded 
to students from the. first year of the higher secondary stage, first degree 
in Arts and Science and for technical training. Only a small percentage 
of our scholarships go for subjects like engineering, medicine and for post-
graduate studies. In 1969-70 only 12%, of our scholarships went for 
these subjects. We have only recently libcralised the rub l'y reducing 
the qualifying percentage of marks from 50 to 40 and also by lowering 
the age limits and educational qualifications. Formerly, our scholarships 
were given after the higher secondary stage .. " 

5.29. The Committee note that as the Scheme of Scholarships for the 
physicaDy handicapped has gained momootum, a large section of the handi-
capped persons are beiDg benefited. The Committee also note that the 
applications for scholarships are initially screened by the State Governments 
and then forwarded to the Department of Social Welfare with their recom-
mendations. Final selection is made by the Central Selection Committee 
consisting of official and non-official mem.bel's including Medical Specialists. 
They would, however~ like to stress that 

(i) In the Selection of candidates for scholarships, due care should 
be exercised to ensure tlliat the aftluent bandicapped do not in 
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aoy way prejudice the claims 0( the poor and needy haadi-
capped for Scholarships. 

(~) Assistaace should also be ginn to those who are in need of 
special equipmeot like a wheel-Chair, an artificial Umb, cali-
pers or writing devices, or orthoPaedic shoes, etc. 

(iii) The Scholarship amouat should be spent on those handicappe4 
children who due to lack of fuods at the disposal of the parents 
are not !n a positioa to send their chJI*en for their treatment, 
training and education, etc. 

G. Special Employment Exchanges for the Physically Handicapped 

5.30. It was brought t·o the notice of the Committee that-

(i) "After struggling for years to attain proficiency in various fields. 
scores of blind men and women still find their disability an 
almost insurmountable hurdle in the way of employment .... 
Despite their bright academic career, they find th~msclves handi-
capped by the stigma attached to blindness. . .. Surveys should 
be conducted to chalk out programmes for rehabilitati\1n of 
blind people in a scientific manner. The Government should 
adopt '3 "gene.rous attitude" to the blind and render them alI 
possible assistance in securing employment." 

(ii) "Due to their (physically handicapped) disabilities they arc 
incapable of organising strikes or agitations. It is because of 
these reasons that nothing much has been done so far for 
the benefits of the physically handicapped. If seats can he 
reserved for the scheduled ca5tes and Tribes in the U.P.S.c. 
examinations and Government Offices, why can't the same be 
done for them also? Do they not deserve this concession? 
Certainly this weaker section of society requires more attention 
than any other section of the society. 

Some time back a few employment exchanges were opened 
to help such persons in getting employment. The applica-
tions of the physioally handicapped registered at such ex-
changes are forwarded to various private and Government 
employees with a copy of the appeal which was made by our 
late Prime Minister JawaharlaJ Nehru and in which he had 
emphasised the need to consider the cases of such unfortunate 
persons with utmost sympathy. Obviously such an appeal by 
itself cannot help them much and therefore there is no alterna-
tive to resorting to compUlsion on employees by reserving 
seats." 
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(iii) The problem of handicapped has various aspects which J1eCd 
to be dealt with immediately with careful attention. Beaides, 
improvements are needed in the medical institutions, rehabili-
tation and education centres ............ The few who qualify 
are neither encouraged nor are they absorbed in GoverDIMnt 
services. On the contrary they are asked to get tbem8C'J.ve!> 
registered with employment exchanges for the handicapped 
who offer such posts as of telephone operators, irrespectiw of 
the qualifications of the candidates, their capability or the 
nature of the handicap. . . . . . . . The behaviour of cmplOJlDellt 
and rehabilitation officers is not onc of sympathy." 

(i") "The Government of India c;rants scholarships to hnndi~ 
students who have acquired a certain percentage of IlUII'b in 
their previous examination. This helps the unfortunate ones 
in getting education. But what are the chances of their getting 
decent employment after they finish their studies? They are 
definitely at a disadvantage when they have to complete with 
normal perrons for employment. They are not medicalJ fit 
for higher competitions though some of them are quite intelli-
gent. They are, in fact, only eligible to become clerh;. 

The Government should take steps for the bettenneat of 
these handicapped students. Other things being equal, seats 
should be reserved for them in the public as well as the private 
sector as is done in the case of Scheduled Castes and Scheduled 
Tribes." 

5.31. ]n regard tn opening of Special Employment Exchanges for the 
handicapped persons, the Committee have been informed, in written .ole, 
that "We have set up 9 special employment exchanges for the physically 
handicapped in different parts of the country. They have, in the last decade 
or so and upto 31-R-70, made the following placements: 

The Blind 

The Deaf 

The Orthopaedioally handicapped 

713 

952 

5,806 

5.32. The exchanges do not normally register mentally retarJed persons. 
A small experiment in this regard is proposed to be undertaken initially in 
Bombay to watch the results. Certain types of mentaHy retarded persons 
coald be placed but perhaps sheltered forms of employment might be atorc 
appropriate for them. In pursuance of this, it is proposed to develop a 
ibel~ workshop as part of the National Centre for the Retarded in New 
DoIbi. 
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5.33. It is doubtful whether correspondence courses which must rely 
on the written word, would be effective with parents in. the lowel' socio-
cCODODlic groups. Moreover, caring for deaf children involves a great deal 
,J{ still which must be taught to parents in person. For instance, the young 
deaf child must be encouraged to lip-read. It is difficult to teach such R 

practical subject through correspondence. But the National Ccntt:e for the 
Deaf, when developed, will attempt to provide orientation courses for parents 
and teachers." 

5.34. The Conunittee are glad to note that nine Special Employment 
I!.'.llclwnges for the physically handicapped have been set up in dift'enat parts 
of die l.'OIIIltry; but seeing the magnitude of the employment problem of the 
pItyfiicaIIy handicapped, this number appears to be insufficient. 

5.35. The CollllDittee would like Government to ex.amine-
(i) the worldng of the existing nine Special Employment ExdlaDges 

to see how nmny handicapped. persons were registered _d out 
of them how many were provided employment according to their 
academic qualifications; what special efforts have so fll' been 
made by these Exchanges ,to find out employment for physically 
handicapped persOI6; and in what way the working of tile eDlt· 
iog exchanges (as also the new ones to be set up) cHId be 
streamlined to achieve the desired goal, 

(ii) opening of special Employment Exchanges in each regioa and 
Metropolitan town. .. of Delhi] Madras, Bombay and CalCtIIfflr. 

(iii) the progress made by all these Exchiange5, every year, 
(iv) the Dttcssity to intensify research programme and 
(v) the development of skills by the handicapped. 

5.36. The Committee would also like the special Employment Exchuges 
to maintain a close coordination with the Central Social Welfare Board 
... all the National Centres for the handicapped persons establisJted all 
8ftii' the country. 



CHAPTER VI 

PLAN PROVISIONS 

Outlay in First, Second, Third and Fourth Five Year Plans 

6.1. The First Five Year Plan provided for a total expenditure of Rs. 3~O 
crores on social services of which Rs. 152 crores were for education, about 
Rs. 100 crores for medical and public health services, Rs. 49 crores for 
housing, Rs. 29 crores for backward classes lincluding Scheduled Castes 
and tribes), and nearly Rs. 7 crores for labour and labour welfare. There 
was a further provision of Rs. 4 crores for assistance to voluntary Social 
Welfare Organisations so that their work could be expanded and dovetaJed 
into the national development programme. In the States, the Plan con-
templated only a limited measure of expansion in social services. The First 
Plan further provided a programme for the rehabilitation of displaced 
persons, for which a provision of Rs. 85 crores had been made, which cover-
ed a period of three years ending 1953-54. 

6.2. The Second Fiw Year Plan provided a sum of Rs. 1900 lakhs 
tor Social Welfare. It has been stated in the' second Five Year Plan tllat 
"The growth of social services is necessarily a slow process. Its principal 
hmitations relate to the financial resources available and resources which can 
be spared for social services, lack of trained personnel and of organisations 
devoted to social welfare & lack of reliable. data pertaining to social problems. 
These factors tend to limit the immediate objects of social welfare services 
to groups which are in a vulnerable position or need special assistance. 
The aims of Social Welfare are, however, wider in scope. Social Welfare is 
concerned with the well-being of the entire community, not only particular 
iections of the population which may be handicapped in one way or an-
other. Problems which have already come to the fore must no doubt claim 
attention; equally, it is necessary to take steps to prevent the occurrence 
of new problems. 

In the field of social Welfare, personnel provided by the Government 
or by public authorities generally represent only a nucleus for drawing into 
the service of the community the voluntary labours of large numher~ of 
private individuals. In the past voluntary agencies depended .entirely on 
donations from private persons. In the larger interest of the commUluty 
these voluntary agencies have to be encOuraged and assisted in extending 
the· scope of their activities. The Central and State Governments and local 
authorities should therefore reaqily supplement private efforts in this direc-
tion. Eventually, the burden of maintaining social services has to fall in 
the main on local authorities. In the initial stages, however, special agencies 
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are needed to provide the necessary impulse for the organisation of social 
welfare services and to bring about a measure of coordination between the 
efforts of public authorities and of Voluntary Organisations .... " 

6.3. Third Five Year Plan.-It has been stated in the Third Five Year 
Plan that "Development over the past decade of social welfare activities as 
an integral part of the First and Second Plans has a significance which 
extends beyond the range of services established or the extent of resources 
utilised. They express the concern of the community for the welfare of its 
many vulnerable sections and emphasise an essential value in national deve-
lopment. In drawing large numbers of voluntary workers, specially women, 
into the field of creative social service, the community is itself enriched and 
strengthened. Inevitably, extension in a field of activity as varied and 
dispersed as social welfare brings its own problems, and these call for sys-
tematic review from time to time of what has been achieved and of the 
measures needed to improve the quality of welfare services. Moreover, with 
the establishment of democratic institutions at the district and block level, 
the manner in which the voluntary organisations mightfulfil the tasks assigned 
to them will need further consideration. 

The social welfare programmes, which have been implemented by volun-
tary organisations with the assistance of the Central and State Governments, 
include amongst others, welfare extension projects undertaken by the 
Central and State Social Welfare Boards. programmes relating to social 
defence, social and moral hygiene and after-care· services and other we.lfare 
programmes. Welfare services are directed in particular towards sections 
of the community which need special care and protection. In developing 
them, the object is to replace individual and haphazard relief and charity 
by organised and sustained activity for education, welfare and rehabilitation 
undertaken with the general support of the community. Increasingly, instead 
of being merely institutional, welfare services will have to be community and 
family oriented. Preventive services will continue to play an important role. 
Mental hygiene services like student and youth counselling, child guidance 
clinics and marriage counselling deserve special emphasis. As these ser-
vices develop, greater need is felt for trained personnel. With large numbers 
of voluntary organisations employing paid personnel, it is also essential to 
standardise their training and to establish suitable norms for salaries and 
other terms and conditions of service. There is also greater need for provid-
ing orientation and training ror voluntary welfare workels. 

A variety of welfare services have been developed in recent years 
through financial support provided by the Central and State Governments. 
After each phase of development, adequate arrangements have to be made 
for the continuance of the new services on a permanent basis. The resources 
provided under the Third Plan are being utilised both for expanding the 
existing welfare services and for assisting voluntary organisations to con-
tinue those already established. To this extent, development of new services 
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tends to be limited. In the· interest of futw'c development it will be desirable 
to distinguish between. arrangements required to enable voluntary organisa~ 
tions to maintain the services already established and the resources provided 
for new development. Voluntary organisations can be eneow'aged through 
[mandaI assistance to promote needed welfare services in areas where they 
do not exist and also to initiate new welfare services not hitherto undcr~ 
taken. 

A stage has reached in the development of welfare services, when. for 
the better utilisation of the available resources and improvement in the 
quality of the services offered, it is essential that the various Government 
agencies concerned, both at the Centre and in the States. should achieve 
a larger measure of coordination among themselves. This would avoid 
duplication and overlapping in considering requests, providing assistance for 
similar purposes, and parallel approach on the part of voluntary organisa-
tions to more than one Government agency. At the same time, it is essen-
tial that voluntary organisations themselves should develop along specialised 
lines, each selecting a limited area of activity in which its workers again 
experience and intimate knowledge of problems. 

In its very nature, progress in social welfare is difficult to measure. 
I ts true tests are the numbers of voluntary workers who participate in social 
weHare activities and the response from each local community towards the 
solution of its social problems. Whatever the shortcomings-and there 
are bound to be many in so diffic1l1t a field-the record of work over the 
past decade has been in rnal1\Y ways outstandil)g. About 6000 voluntary 
welfare organisations in different parts of the country have been assisted 
by the Central and State Social Welfare Boards. Of these. about 2900 
were engaged in work for the welfare of women and about 2400 in work 
relating specially to child welfare. In the course of the Second Plan, 
assistance amounting to about Rs. 2.6 crores was given to more than 3700 
voluntary welfare organisations. Among others. activities for which the 
Central and State Social Welfare Boards have been responsible arc the 
establishment of 75 urban community centres, 21 production units to assist 
women to supplement thCfir incomes and 42 night shelters in urban areas. A 
large number of adult women were enabled through condensed cOurses to 
attain the minimum educational qualifications necessary for further Voca-
tional training and employment. An important step was taken during the 
First Plan with the setting up of welfare extension projects, each serviag 
some 25 villages, and providing maternity and child health services, craft 
classes, social education for women and care of children through balwaws. 
These Projects, along with 134 more established during the Second Plan, have 
now been made over to Mahila Mandals with financial assistance from tlte 
Central Social Welfare Board. In addition, 337 welfare extension project& 
were established during the Second Plan in coordination with the community 
development programme, resources being obtained in part from the Central 
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Social Welfare Board and in part from State Governments and the com-
mWlity development block budgets. 

fn thc Third Plan, provision had been made for programmes involving 
a total outlay of Rs. 28 crorcs-Rs. 16 crores at the Centrc and Re;. 12 
crOr(~S in the States. The programmes of the Central Social Welfare Board, 
itduding assistance to voluntary organisations and welfare extension pro-
j{Xt.e;, envisage total outlay of Rs. 12 crores. In addition, schemes for child 
welfare and pre-primary education with a provision of Rs. 3 crores have been 
included. under 'Education'. Other schemes to be implemented under social 
welfare relate to urban communitly welfare projeclc; training, research and 
surveys. social defence and aftercare and the setting up of a Central 
Bureau of Correctional Administration. It was also proposed to make a 
small beginning in the direction of assisting certain categories of persoos 
without any means of livelihood or support, the physically handicapped, old 
pcrson~ unablc to work, women and children ...... " 

6.4. It has also been stated that "It would be desirable to undertake 
Central legislation for the control and eradication of beggary and vagrancy. 

In recent years therc has been progrcss in developing special services 
and facilities for physically and mentally handicapped persons specially thoie 
who are blind. deaf and dumb, and those who are orthopaedicaUy handi-
capped and mentally deficient. For each category, the primaflY object of the 
services provided for these groups should be to enable them to rehabilitate 
themselve., through work. Since many peffions in theSe groups come from 
rural areas, where traditionally the community readily provides a measure of 
help, it would be desirable to give a rural bias to t.he !raining and rehabi-
litation programmes for these groups. Facilities for enabling handicapped 
pc£sons to find work have. been provided at a few employment exchanges. 
Local bodies and voluntary organisations are already playing a significant 
role in serving handicappecl persons. 'their services should be further 
developed along the following lines :-

(a) teaching handicapped persons in their homes; 
(b) providing work in the homes or in the neighbourhood for those· 

not able to move; 
(c) providing recreational facilities for the handicapped, the aged 

and the infirm ~ and 
(d) providing assistance by way of special aids. 

Ouring the period of training for new employmcnt, there should be pro-
viltion for financial assistance, stipends, ctc." 

6.5. Fourth Five Year Plan.-Giving a review of progress made during 
the 1st, 2nd and 3rd Five Year Plans, it has been stated, in the Fourth 
Flve Year Plan, that "Social welf.are programmes have taken shape by stap 
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in the course of the first three Plans. In the first Plan a provision of Rs .• 
crorcs was made for welfare programmes for women and children and for 
grants to voluntaf\Y bodies. To administer these programmes. the Central 
Social Welfare Board was constituted as a non-official autonomou~ organi-
iutions which could, in turn, bring large numbers of voluntary women 
workers into the field of social work. At this stage, social welfare schemes 
undertaken in the States were outside the purview of the Plan. In the 
Second Plan, the scope of social welfare programmes was enlarged to include 
both Central and State schemes. and a provision of R'I. ] 9 crores was m:lde, 
against which expenditure incurred was about 14 crores. In the Third 
Plan. besides programmes pertaining to social defence, social and moral 
hygiene and after-care services and services for handicapped, special atten-
tion was given to the welfare of women and children. The plan provided 
for a total outlay of Rs. 31 crores but, due to ·the budgetary limitations 
and due to limited development of infra-structure as well as of adminis-
trativ~ set up for social welfare at the State and District level, after 1962-63, 
programmes in this !>ector did not expand as the Plan envisaged. and the 
actual expenditure over the Plan period amounted to about Rs. 19 crores. 
At the end of the Third Plan, there ware 264 welfare extension projects 
for women and children functioning in coordination with community deve-
lopment, 306 welfare extension centres run by recognised voluntary organi-
sations and 1472 welfare extension services run by registered mahila manuals. 
There were also ] 7 integ,rated child welfare projects in progress in the States. 
About 6000 voluntary organisations have received grantS-in-aid through the 
Central and State Social Welfare Boards for providing specific welfare ser-
vices to women and children and to handicapped persons. About 625 
condensed courses in education and 75 production units were instituted in 
urban areas for the benefit of women. The C.entral Social Welfare Board 
also set up 66 urban welfare extension projects. A number of night-
shelters were also organised. Programmes in moral and social hygiene and 
after-care services were started at 16 institutions. For the rehabilitation of 
handicapped persons 27 training-cum-home centres were established." 

6.6. Regarding the 4th Plan provisions it has been stated that "For the 
Fourth Plan, a provision of Rs. 50 crores has been made for social welfare 
programmes. The following are the principal programmes :-

family and ct.i1d welfare 
Special programmes for wommen 

Special programmes for children. 
welfare projects for nonstudent youth 
eradication of beggary 
social defence 
l"ehabililatilJn of handicapped persons 
aid to voluD.tary organisations 
training, research and administration 

TOTAL 

(Rs. crores) 
13 '0 
(',0 

8 ·0 
2'0 
3 '0 
5·0 
9·0 
2·0 
2·0 

50'0 
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In addition, under the head 'Miscellaneous' in the Plan, a provision of Rs. 
4 crores has been made for social assistance schemes for three groups of 
persons who may be altogether lacking in the means of livelihood and 
support, namely, the p~sically handicapped, old persons unable to work 
:and womcn and children. These schemes arc to be implemented through 
the Department of Social Welfare and in the States with the Support and 
participation of civic institutions and voluntary organisations. The Depart-
mcnt of Social Welfare is also responsible for implementing the programme 
for displaced persons from East Pakistan who arc staymg in homes and 
jnfirmari~s. A provision of Rs. 2 crores has been made for this under 
Rehabilitation. " 

6.7. J t has furthe~ been stated in the Fourth Plan that "Institutions for 
social welfare-Before describing briefly the main features of social welfare 
programmes for the Fourth Plan, it should be stated that ill their very 
nature, most of these programmes can be effectively implemented only 
through a favourable cnvironment for cooperative working between various 
operating agencies, governmental and non-governmental, at the level of the 
local area and the community. It is important that these ugencies should 
be given freedom to administer and execute, to change and adapt, and to 
tind their own solutions for the many problems which must arise from day 
to day within each community. TJ"te primary task of agencies at higher 
levels is to create conditions in which agencies direct~y responsible for carry-
ing out schemes can best succeed. Beyond a point, planning and direction 
in dctail from above can hinder implementation. Secondly, the key to the 
~l!CCCSS of social wclfare programmcs lies in each community taking an in-
tegrated view of community wclfare and accepting the obligation of looking 
after the interests of all its members and specially of those who need the 
help most. This implies that everything possible must be done to strengthen 
local self-governing institutions and voluntary organisations. Through Pan-
chayati Raj, a system of rural democracy is being built up at the viila8C, 
block and district level. It is essential that Panchayati Raj institutions shotfd 
be fully involved in undertaking welfare programmes in these areas. In 
t9wns and cities, at present most municipal institutions suffer from lack of 
resources and are not fully associated with welfare programmes. This is at 
present a lac\ma in the scheme of social welfare. In the third place, both 
in rural and in urban areas, local self-governing institutions should work on 
the basis of complete partnership with voluntary organisations. Alone, 
neither local self-governing institutions nor voluntary organisations can 
achieve fully the aims of welfare for the community, and more specifically, 
for women, children and youth. 

Voluntary organisations have to be supported and nurtured with care. 
There is a vast amount of energy to be mobilised at every level. Significant 
leadership resources exist in most communities. Potential leaders are held 
back frequently from lack of knowledge and lack of resources. These are 
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the two elements which Plans at the National and State level should seek to 
provide. Few investments will yield larger results than the training of 
leaders and workers at the community level. Experience in the working of 
voluntary organisations suggests that priority should be given to building 
up their capability for continuous work. Therefore, in the Fourth Plan, 
while grants would, no doubt, be required for equipment and other facilities 
the greater emphasis should be On the strengthening of voluntary organisa-
tions through nucleus staffs of trained workers who can be maintained as 
part of a total social service and can act as effective catalyst for getting 
the best out of the available human resources. With greater freedom and 
flexibility in using the resources made available to them, each community 
and the voluntary organisations which serve it should be able to develop 
greater capacity to solve their social problems and enlarge the area of wel-
fare activities. . 

Family and Child Wei/are 

In the ordinary course, development programmes reach women and 
children indirectly through the general spread of economic development and 
expansion in social services. But this is not adequate. for. under the exist-
ing schemes of development it is extremely difficult to give sufficiently con-
tinuous and systematic attention to the needs of women and children. There 
are already lags in education and welfare between men and women. In the 
case of the weaker and poorer sections of rural community in particular, 
children suffer from many handicaps in their future development. Although 
considerable work has been done over the past decade through welfare 
extension projects, in planning for the future three considerations have to 
be kept in view. First, most of the welfare extension projects undertaken 
in cooperation with the community development programme have completed 
their first sta!!;e and have to run varying periods for the balance of the 
:;econd stage. Arrangements for continuing these projects have to be made 
on a firm basis. Secondly. most of the voluntary organisations and Mahila 
Mandals to which welfare extension centres were entrusted a few years ago, 
fmd it difficult to maintain the services whieh have been established or to 
expand them unless the necessary resources arc assured. Thirdly. beSides 
strengthening institutions and Centres already established, the future pro-
grammes for women and children should be so organised that similar ser-
vices could become available on a continuing basis in all rural areas. 

After careful evaluation of past experience, leading social workers are 
agreed that in proposing schemes of development for women and children. 
tbe family· should be treated as the basic unit and a composite family and 
child welfare programme should be adopted. Accordingly, in the Fourth 
Plan, it is proposed that the family and child welfare programme should 
jnclud(~ the following main activities: . 

(1) provision of integrated social services to children in the villages, 
specially to pre-school children; 
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(2) provision of basic training to women and to young girls in 
homccraft, mothercraft, health education, nutrition and child 
care and provision of the essential health and maternity servicer. 
for women; 

(3) promoting cultural, educational and recreational activitcs for 
women and childr\!n; and 

( 4) assisting women in the villages to obtain supplemental)' work 
and income and generally promoting economic activities on the 
part of women. 

Provision of supplementary work and income is an important means of 
reaching women in the villages and augmenting family income and family 
wclfare. Under the family and children welfare programme, only the baBic 
organisation and core facilities can be provided, but if these are availabte 
it is hoped that through other programmes included in the Plan notably under 
village and small industries, cooperation and rural works, it should become 
possible to provide fuller work opportunities for women in the villages. 

In the coming years, the family and child welfare programme ""'ill need 
to develop along two related paths. First, within the resources available, tlJ.c, 
programmes should extend progressively to an increasing number 0{ com-
munity development blocks. Secondly, wherever, local communities and 
leadership are prepared to make the necessary efforts, means should be 
available for providing a measure of support to them. The first is the 
aspect of organized advance, the second of voluntary growth. Both aspect,~ 
arc inter-related and support each other. In blocks in which family and 
child wel(are projects are established, there should be even greater scope 
for encouraging voluntary effort by local communities but in other area... .. also 
there should be some opportunity for development through the initiativ~ 

of· local communities. 

The Family and child welfare programme has to be undertak:e~ in 
partnership between Panchayati Raj institutions and voluntary organisations 
and workers. It is envisaged that the Panchayati Samiti should be respon-
sible for the establishment of family and child welfare centres and the 
organisation of the entire programme as an integral part of the ptan for 
rural development and rural welfare. At the same time, because of the 
nature of the tasks to be carried out and the need to enlist women wockers 
to the maximum extent, it is proposed that the programme should be imP\!-
mented under the overall supervision of the State Social Welfare Board and 
the State Government. It is envisaged that the Panchayat Samiti would 
agree to place the family and child welfare centres with its associated i1Ub-
COlltres and aided centres under the management of a special Functional 
Committee of the Panchayat Samiti. This Committee would include two 
JroUps of members in equal number, namely, those represented by the 
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Panchayat Samitis and those proposed by the State Social Welfare Board, the 
majority of the members being women. The chairman of the Panchayat 
Samiti would also serve as the chairman of the Functional Committee which 
would be responsible for running the family and child welfare programme. 
The day-ta-day responsibility for the programme could be a non-official 
woman worker proposed by the State Social Welfare Board in consultation 
with the Panchayat Samiti. It is hoped that the resources provided by the 
Centre and the State for the family and child welfare programme would be 
!iupplemented to some extent by local resources drawn from the Panchayat 
Samiti and village communities in the block. Tentatively, it is proposed 
to introduce the family and child welfare programme along the lines explain-
ed above in about 800 blocks over the Fourth Plan period. Detailed 
arrangements arc to be worked out in consultation with the States and 
the State Social Welfare Boards. If the programme succeeds during the 
Fourth Plan, over the next ten or fifteen years, it should become possible 
to make much greater progress in carrying the essential services to women 
and children in al\ rural areas. The programme will, of course call for care-
ful training of workers for evaluation from time to time and for strengthen-
ing of the official and non-official agencies concerned with it. 

In regard to other welfare programmes, it has been stated as folIows:-

"Eradication of heggary-The Third Plan had referred to beggary as 
an age-old social evil which had been allowed to continue for 
too long and called for steps to eradicate beggary from large 
cities, places of pilgrimage and tourist centres. It also recom-
mended central legislation for the control and eradication of 
beggary and vagrancy. Experience in this field in different 
States has been recently reviewed by a study group constituted 
by the Planning Commission Panel on Social Welfare and pro-
posals have been drawn up for the Fourth Plan. For this pur-
pose, a provision of Rs. 3 crores has been made." 

(b) "Sodal defence.-A provision of Rs. 5 crores has been made 
in the Fourth Plan for probation services, care and protection 
for children, non-institutional services for the prevention of 
juvenile delinquency, welfare work in prisons, social and moral 
hygiene programme, and protective homes for correctional 
training. Several of these schemes were under implementation 
during the Third Plan. It is proposed to extend the application 
of Children's Acts and to provide the necessary institutional 
services over the entire country. Special schemes are to be 
introduced to assist discharged prisoners in finding gainful 
occupations and entering thc normal life of the community. In 
the field of moral and social hygiene, assistance will be given 
to voluntary organisations in developing their activities." 
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Voluntary OrglJ1lJisations and Training and Research 

The role of voluntary organisations in social welfare programmes has 
been already stressed. It is recognised that besides voluntary workers, 
voluntary organisations should build up cadres of trained and experienced 
workers who can work on a continuing basis. A study group on voluntary 
organisations set up by the Planning Commission Panel on Social Welfare 
has made a number of recommendations concerning grants to voluntary 
organisations, conditions which they should endeavour to fulfil and the forms 
in which assistance from Government should be made available to them. 
It is hoped to assist selected voluntary organisations in building up and 
maintaining trained personnel. 

Manpower and research needs in the field of social work have been 
examined by a study group set up by the Planning Commission Panel on 
Social Welfare:. The Department of Social Welfare have stated. in a written 
note "Recommendations of the Study Group on Voluntary Organisations 
se~ 'IP by the Planning Commisison have not been received in the Depart-
ment of Social Welfare." 

6.8. It has been suggested by a Social Welfare Orgailisatioll that "Therc 
is a need for a full-fledged Ministry of Social Welfare instead of a dcpart-
!llent at the Central Level ...... T)1e Ministry of Social Welfare at the 
Centre should deal with Policy-making. planning. setting of priorities, co-
ordination of welfare programmes, guidance to the states for implementa-
tion of welfare schemes as also to voluntary All India Organisations. It 
should set down a broad policy for Social Research, identify agencies such 
as voluntary bodies. schools of social work, University departments, 
Research Agencies, etc. It should lay down a policy for man-power plann-
ing relating to Social Welfare. It may start pilot projects wherever needed. 
) t should also be concerned with developing Central and State assistance-
a compreh,tnsive programme of preventive, ;prorective and ameliorative 
services for the weaker sections of society within the frame-work of a 
national social welfare policy and in keeping with the Directive Principles 
of State Policy as embodied in our constitution. 

I n order to accomplish the objectives out-lined above, the total plan 
outlay of Rs. 41.38 crares. on Social Welfare appears very inadequate. being 
a meagre 0.2 per oent of the total Fourth Plan outlay and Investment of 
Rs. 22,635 crores. The sum of Rs. 41.38 crores on Social Welfare is a 
drop on the hotplate of the needs of the millions. Hence unless the import-
ance of total integrated social welfare is realised by our planners and more 
funds provided for a dynamic policy and programmes of social welfare. it 
i<; not possible to implement the above suggestions." 

6.9. Reviewing the financial and physical performance against Plan 
provisions. the Department of Social Welfare have. in a written note, inform-
ed the Committee that in the last year of the first five year plan i.e., 1955, 
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an important measure was initiated with an outlay of Rs. 0.465 lakhs fOf 
the award of scholarships to the Blind, Deaf and the Orthopaedically Handi-
capped students both for general education and for technjcal/prof~ssionat 
training. During that year 35 awards were made and actual expenditure 
was Rs. 0.42 lakhs. 

6.10. During the Second Five Year Plan a sum of Rs. 50.0 lakhs was 
provided in the Central Sector for the education, training and rehabilita·· 
;tion of the handicapped. The actual expenditure was only of the order 
.of roughly Rs. 20.0 lakhs. Out of this a sum of Rs. 6.72 lakhs was 
,incurred on the award of 659 scholarships to the handicapped. The other 
6Cbemes implemented during the Plan were setting up of the Model School 
for Blind Children and Training Centre for Adult Blind Women at the 
National Centre for the Blind, Dehra Dun, and ~ants to voluntru'Y organi-
sations. 

6.1]. A sum of Rs. 99.0 lakhs was provided in the Central Sector of 
the Third Five Year Plan for this purpose and the actual expenditure was 
of the order of roughly Rs. 70.0 lakhs. Out of this a sum of R". 26.55 
Jakhs was utilised for the award of 1,876 scholarships to the handicapped 
dlK"ing the Plan period and roughly a sum of Rs. 25.0 lakhs was givcn away 
as grants-in-aid to 26 voluntary organisation working for the welfare of the 
handicapped, during the five years of the Plan. Till 1967 nine special 
Empl9yment Exchanges for the handicapped were set up and total place-
ments of the handicapped persons till ] 967 were to the tunc of 4,290. 
Ba.t the target for thc Third Plan was one SpeciaJ Employment Exchange 
~n each of the States. The other schemes implemented during the Third 
Plan were ;-

(i) Training of teachers for the handicapped. 
(ii) Grant of passage money to the handicapped persons who wer(; 

awarded scholarships by the foreign agencies. 

(iii) Expansion of the National Ccntre for the Blind at Dehra Dun. 

(iv) Setting up of a Training Centre for the Adult Deaf at Hydera-
bad. 

(v) Setting up of a Model School for the Mentally Retarded at 
New Delhi. 

(vi) Central Library for the Blind at Dehra Dun. 
During the three years from 1966-67 to 1968-69 an outlay of Rs. 75'()5 

lakhs was provided for the welfare of the handicapped, out of whi~h the 
utilisation was to the tunc of Rs. 66.45 lakhs (both plan and Non·Man). 

6.12. The Additional Secretary, Department of Social Welfare inform·-
e4 the Committee, during evidence "The Fourth Plan is of the order of 
,15.900 crores of which a bulk is taken up by the productive investm.cnt and 
i"attllCture necessary for production. Then we come to the plJo of 
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social services which include the essential thing like education, health, water 
I>upply and various other things. That takes you up to Rs. 2,500 crores. 
The Social Welfare which is the narrowest sector which we deal with now 
is allotted about Rs. 41 crores out of 2,500 crores. This Rs. 41 crores 
forms part of lth per cent of the total plan outlay. This is the order of 
priority which has been fixed up. I repeat once again that I am not men-
tioning this is what our country can really afford for this sector. With 
pressure we may probably make this quarter per cent into half or one per 
cent. Still, we are in this one per cent stage and we are nowhere near 
meeting the 20 or 25 per cent of the project. This is the broad background 
with which we have got to work. Most of the activities of the Department 
in the sector of social welfare have contributed to a very good work with 
the limited resources that are available. The question arises from our point 
of view as to whether the quality of the service rendered is maintained high 
enough. Of course the quantity is very small. We are trying to sce that 
quality of the service is maintained. We tend to recommend more than 
this one per ccnt allocation. That is the general approach of the depart-
ment to this problem". In regard to raising resources, the Additional Secre-

o tary stated that "We study the question of every possible kind of resources 
which goes into social welfare. The main sources are from the Central 
Government and from the State Governments. This is one source. Then 
there are the voluntary agencies and some small some big-which raise 
their own resources. Of course they are also assisted by Government but 
at the same time, on their own they raise some resources. Then there are 
religious and charitable endowments of various types throughout the coun-
try. They have got resources which go into the social welfare .... 0 • 

Roughly Rs. 70 crores are coming from these religious and charitable foun-
dations and institutions allover the country ...... Then there is a social 
welfare plan which gets about Rs. 8 crores. Out of Rs. 41 crores coming 
from the Central Government annually Rs. 8 crores are going to the social 
Welfare annually. Then there is investment made by the State Govern-
ments. It is a little more than Rs. 15 crores or so. This is the income 
which the State Governments can think of. Then, there are voluntary 
agencies--small institutions, to which we give grant from the Central Board 
and various other agencies. There is something like Rs. 5 crores per 
.annum on their own. AIr thes., putting together, come to about Rs. 90 
to 95 crores. We may put it roundly at about Rs. 100 crores out of this, 
the private agencies find resources of about Rs. 75 crores and the resources 
from Government come to about Rs. 25 crores. That is probably the 
broad break-up of the total resources going into the social welfare sector 
in the country from voluntary, governmental and other agencies." 

6.13. In reply to a question whether he could suggest any method under 
the given circumstances how to mobilise resources for the social welfare 
programme, the Additional Secretary stated "On the question of raising; 
resources ...... the Fourth Plan has taken into account every possih!c way 
4.38 LSS-71.S 
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of raIsmg resources both through governmental taxation, savings, deficit 
financing and if we now say you raise now from 170 it merely is making 
inroad into that pool. 

About religious charitable endowments of which I gave somc figures this 
is a capital which accumulates over a period. In foreign countrics large 
accumulations of capital are diverted for this purpose. We do not have 
vcry much possibility of that happening in our country. 

Third is about voluntary agencies. They arc raising Rs. 5 crores 
(approximately) . There is some scope of increasing it if the local people 
get involved in that project. At the momen tmy experience is a few devoted 
workers undertake certain projects. They are able to raise funds. T know 
the case of a blind school in Bombay which raised Rs. 8-9 lakhs on their 
own and we contributed Rs. 2 lakhs.· Here is the question' of involving 
local people. On that I am afraid we are not effective either in the Depart-
ment or in the Central Social Welfare Board. There is possibility of some 
extra effort put in that direction. Apart from that I do not see any Jarge-
scale resources coming." 

6.14. Asked as to whether in the event of UNICEF or PL-480 giving 
a huge amount to further social welfare programme, would it be possible 
,to provide the infrastructure to absorb that additional expenditure, the 
Additional Secretary stated :-

"l can say that it will take time for any organisation to double its 
capacity but we would be able to expand the organisation and absorb 
double of the funds which we arc receiving now in the course of a 
year without mueh difficulty." 

6.15. In regard to a question as to why such a low priority was fixed 
for the programme of social welfare by the Planning Commission. the re-
presentative of the Planning Commission in reply, stated : 

\ 

"Resources for the Plan .... come from various sides and all these 
resources are then distributed between the various sectors according 
to the priorities which arc ultimately determined by the Niltional 
Development ('.Duncil and the needs of the country. Ultimate1y the 
plan is also presented reforc the Parliament it is difficult for me to 
say why it has such a low priorrty ...... In framing the Plan a 
number of working groups and expert bodies are set-up whose views 
are taken into consideration. At the time of Annual Plan discus-
sion.<; great stress is being laid on the States to allot more funds 
for social Welfare than provided but as you know the adjustments 
between one sector and other sectors arc ultimately made by the 
States and it has been our experience that even what is provided 
under the Social Welfare head gets diverted elsewhere. We feel 
that on the social service side something more should be done and 
we do try to make efforts." 
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6.16. The Committee agree with the view that the growth of social 
sCn'ic:es is necessarily 'a slow process. Its principal Iimi'lltions relate to the 
financial resources available and resources whie" can be spared for social 
services; lack of trained personnel and of organisations devoted to social 
welf .. e; and lack of reliable data pertaining to social problems. The Com-
mittee, however, fee1that even to ensure e(.'Onomic development, social 
development has to be canied out hand-in-hand. They also feel that 
increasingly, instead of being merely institutional, welfare services will have 
to be community and family--oriented. Preventive services should continue 
to play an impolltant role. Mental hygiene services like student and youth 
counselling, child guidance clinics and marriage counselling deserve special 
empbasis. As these services develop, grea,fer need ~ felt for trained per-
sonnel. With large numbers of voluntary organisations employing paid 
personnel, it is very essential to s~ndardi'iC their training and to esmblish 
suitable norms of salaries and other terms and conditions of service. nere 
is also weater need for providing orientation and training for volUlltu'y 
welfare workers. Voluntary orgallisations should be encouraged tbrough 
f4naacial assistance to promote needed welfare services in areas where thry 
do DOt exist and a1so'to initiate new welfare services not hitherto und«tak .... 
A st.ge bas reached ill the deVeiOpmeDt of welfare service.... when, for tile 
better utilisation of the available resources and improvement in tbe quality 0" abe services offeftd, it is essential that the various GovernmeDt IIIfIIcies 
coaceraed, bodt at the Centre aad· ia the States, achieve a larger ... aun 
of coordination amoag themselves. It is also ~ that voluntary .... -
nisatiolls among tbemselves develop along specialised' lines, each selectillc a 
limited area of activity in which its workers gain experience and ~e 
knowledge of the problems. Greater emplWasis sbould be laid oa tlte 
strengthening of voluntary orp.i.!IatiolloS through nudeus staft of traiaed 
workers who eBD be lIlAintained as part of a tQ!al social service and CIUI act 
as eff~tive catalyts for getti~ the best out of the available human resource,;. 
Be~ strengthening institutions and centres already e!>ublished tbe future 
prognmunesfor women and children should be so organised that similar 
services could be.eome available on a contiouing basis in all rural aretas. 

6.17. The Committee are not happy to note that low priority hall been 
given to the social welfare programnres in the Five Years Plans and even 
whal is provided under the social welfare head 2cts diverted elsewhere. 

6.18. The Committee are, however, happy ,to note that in lhe event or 
llNICEF or PL-4HO givi~ fund ... to further social welfare programmes. it 
woufd be possible for the Central Social Welfare Department to expand the 
organisation and utilise the funds without difliculty. 



CIIAPTER vn 
TRAINING, RESEARCH AND PUBLICITY 

A. TraiDiDg f'r«9"ammes 
7.1. The Committee have been informed by the Department of Social 

Welfare in a written note, that "One of the important items of work handled 
by the Department of Social Welfare relates to the Education, Training and 
Rehabilitation of the Handicapped. The policy of the Government of India . 
is to promote the welfare of the handicapped by encouraging voluntary 
efforts in the field. With a view to gi~ing a boost to the services for the 
different categories of handicapped persons, the Govt. of India has decided 
to set up National Centres for the four major categpries of handicapped 
perSOIIIS. " 

7.2. The Training Programmes are as follows:-
(i) Training-cum-Production Centre.-18 Training-cum-Product;on 

Centres, at present functioning, offer training in handicrafts, tailoring, em-
broidery, knitting, weaving etc. The produ~ion wings attached to these 
Centres provide work to the women, helping them eam a livelihood or 
supplement thcir incomes. 

(ii) Scheme for the benefit of displaced persons from East Pakistan.-A 
TraUting Centre is also being run by the Director at Hastinapur in U.P. for 
the Detmtment of Rehabilitation for the benefit of displaced persons from 
East Pakistan and repatriates from Burma settled in the Colony under 
arrangement with the Department of Rehabilitation. 

(iii) Training Courses.-Three types of training course are run by the 
Directorate. They included :-

(a) One year Certificate Course in tailoring, cutting hand embroidery, 
machine embroidery and hand knitting for the women who have passoo the, 
middle school examination; 

(b) One Year Teacher's Training Course in tailoring, machine embroi-
dery, hand embroidery, book .keeping and accountancy; drawing and design-
ing for women who have passed matriculation examination and also one year 
certificate Course in Home-craft referred to above; and 

(c) A non-diploma course in tailoring, embroidery, hand machine and 
hand knitting for a varying period of 3 to 9 months depending on the indivi-
dual ability of the trainees and the number of crafts chosen by then." 

7.3. It has been stated by a Social Welfare Organisation, in a written 
Memorandum to the Committee that "It is suggested that an overall policy 
be laid down on the Training of Social Workers for assessing the manpower 
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needs. The schools of Soci-al Work in the country could help train the 
personnel at various levels. The department may strengthen the Schools of 
Social Work for training Welfare Personnel at various levels of operation. 
At present we do not have any adequate scientific data on man-power for 
social welfare services. We have some rough estimates of the needs made 
by the Ministry of Social Welfare, which indicates that 11053 persons arc 
needed at field level, 3413 at intermediary level, and 1827 at supervisory 
level during the fourth five year plan. Taking into consideration that the 
schools of Social Work on an ·average produce about 500 to 600 graduates 
poe year excluding the drop-outs due to various factors, we have little bope 
of meeting tho entire demand for personnel during the fourth five year plan." 

7.4. It has further been stated that "We have a few training institutions 
for workers at field level, though we have a tremendous need for training 
tiofd level workers ,or workers at undergraduate level. We also do not have 
adequate facilities to train personnel at policy, planning and research level. 
Taking all these factors into account, the Department of Social Welfare 
shouid evolve an overall policy, laying down priorities for the types and 
levels of social workers required. Social Work as a subject at graduate and 
under-graduate levels in colleges and Universities may also be introduced. 
This is being done in some Universities now. We would strongly emphasise 
that the Department of Social Welfare create a cadre of Social Workers." 

7.5. In a written note, the Committee have been informed that "The 
Central Social Welfare Board under the scheme of Family and Child Welfare, 
envisages the training programme at three levels :-

(i) Orientation training of instructors of the training programme 
and the supervisory staff of the Central Social Welfare Board. 

(ii) Orientation training of trained field workers. 
(iii) Job courses for untrained workers in employment and also for 

fresh recruits. 

During 1967-68, three Family and Child Welfare Training Centres were 
started at Gandhigram, Sriniketan and Baroda. Subsequent to increases 
allocation of projects for conversion during 1968-69 and 1969-70, three 
more 'training centres were started at Allahabad, Delhi and Indore. The 
training programme for the. personnel under category (ii) and (iii) was 
entrusted to these Centres. The responsibility for training of personnel 
under category (i) was entrustOO to Schools of Social Work from the incep-
tion of the training programme in 1967. During 1967-68, the DeIhi School 
or Social Work oriented 24 instructors and Welfare Officer/Inspectors of the 
Training Centres and Stoate Boards respectively and during 1968-69, 45 
personnel including some of the officers of the Central Social Welfare Board 
as well as office Secretaries of some State Boards were given Orientation 
Course of training at Madras School of Social Work, Madras and the Tata 
Institute of Social Sciences, Bombay. 
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FunctiOlWI Committee Seminar 

However, the successful implementation of the progranmle depends upon 
the machinery involved and the members of the Functional Committee. 
Therefore, the Board envisaged the need of orienting personnel both officials 
'and noo.-officials, connected with the programme at the block level. During 
1968-69, three orientation seminars were conducted with the assistance of 
the Delhi School of Social Work, Family and Child Welfare Training Centre, 
Baroda, and Haryana State Board, Chandigarh in which 77 members of 24 
Family and Child Welfare Projects were covered. 

During the year 1970-71, 4 State level and 2 Regional level Orientation 
Seminars were conducted at Bombay, Allahabad, Baroda, Indore, Delhi and 
Gauhati covering the States of Maharashtra, V.P., Gujarat, Madhya Pradesh, 
Assam, Manipur, Haryana, Punjab, Himachal Pradesh, Jammu & Kasbmir, 
Delhi and Rajasthan in which 100 Functional Committees participated. 

The training programme is substantially aided by UNICEF in cash and 
kind. The expenditure on stipend, T.A. and D.A. of various categories of 
trainees including the Functional Conwittee Member is reimbursed by the 
UNICEF. The different types of equipment required for implementation of 
the progra~e and training is supplied by the UNICEF including Scooters 
'and bicycles to aU Family and Child Welfare Training Centres and Projects. 
] n addition the Training Centres have been provided vehicles, to facilitate 
field work of trainees. 

A total expenditure of Rs. 93 lakhs has been incurred on the training of 
personnel for Family and Child Welfare Programme during 1969-70. 

Since inception of the training programme in 1967 to April 30, 1970-
1159 workers have been trained as shown below:-

Block Mukhya Sevikas 

Block Griha Sevikas 

State Boards Mukhya Sevikas 

State Boards Oriha Sevikas/Bai fievikas 

Other Training Programmes 

37 

114 

141 
867 

llS7 

In-servicll Training for emplqyees oj Vobtntary Organisations.-In order 
to enable the voluntary organisations to have trained personnel, the Board 
had prepared the scheme of in-service training for the employees or workers 
of voluntary organisation.<;. The beginning of such training was made 
by the Board in August, 1969 by entrusting the training programme 
to the Central Institute of Research and Training in public 
Co-operation. Delhi. Orientation Course of one month's duration was or· 
ganised for the supervisory staff employed in residential institutions bene 
fiting 21 members of 19 residential institutions from 7 States viz., Bihar 
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Delhi, Guiarat, Rajasthan Maharashtra, Madhya Pradesh and West Bengal. 
The total expenditure incurred was Rs. 8,174 including stipend, T.A. & D.A. 
to trainees. 

T.rainilll? of personnel for Border Area Programme.-The NEFA State 
Board was sanctioned an amount of Rs. 6,000 for training of 6 Gramscyikas 
at Kasturba Gandhi National Memorial Trust, Sarinia and Rs. 4,000 for 
training of 8 dais at Health Training and Research Centre attached to the 
regional hospital. The Central Board released the amount of Rs. 2,250 only 
towards the training of dais. 

Tribal Women's 'l}-aining.-The grants for training of women in tribal 
areas arc routed through the Central Board. Two institutions viz.. Tribal 
Women Training Centre at Dumka in Bihar and Jhalod in Gujarat were 
sanctioned grant to the tune of Rs. 75,380 for the year 1969-70. The total 
amount of Rs. 66,205 was released to these two training centres. 

Field Couflselling.-In the context of the increased emphasis now being 
given towards counselling services to welfare agencies:, the Board has deci-
ded to conduct an Orientation Course on field counselling for the field 
inspection stnff attached to the State Boards as also some of the programme 
staff of the Central Board. The Orientation Course, which is of a duration 
of six weeks, is !>pecially designed in collaboration with recognised Schools 
of social work and Institute of Social Sciences with a view to provide to 
the staff the necessary know-how and processes of counselling and also to 
equip them better in their role of not only reviewing the performance 
of aided agencies in relation to the grants given by the Board, but also in 
rendering counselling towards the improvement of the activities. Accord-
ingly the candidates for this Orientation Course are being scnt in three 
batches to the three Centres-Indian Institute of Social Welfare and Business 
Management, Calcutta, Tata Institute of Social Sciences, Bombay and 
Madras School of Social Work Madras-and it is expected that 60 persons 
would complete thise course by 20th February, 1971." 

7.6. Tn regard to a suggestion that the Central Social Welfare Board 
should givt much more emphasis to recruitment of trained personnel on 
its own staff and for grant-aided agencies and that it should also help 
Voluntary Organisations to employ trained and qualified staff by meeting 
their salaries partly or wholly, the Secretary, Central Social Welfare Board 
stated during evidence that "t i) All the field staff and many members of 
the staff at the Central Social Welfare Board have undergone 
orientation courses in the field of Social Welfare. Only a few 
members, particularly clerical, of the staff of the Central Board 
are untrained. Steps have also been taken to organise Orientation Courses, 
with the help of Schools of Social Work for the officers and the staff who 
have not been trained. Emphasis is also being laid in the "Recruitment 
Rules of the Board" (Which are under preparation) for proper trained 



personnel. (ii) Orientation Courses and training courses have been orga-
nised for the members of the State Board and Superintendcnt<;/organisers 
of the Voluntary Organisations by the Central Institute of Research and 
Training in Public Cooperation ........ Realising the need for the trained 
personnel for the programmes and schemes of the Board, the Board has 
thus not only extended financial assistance to the Voluntary Organisations 
like Kasturba Gandhi National Memorial Trust, Indore for the purpose of 
imparting training but has itself organised the orientation and training 
courses in collahoration with the recognised Schools of Social Work. (iii) 
The Board has already been extending financial assistance to Voluntary 
Org.mitions, under the general grant-in-aid Programme to meet part of the 
salaries of the trained and qualified staff ...... Voluntary Organisations. in 
some cases, do not fmd it possible to employ sufficient number of trained 
personnel as they do not have the rcsources to 'meet high salaries to be paid 
to !,uch trained personnel." 

7.7. The Additional Secrctary, Department of Social Welfare stated, 
during evidence, that "We want to sec that the money invested is 
effectively spent which enables a person to stand on his own legs and the 
quality of service rendered by him is maintained ...... There is another 
typc of training which We give to the blind people for which there is market. 
TIlcrc are certain jobs which need the manual skill like assembling of te1c-
phone equipment, etc. They have done good work in Bangalore Factory." 

7.8. The Committee note that Government are running 18 Training-cum-
Production Centres which offer training in handicrafts, tailoring, embroidary, 
kniUing, weaving etc. and the production wings attached to these cenfres 
provide work to the women, helping them to earn a livelihood or supple~ 
ment t.heir incomes. Besides. the SocialJ Welfare and Rchabiljation Directo-
I"dte is also running types of train~ courses. 

7.9. The Committee also note that all tbe field staff and many members 
of the staff in the office of the Central Social WeUare Board have undergone 
orieDtaticm courses in the field of Social Welfare and that the Board has 
taken steps to organise orientation courses, with the help of schools of 
Social Work, for the officers and the staff who have not beentraiaed. Be-
sides, emphasis is also being laid by the Board in the "Recruitment Rules 0( 
the Board" (which are wtder preparation) for proper trained personnel. 
Orientation courses and training courses have al.~ been orpnised for the 
members of the State Boards and superintendents/ organisers of the Volun-
bu)' Organisations at the Central Institute of Rest.'8fcb and Triaing in 
Public Cooperation, Delhi. 

7.10. The Committee note that there are not adequate facilities to train 
personnel at policy, planning and research level. The Committee are of the 
view that Government sbould evolve an overall policy, laying down priorities 
for the .types and levels of social workers required and prescribe essential 
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qualifications for them. As flU' ali the Scheme of the Central Soda:I Welfare 
Board of in-service training for the employees or workers of voluntary 0rga-
nisations is concerned, it needs to be inwnllifioo. Besides, the training of 
personnel for Border Areas and Tn"bal Areas is concerned, the programme 
sbould receive special attention SO that the social work in these areas can 
meet the needs of those regions. It is al'iO f,,"t dtat with the increased em-
phasis now being given to the counselliog services, the Orientation COIU'SCS 
on .'icld CounseUing for the field inspection st.aft attached to the State Boards 
a~ al<tO some of the programme ~ of ,the Central Social WeHare Board, has 
a~l1IIIDed greater importance. The Committee would like Govemmewt to 
",.now up and improve the quality of these courses in the light of experieBce 
gatIIered and difficulties encountered and also to develop capacity among 
the field personnel to attract and sustain,public cooperation. 

7.11. The Committee note that some Voluntary Organ_tioDS do not 
fiatt it possible to employ sufficient number of trained personnel as alley do 
not have the resources to meet high salM-ies to be paid to such traioed per-
sonnel. They recommend that Government should assist voluntary Organi-
sations to have trained personnel. 

B. Research 

7.12. A Social Welfare Organisation has stated in a written Memoran-
dum, that "In the field of Research we need to conccntrate largely on research 
to assess the priorities of programmes in relation to needs. Though no 
doubt in India the needs arc vast, when we embark on any large scale project 
such as the family and child welfare Scheme, it should be based on adequate 
rCGearch especially because, our resources arc so limited. Research should 
be used as a tool for planning. as well as for evaluation of projects and pro-
grammes. It should be accorded a very important plaCe! in efficient adminis-
tration of Social Services. Though research has been emphasized in the 
Fourth Five Year Plan. much greater importance must be placed on it than 
done hitherto and research should form an essential part of programmes and 
budgets." 

7.13. Another Social Welfare Organisation has, in a written memoran-
dum, stated that "At present the training programme under the aegies of the 
Social Welfare Department is very limited. Research programme docs not 
ex.ist at all as far as my knowledge goes. VC1"y littlc has been achieved so 
far-perhaps due to paucity of funds. Research and training progranunc 
for thc workers with the help of which rehabilitation schemes art: to be 
developed in the country is absolutely necessary. It is essential that some' 
of the experienced tcchnical persons be sent either directly or with the 
assistance of World Health Organisation to various countries to hav~ a vicw 
of the training and rcsearchels existing those countries. In my view there will 
not be much good if ministerial or administrative, that is, non-technical stall 
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-go abroad and just visit the centres and come back. Our technical persons 
should be sent abroad. Adequate funds be allowed to the existing institutes 
,or to the proposed schemes in case they are willing to start a research unit 
in the specific field of work of rehabilitation programme. The research grant-
in-aid must be in abundanCe so that all facilities are made available 10 the 
research conducting institutio(ls. 

The fact that this country is ve'ry different than the western countries 
which are considered to be well developed in rehabilitation work or social 
welfare work bel recognised. Our culture is different, methods of living of 
l1ay to day life are different; our needs and requirements are different. Those 
cOlmtries are well machanised whereas our people have hands only and very 
little machinery. 

Hence, it is absolutely necessary that research should be made in our 
own way to help our pt..'Ople, keeping in view their requirements, their con-
,ditions, etc." 

7.14. Another Social Welfare Organisation has stated, in a written 
Memorandum, that "In the field of research in social welfare a beginning 
has bo::n made by establishing a coordination Committee for research in the 
Department of Social Welfare. This step requires to be strengthened fur-
ther. In fact the Social Welfare Research around the priorities of soei<ll 
welfare programmes could help in enriching the content of Social Welfare 
services in the country. Greater provision of funds as well as organisation 
to start the programme. of Social Welfare Research requires to be given and 
the help of the Schools of Social Work and of her Social research institutions 
needs to be secured in fulfilling their objectives." 

7 .15. Another Social Welfare Organisation has suggested, in a written 
memorandum, that "a Research Cell should be created under the government, 
working exclusively for the various categories of the handicapped, to provide 
better means of communication, better educational aid, better psychologicaJ 
and mental performance of the handicapped etc. Some such research pro-
jects could cover, in the case of the deaf, improvement in hearing-aids and 
other communication methods, improvement in social research and adjust-
ment etc." 

7.16. The Committee have been informed by the Social Welfare Depart-
ment in a written note, that the standing Advisory Committee on 
Social Welfare Research at its first meeting held on the 16th July, 1970 had 
indicated the line of research of the Social Welfare Research Programme 
in the Country as follows:-

{aj There was a real need for developing a separate group on Social 
Welfare Research in the Government of India. The Indian 
Council of Social Science Re~earch can only take a relative view 
of researches to be promoted in all social sciences. 
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(b) The programme of research in social welfare should be related 
to the promotion of the activities under the development plan 
in the social welfare sector. 

(c) The provision of Rs. 1.05 crores provided under Social Welfare 
in the Fourth Plan for Training, Research and Administration 
sho~ld be adequately utilised in developing research programmes 
for social welfare. both on short-term and long-term basis. 

I d) The Department of Social Welfare should give a priority to 
social welfare research and utilise the same as a vital factor in 
the cflective promotion of developmental activities. 

(e) The Standing Advisory Committee on Social Welfare Research 
1ohould by the Department to decide on the long-term plan for 
social welfare researches as well as to clear research pro.iects 
that are referred to it. 

(f) An understanding should be worked out with the Indian Council 
of Social Sciences to promote mutual cooperation in the field 
of social research. 

7.17. It ha~: further been stated that "The Committee (Standing Advisory 
Committee on Social Welfare Research) then discussed the long-term plan 
for developing the programme of social welfare research in the- country. 
It was agreed that in the initial stage a number of research projects should 
be promoted under the grants from U.S. Department of Health, Education 
and Welfare with the help of Schools of social work and other research 
mstitutiom., out of these institutions, a selected number should be picked up 
which have shown competance in conducting research in different specialised 
fields of social welfare services. The working of these institutions should 
be studied with the help of the Advisory Committee to determine the 
possibility of <;tahiIising their research sections. Some of these institutions 
which are found suitable should be provided with the nucleus of research 
staff on a long-term basis.. The nucleus staff for research at each unit 
would constitute 20 to 25 per cent of the total academic staff. The Depart-
ment of Social Welfare should provide the required funds for the main-
tenance of the nucleus staff for J·esearch in th<;'5e institutions under its Jong-
term programme for social Welfare Research. It was also agreed that the 
selection of the research institutes under this programme should be made 
on zonal basis, so as to provide even distribution of research units in the 
country. The cxperience gained by the Indian Council of Agricultural 
Research (l.CA.R.) and by the Indian Council of Medical Research 
O.C.M.R.) should be utilised in developing research institutions in the field 
of social wc)far~~." 

'.1.18. It has further been stated that "The Committee (Standing Advisory 
Committee on Social Welfare Research) considered the proposal of estab-
lishing the Central Clearing House of information on Social Welafer 
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Reaearch. It was felt that in view of the programme of establishing a 
Documentation Unit at the Centre and in four regions by the Indian Council 
of Social &iencc Research, it would not be necessary for the present to 
go for a separate clearing house of information on social welfare research. 
Suitable arrangements should be worked out with the Council for utilising 
the proposed f"cilities of Documentation C.entre. At a later date, however, 
if the need for developing a separate Qearing House was experienced for 
analysing information primaril/y on social welfare research, the services of the 
Schools of Social Work and their Association could be utilised in develop-
ing the programme." 

7.19. The Adviser (Social Welfare) stated, during evidence, "Only this 
Department ha~ constituted a Standing Advisory Committee on Social Wel-
fare Research because it has been found that even though the research is 
ClllTied out, the impact in respect of social welfare is not felt. Because 
there is no communication established. The Department has also a 
Standing Committee for research which is trying to work out two things-
one is that this is trying to get whatever research is being carried out by 
the various educational and research institutions in relation to the welfare. 
We are also JIl touch with the schools of social work and we are trying 
to make the usc of the research carried out. We are providing in the 
coming years a· sizeable sum for this programme as such. The University 
Grants Commission has also constituted a Standing Advisory Committee on 
Social Welfare. We are working with them and are trying to establish 
training at the Centres on Social Welfare which are affiliated to the Uni-
versities. They have suggested that the Department should look after the 
schools of social welfare which are not affiliated to the University. In this 
way we are maintaining a liaison with the training institutes as well as 
research programmes as such. A beginning has been made but still we will 
have to go a longway in this matter." ... ~ ...... -

7.20. In a written note, the Committee have been informed that "The 
Government have set up a Standing Advisory Committee on Social Welfare 
Reliearch which has made the following main recommendations :-

(i) Need for developing a separate group on Social Welfare 
Research in the Government of India. 

(ii) Need for relating research programme to the development 
programmes under Social Welfare Sector in the Fourth Plan. 

(iii) Regional studies be.- made on some of the important prog-
rammes to be promoted in the Fourth Plan in Social Welfare. 

Keeping these recommendations in view, the Social Welfare Department 
proposes to undertake research programmes on the following subjects :-

(a) Problems of Destitute Children. 
(b) Problems of Destitute Women. 
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(c) Requirements of Welfare S~rvices for Children and Families 
in Rural areas. 

(d) Requirements of Children of Families in Slum areas of cities. 

These studies would be undertaken with the help of existing Schools of 
Social Work: and Social Science Research Organisations. 

The Department has provided for development of four Regional Centres 
at suitable institutions out of the existing Schools of Social Work and Social 
Sciences Research Organisations. The studies at these centres will be based 
nn common research designs prepared for the study of specific problems 
having universal application. 

The Department has provided a total sum of Rs. 14.50 lakhs for these 
programmes for the remaining three years of the Fourth Plan. The Depart-
ment has also invited from different Schools of Social Work experts and 
organisations lists of subjects for research and some suggestions have 
already been received. Subjects for further research would be selected out 
of these. 

Besides the above, the Department processes and recommends research 
projects to be undertaken by various agencies like Schools of Social Work 
and other 9rganisations under grant from the U.S. Department of Health, 
Education and Welfare. Six such projects are at present under considera-
tion of the Department. 

The Department of Social Welfare has made provision for setting up a 
Statistical and Research ,Unit in the Department at a cost of Rs. 2 lakhs 
during the remaining three years of the Plan period. 

The Department of Social Welfare have been impressing upon all the 
State Government" the importance of studies and research for formulating 
development programmes on Social Welfare and all the Governments have 
so far accepted the suggestion to provide for setting up Cells in the Directo-
rates of Social Welfare for research and planning." 

7.21. The Committee note ~t Government have set up a Staadiog 
Advisory Committee on Social Welfare Research and that they have made 
c:et1ain important recommendations and that t,be Social Welfare Department 
proposes to undertake research programmes, accordingly. 1be Depart-
me. has also provided, a total som of Rs. 14.50 lakbs for tbe trainiag pro-
grammes for the remaining three years of the Fourth Five Year Plan. The 
Committee W'ool~ however, like Government to see that:-

(a) The money allotted for Researcb is adequately utilised in 
developing research prognIlllllleS for Social Welfare. 

(b) Coordination is maintained with other ageocies who are en-
gaged in similar researcb work on social welare. 
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(c) Suitable research institutes may be selected on zonal basis with 
a view to help them ia carrying out research work by providing 
them necessary financial aid and nucleus of research statl on 
long term basis. 

(d) Research should also be carried on the problems of Welfare 
in the Border Areas and Tri);al Areas. . 

(e) Research in hearing aRd other aido; Deeded by haadicapped 
should also be intensified. 

C. Publication5 a.d Publicity 

7.22. The Committee desired to know about the publications brought 
out by the Department of Social Welfare, etc., on various general social 
Welfare Schemes. The Department of Social Welfare have stated, in a 
written note, that the following publications are brought out by the various 
organisations :-

(a) Central Bureau of Correctiol1al Services 
(i) Social Defence-Quarterly. 

(ii) Prisons in India. 
(iii) Open Prisons in India. 

(b) Celltral Institute of Rest'orch and Training in Public Co-
operation. 
(i) The Plan and People's Participation. 

(ii) Concept and Methods of Public Cooperation., 
(iii) Voluntary Service in India-A study. , 
(iv) Towards a Better Planning Forum. 
(v) Grants-in-Aid to Voluntary Agencies. 
(vi) Role and Responsibilities of Executive Committees. 

(vii) Famine Relief in Bihar. 
(viii) Report on National Seminar on Camping. 
(ix) Directory of Welfare Agencies in Delhi for the Handi-

capped. 
(x) Voluntary Efforts in the Rural Community, 

(c) Central Social Welfare Board 

0) General Grants-in-aid. 
(ii) Holiday Camps. 

(iii) Condensed Courses of Education for Adult Womell. 
(iv) Rural Balwadi. 
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7.23. In regard to publicity material etc. the Secretary, Central Social 
Welfare Board stated, during evidence, that "There are two magazines on 
social welfare. One is in English and the other in Hindi. About 5,OOn 
copies are printed in English and 4,000 in Hindi. We spend about 
Rs. 1.65 lakhs and this is included in the establishment charges ..... . 
OUf idea is to give more and more pUblicity to the Central Social Welfare 
Board and the State Board's functioning and work. We want to educate 
people on social welfare through magazines and we have a large number of 
people who contribute to it." 

7.24. The Committee have bet:n informed by the Social Welfare De-
partment, that "The publications on Social Welfare are limited. Only 
recently thc Department of Social Welfare published a report on prog-
ramme for children. In addition, Central Bureau of Correctional Services 
brings out publications on the subject of Social Defence besides a periodi-
cal under the same title. The Central Social Welfare Board brings out a 
monthly journal under the title Social Welfare both in English and Hindi. 
The State Governments also bring out publications on Social Welfare in local 
languages. The Central Institute of Research & Training in Public Co-
operation have also brought out a number of publications. They are now 
contemplating having a journal of their own. 

In addition, the Schools of Social Work including Delhi School of Social 
Work and Tata Institute of Social Sciences bring out from time to time 
publications on Social Welfare refiecting the studies made by them .. A 
quarterly journal under the Title 'Social Work' is brought out by the Tata 
Institute of Social Sciences and a journal under the Title 'Social Work 
Forum' is brought out by the Indian Association of Trained Social Workers_ 
These are, however, limited publications keeping in view the overall re-
quirements of Social Welfare. 

The Annual Report of the Department of Social Welfare has every year 
a special chapter on 'The Education, Training and Rehabilitation of the 
Handicapped'. A few years ago, the Department also brought out a booklet 
called 'Towards a Fuller Life', We have also published the rules governing 
the award of scholarships to physically handicapped students. These rules 
have been widely distributed. We give wide publicity to our programmes 
through the Press, Radio and sometimes even tclevision." 

7.25. It has further becn stated that "Documentary films on the activi-
ties of the Board were also produced by the Films Division of the Govern-
ment of hulia. Publicity arrangements existing in the Board's Office an: 
very inadequate. The following suggestions are made: 

(i) More frequent exhibitions should be organised. 
(jj) More feature films shOUld be produced and released. 
(iii) Publication of books on Social Welfare oriented to Indian cn-· 

vironments etc. need to be explored. 
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(iv) More officers should be deputed to Regional, National and 
1nternational Seminars, meetings and conferences in related 
fields. 

(v) The publicity should be trealed as a Plan item and its expendi-
ture should be considered as investment to yield better results 
for the country in the field of Social Welfare. 

The publications and Public Relations' Division in the Board's Office 
is practically doing only publication work due to inadequate staff. This 
Division is to be argumcnted with additional staff to undertake Puhlic 
Relations Work." 

7.26. The Committee note that wide publicity is given to the Social 
Welfare Programmes through the PreIs, Radio a~d sometimes even through 
televWon. Besides, a number of pubHcadons are also brought out by the 
various agencws connected with the Sodal Welfare activities at all levels 
viz. Centres. States and Voluntary Organisations. 

2.27. The Committee are, however, SOft'Y to note tbat the publicity 
.al'l'alllgell1eDts existing in the office of tbe Central Sodal Welfare Board are 
inadequate. They feel that the pablieations and Public Relations Division 
in the Board's office may be J"eOI"IIInisett aDd tile additional staff, if eonsi-
deftcI aecessary, may be fOUDd out from other Depadments of the Board 
·wbere Ibey may be surplus. 

7.28. The Committee would like Governmea( to take concrete steps 
to--

(a) rouse public consciousness towards Social Welfare activities, 

(b) bring out literature to meet requiremeDb of the workers ill the 
field etc. of die Voluotary Social Welfare Organisations, 

(c) bring out publicatiODS' ""AgAzinNw, books etc. on social wel· 
fare which may be suited to the Indian e.nvirolUlleDb. 

(d) bring out Documentaries aDd Television shows on SocIal Wei· 
fare. 

(e) broadcut features on All India Radio on Social Welfare. 



CHAPTER VIll 

SOCIAL DEf<"'ENCE INCLUDING CORRECTIONAL SERVICES 

A. General 

8.1. While delivering the inaugural address at the meeting of the Central 
Advisory Board on Corr!!ctional Services on the 14th March, 1970, late 
Shri P. Govinda Menon, the then Minister of Law and Social Welfare, 
inter-alia stated "The Social Defence Services, which included the care and 
protection programme for children probation services, prison welfare :ser-
vices, suppression of immoral traffic, moral and social hygiene, aftercare 
services, beggary control measures, researCh, training etc. were treated as a 
centrally sponsored sector, with fifty per cent central assistance, dW'ing the 
2nd and 3rd Plans. However, from the beginning of the 4th Plan. at the 
instance of the National Development Council, the aforementioned Social 
Defence sector has now been provided in the State Plan. While this will 
enable the State Governments to assign their own priority, it will also h.wc 
to be accommodated in the overall State Plan Ceilings." He was of the 
view that "nlere is a great significance in the concept that treatment of 
offenders is not achieved by confinement to prisons alone but a great deal 
of social planning including specific services aiming at a study of human 
motivation a~c involved." 

8.2. The Ex-Minister of Law and Social Welfare further stated '"I am 
aware of the pressing demand for initiating care and protection services for 
children in need, such as the destitute, the exploited and the delinquent 
children under the provisions of the Children Act. In this regard, 1 am 
happy to note that the year 1969 has been very fruitful in the progressive 
measures of Children in the areas of Social Defence. In responsL' to 
strenuous efforts made by the Central Bureau of Correctional Services, which 
were supported at the highest level in Government of India, four major 
States, Assam, Bihar, Madhya Pradesh and Rajasthan have enacted Child-
ren Acts. . . . . . . . . . . . .. Next in the order of priorities, I would like all 
of us to consider the plight of youthful offenders in the age group of 16 to 
21, most of whom are at present being confined to ordinary prisons, along-
with adult offenders. It has been periodically recommended at various 
forums that these youngsters, who offer a very great salvage value and much 
better prospects of redemption, should be kept out of contact with adult 
offenders and saved the contagion of criminal sub-culture, prevailing in the 
adult prison community. The Probation of offenders Act, 1958 was passed 
with the objective of placing very strict restrictions on the commitment of 
youthful offenders, below 21 years of age, to prisons; however a large num-
ber of them still find their way to prisons, in spite of the Probation Act. It 
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is a fruitful area of investigation, to study the effectiveness of Probation 
of offenders Act. . . . . . . . . . . . . . . . .. The third important area demanding 
urgent attention is the overcrowding in correctional institutions, whereby 
the system is groaning under a heavy load, and retards an effective corrcc-
tional approach, which demands individualised study, diagnosis and treat-
ment .............. We may be well advised to keep in touch with the 
newly emerging mea9Ures and devise our own solutions, compatible to our 
'Socio-econornic and cultural background.................. The field 
of Social Defence also covers other areas such as control of beggary, sup-
pression of immoral traffic, moral and social hygiene and so on. In terms 
of restraint on resources, we may devise how best these areas can be deve-
loped, with the cooperation of voluntary agencies and by public participa-
tion. . . . . . . . . . . . . . .. During the last 15 ye~s, a beginning has been 
made in the aftercare and rehabilitation of those released from prisons and 
correctional services. Prison Welfare services have also developed, to 
some extent, under the Second and Third Five Year Plans. 1 am aware that 
still wide gaps are existing in the aftercare set-ups, to cover various cate-
gories. It is very necessary to coordinate the efforts being made, at a 
national level, to give it the new meaning and concrete programmes. This 
field offers wide scope for associating public efforts and partiCipation, which 
alone can make rehabilitation of offenders, practical and feasible ....... . 
The lluestion of removing stigma attaching to convictions which makes re-
cruitment of ex-prisoners practically impossible, may also be given con-
sideration. Legal aid to indigent offenders and prisoners, either at Govern-
ment level or through competent legal aid societies needs to be strengthened. 
Specific attention needs to be devoted to the protection of economic rights 
and interests of the prisoner's property, while he is serving a term of im-
prisonment. This should be integrated as a part of prison welfare and after-
care services." 

8.3. In this connection it has been brought to the notice of the Com-
mittee that "It was recognised that the field of social defence should be 
closely integrated with the total planning machinery since the roots of cri-
minality lay deep in the economic and social fabric of society and, equally, 
the cures for the problem were to be closely identified with the poliCY and 
action in many other sectors. For too long, criminality, its prevention and 
treatment have been regasded as isolated phenomenon; there is now an 
urgent need to recognise an(l to handle the matter in its proper perspective .. 
. . . . .. It was accepted that research shou1d be built in to the various 
phases of administration, justice, police and corrections, to ensure a conti-
nuous flow of meaningful data to policy makers and administrators. Data 
and statistics should be compiled on a continuous basis, for analysis ..... . 
About funds, the opinion was that social defence research suffered for the 
reason that the limited funds did not allow continuity of employment of 
research staff, thus minimising the motivation for research. On the other 
hand, funds already provided were not fully utilised for want of personnel." 
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1(4. The Committee have been informed by the Department of Social 
Welfare in a written note, that "The subject of Social Defence has been 
transferred to the State Sector in the Fourth Plan and as such there is no 
provision made in the Central Sector for prorpoting social defence services, 
other than of Rs. 20 lakhs for strengthening the working of the Central 
Bureau of Correctional Services." 

8-5. The Committee agree with the view that there is a great sigDifi-
ca.ace in the concept that treatment of offenders is not achieved by confine-
ment to priSons alone but a great deal of social planning including specific 
services aiming a~ a study of human motiv!'tion are involved. 

8.6. The Committee would aiID like the Government to impress upon 
the States to give higher priority to the Social Defence measures and keep a 
"WIakh over the progress made in this regard. At the same time they would 
like to emphasise that this problem requires tackling at a national level by 
l"OOrdinating the efforts made by States individually and drawing Up con-
crete programmes on the bas;is of the experience gained and results achiev-
ed for implementation at State levels. 

B. ChDdren's Acts 

8.7. 1t has been stated that Children Acts have been implemented in 
India for well over 40 years in some of the States while a few States in the 
country are going to initiate these very basic child care and protection ser-
vjces under the Children Acts now. In those States which have had a long 
experience in the management and administration of institutions under the 
Children Acts, a good bit of experience and expertise have evolved. Some 
of the basic concepts have also been given expression in the statutory rules 
under the Children Acts in various States as well as administartive instruc-
tions or circulars issued hy the States from time to time. However, there is 
:1 feeling that there is a need for crystalising some of the basic thinking in 
the area of supervision and inspection of institutions under the Children 
Act so that it may serve as a basic policy approach universally applicable in 
India. The Central Bureau of Correctional Services has already initiated 
some thinking on the lines of evolving mirtimum standards in the running 
of various institutions under the Children Act and it is proposed that this 
thinking should be further made urtiversal in the sense that a constant ex-
chang~ of ideas and views may be devised with the State Governments which 
are directly concerned in the management of these institutions so that some 
basically accepted norms are evolved. 

8.8. All the Children Acts lay down a statutory authority such as th(; 
Chief Inspector of certified Schools/Approved Schools, Director of Social 
Wclfare, Inspectors of Certified Schools and so on under various designa~ 
tions. Statutorily, these officers are authorised under the Aet and rules to 
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carry out pel'iodically inspections of institutions such as Remand Homes, 
Observations Homes, Certified Schools, Approved Schools, Special Schools, 
Children's Homes and the like. 

8.9. Very often these institutions are also run by voluntary agencies and 
are recognised as private certified schools or fit persons institutions in many 
States and special statutory rules are framed governing them e.g., the Bom-
bay Children (Management of Remand Homes through district prohation 
and after-care association) Rules. Such institutions (Licensing) Act, 1956 
or the Orphanages and other Charitable Homes (Supervision and Control) 
Act, 1960, both of which arc Central Legislation extended to various States. 
Under both these statutes also, the machinery for inspection and supervision 
of the voluntary agencies has been laid down and very broadly defined. 
Some of the States have also framed their own. State rules under the women 
and Children Institutions (Licensing) Act and the other legislation. 

8.10. While the statutory basis .for inspection and supervision of toc 
above institutions exists, it is necessary that the personnel. who are entrusted 
with this very useful and important work of ensuring that the objectives of 
the above Act are truly fulfilled by proper management of these homes, 
should have better opportunities to enrich their professional experience by 
exchange of views and ideas at a professional level and thus add to a better 
understanding of the basic problems involved in this exercise. 

8.11. With this ob.iective in view, the Central Bureau of Correctional 
Services will like to initiate a dialogue periodically with the senior officers 
charged with the implementation of Children's Acts and inspection and 
supervision of institutions all over the country. It is possible that after 
some preliminary ground work, they may convene a get-together at a spe-
cialised level, to give expression to the current thinking on this subject and 
to codify the unanimously accepted basic requirements in the form of som~' 
guidelines which may be useful to all the States. This will also add to the 
very scant literature or material available in the country on this technical 
aspect of the correctional programme. 

8.12. Supervision and inspection of institutions is a highly specialised 
function which calls for a basic understanding of the social and behavbural 
sciences, coupled with a good administrative grasp of the legislative un.d 
administrative functions involved in the implementation of the Children Acts. 
Some of the States have prescribed a brief in-service training course for the 
new entrants before their confirmation but this does not seem to be a uni-
versal practice. I t is necessary to evolve a technical cadre of inspectors or 
supervisors at the State or regional level depending upon the States require-
ments so that the very important task of upgrading the level of services in 
the children's institutions can be properly attended to. 

8.13. This very important cadre of specialised personnel should have a 
thorough grasp of the various legislative measures and rules current in their 
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States as well as the various executive instructions and standing orders issued 
from time to time. It is possible to pool these experiences together to draw 
up a minimum chart which may be accepted at an all India level. 

8.14. The basic ob.iective of the statutory supervision and inspection 
enunciated in all the Children Act is to ensure that' the welfare of children 
is taken proper care of in the management of institutions. It is also very 
necessary to ensure that proper precautions are exercised against the exploi~ 
tation of children, who are absolutely helpless and under the total control 
of the institutions and authorities. In a positive sense, individualised treat-
ment through properly oriented staff members, resulting into a healthy deve-
lopment of the children has got to be ensured. 

8,15. Tn all Children's Homes and correctiomll institutions for children, 
it has to be ensured that irrespective of statutory processes, such as, appre-
hension. transfer from one institution to another, production before the 
juvenile courts and other such agencies, the normal educational pursuits of 
the children arc not hampered and all efforts haw to bl! made to ensure the 
continuity of the academic programme, in outside schools wherever possibk. 
or in the institutions. It is the imperative duty of the institution inehal'g~ of 
children to ensure regular schooling of all children with as little interrup-
tions as possible. General instructions should be isslled on behalf of the 
Education Department that such children are given admissions in schools :11 
the middle of the term also, if they happen to be coming. not because of 
their own choice. but because of the judicial proccdul'c<. 

8,16. The role of teachers in children's institutions. coming under the 
statutory provisions. has to be properly defined, Over and above being well 
qualified teachers with due qualifications, they should be given an under-
standing of the special problems of deprived or delinquent children, so that 
they may be able to devote greater attention to the individualisea needs of 
such children, 

8.17. For boys in the age group of 14 to 18 who have totally missed 
schooling before coming to institutions,' it is necessary to equip them with 
training in some regular craft or trade, for which he should get full instruc-
tions in regular workshops or craft classes. At the same time, special coach-
ing classes in adult literacy should also be organised for such group so that 
during their stay in the institutions, they will come up, at least to the primary 
4th or 5th class. in one or two years. Such grown up boys have to be pro-
perly motivated to pay attenton to literacy also, 

8.18. A great importance is attached to the facilities for recreation, 
hobbies, special interests and aptitudes of institutionalised children. As a 
necessity, all such institutions should have provisions for open space where 
children can play group games and organised games, as well as have out 
door physical training and exercises under the supervision of a P.T. teacher . 

• 
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Some of the children have specialised traits for fine arts, music or literature. 
It should be ensured that such~ children get the facilities for pursuit of the 
special talents, without any hinderance. A well organised libnlry of books, 
specially selected for children of various age groups and magazines and 
periodicals should be a necessary part of, the equipment. The books in the 
library should be periodically checked and new ones added. Reading can 
contribute a great deal to the knowledge of the children and their greater 
understanding of the community at large, and may make up for their segre-
gation from the society. 

8.19. Maintaining proper contacts with the outside world and more so 
with the parents, family and I!.car relations is an important part of the child's 
development in the institution. Superintendents should pay special attention 
to the correspondance by the· children with their families, visits by the 
parents or relations, as per laid down rules and allowing the child to go home 
periodically, so as to keep a cc.mtact with the family alive as prescribed under 
the Children Act and rules. 

8.20. Children Acts generally provide for the rdease of the children on 
licence after completing a stipulated period of commitment, prescribed by the 
juvenile courts. It is, thcrefore, of vital importance, that the licensing com-
mittee meets periodically. at least every six month~ to review the cases of 
ull children, who are due to be considered for release on licences. A preli-
minary home enquiry, and the day-ta-day progr~ss chart ·of the child in the 
institution are very essential data for deciding upon the i~sue of release of 
children on licence. Such records shOUld, therefore, be properly maintained. 

8.2l. Maintenance of all the prescribed registers and case record is very 
vital for the successful functioning of such institutions. It has often bcen 
seen that when a child is transferred from one institution to anoth<;r under 
statutory orders, the case files are not transferred so that the new institution 
has to start from a scratch to build up the history of the child 
which is normally not available. Procedure has, therefore, to be 
clearly laid down how the case record of every child is to be built up and 
how it has to be transferred from one agency to another with due precau-
tions. It will be worthwhile laying down the minimum requirements of case 
records in prescribed forms so that a total picture of the child IS available at 
a glance. 

8,22. Admission and discharge registers, licence registers, superVISIOn 
registers and after-care and foHow-up registers over and above the cstablish-
ment and administrative registers for cash, stutT and other" are of great 
importance. Thc inspecting staff should invariably have a leak at various 
prescribed registers and the method of their maintenance. 

8.23. Frequency of inspection of children's homes should be laid down 
by the Head of the Departl11ent. Normally, a visit every three months will 
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be desirable but sometimes shortage of hands does not make it feasible. 
Inspections when conducted should be thorough and in details so as to 
give a total picture of the running of the institutions. 

8.24. It has further been stated that it has to be clearly understood 
tl1at the role of Inspector or the Supervisor is not that of fault-finding or 
criticism but of giving constructive guidance based on the Supervisor's 
better knowledge of the scientific techniques and methods of management 
of children's institutions. In this context, the role of the Supervisor be-
comes that of a teacher or an instructor and after the inspection, he should 
have informal sessions with the institutional staff to give them the necessary 
insight into the various problems faced by the school. It should be a ... 
two-way learning process both for the Superintendents and the executive 
staff as well as for the Supervisor or the Inspector. Taken in this light, 
Supervision and inspection can be welded as a great instrument for pro-
fessional training of those in charge of correctional homes and institutions 
for children. 

8.25. The Committee have been informed by the Department of 
Social Welfare in a written note, that "The Central Bureau of Correctional 
Services has been keenly watching the progress made in regard to setting up 
of institutions and services under Social Defence programme of the Third 
Five Year Plan in various States in the country. The periodic reports 
received from the States in this behalf reveal that considerable progress has 
been made during the Third Five Year Plan, in setting up the services and 
institutiom envisaged in the Plan." 

8.26. The Director of the Central Bureau of Correctional Services 
stated, during evidence, that "The Social Defence Services as are operated 
in India come within the State Government's jurisdiction. So, the function 
of the Central Government is restricted to coordination, exchange of views 
and publication of research training and other allied matters as are gene-
rally considered as part of the correctional services. The Central Bureau 
of Correctional Services is a coordinating body which try to keep the various 
States informed by bringing them together on specific issues and by giving 
them technical advice and help on new legislation and on framing of rules 
and model schemes. Till the end of the Third Five Year Plan the Social 
Defence Services were centrally sponsored and included treatment of the 
juvenile delinquency, control or beggary and suppression of immoral traffic 
and various other schemes of prevention of crimes and treatment of offend-
ers. These were centrally sponsored schemes with the result that 50j'{ of the 
budget was made available from the Centre. Now, in line with the change 
as per National Development Council's decision this sector is now comp-
letely at the State level just as other social welfare schemes, whcre the State 
elements arc free entirely to manage at the discretion of the States. How-
ever, during the last two or three years several specific rC("Olnmcnd;ltions 
have been made mainly for expanding the care and protection of services 
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to all children. Several States in the country do not have such an enact-
ment with the result that so far the juvenile delinquents were also taken 
to prisons along with the adult ofIcnders while several States haw got 
specific legislation on the subject." 

8.27. The Committee have been informed by the Dep:lrtmcnt of Social 
Welfare in a written note, that "The Children Act has b\"en enacted by all 
the States except three States, Jammu and Kashmir, Nagaland and Orissa. 
Continuous efforts arc being made to encourage the remaining three States 
to introduce measures suited to their requirements, keeping in view the 
cultural life of the region for the welfare of the delinquent and the destitute 
children. It is hoped that before long the remaining States will also provide 
the required measures of Child Welfare Services under suitable social legis-
lation." 

8.28 The Committee agree with the view that it is very necessary to 
ensure that proper precautions are exercised against exposing child offen-
ders to the company of hardened criminals. The Committee note that the 
Children's Acts have by now been enacted by all the States except Jammu 
& Ka~hmir, Nag:lland and Orissa. The Committee would like the Central 
Government to pursue the matter with these States so as to have cn3cted 
early k-gislation for dealing with juvenile delinquentf-. 

8.29. Considering tltdt the problems of children are basically the same 
the Committee recommend) that ,the following action may be taken at an 
aU India level to bring unifonnity and cohesiveness in the treatment of 
problems of children: 

(a) Some system may be devised by which there is constant ex-
change of ideas and views with the State Governments which 
arc concerned with the management of Childrens' institutions 
with a view to evolve some basically accepted IHJrmS for run-
ning such institutions. 

(b) Meetings of Senior officers and other supervisory and specia-
lised personnel may be held at all India level at regulnr inter-
vals with a view to exchange ideas on current thinki~ ~and 
problems of children and to codify the basic requirements in 
the form of certain wndelines useful for all the States. 

(c) A!t supervision and inspedion play important role in tbe imple-
mentation of Children Act, Government may examine the fea-
sibility of laying down basic minimum qualifications of the 
inspectors and supervisors in terms of academic dl'grees, ~pecia­
li~ttion and field experience. lbere should also be evolved 
managements for running regular courses, seminars etc. so that 
tbose handling corerctional institutions for the.lie young deli .... 
quents are equipped with latest knowledge- No pains should 
be spared to infuse In dJese supervisors a spirit of sympathetic 
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understanding so tbat they may so supervise and run the cor-
redional institutions as to wean away the young deliriquents 
from unhealthy inftuences. 

C. COJTeCtional Services 
8.30. Giving a review of the development in Correctional Services in 

the decade (I WI 0-70), the Committee have been informed in a written note 
by the Department of Social Welfare as follows: 

Backwollfld ill 1960: 
8.31. A movement of reform in the correctional field was initilted early 

after independence and during the first five years, the State Governments 
initiated a number of measures for humanising the conditions in prisons. 
An additional impetus was provided due to the fact that many of the'veteran 
political leaders had themselves had a long spell of prison Ufe while fighting 
for NOllional Independence. 

8.32 The Transfer of Prisoners Act was enacted in 1950. The Abolition 
of Whipping Act was enacted in 1955. In 1952, the Government of India 
invited. under the United Nations Technical Co-operation Programmc, Dr. 
W. C. Reckks~ who studied' extensively the prison system in India and 
preparcJ a ~eport on "Prison Administration in India". In a way, this 
Report is an important landmark in the correctional history, and is as valid 
today, as in 1952. Dr~ Reckless also conducted a 5ix-lllonth training pro-
gramme for prison officers at the Tata Institute of Social Sciences in Bomhay. 
The Eighth Conference of the Inspectors Geno!ral of Prisons was also held 
during the year. Two far reaching recommendations of the Report and of 
the Conference were, (i) setting up of an All India JaiJ Manual Committee 
and (ii) estahlishment at the Centre, of the Central Bureau of Correctional 
Services for reviewing and assisting in the development of correctional 
services. 

8.33. The appointment of the AU India Jail Manual Committee (1957-
59) is the second important phase in the progressive development of the 
filed. The Report of this Committee was submitted to the Government of 
India alongwith a Model Prison Manual. Sever:!l supporting Jaws passed hy 
the Centre should also be mentioned here viz. (j) the Probation of Offenders 
Act 1958 & Model Rules, (ii) the Suppression of Jmmoral Trame in Women 
& Girls Act, 1956. (iii) the Licensing of Women's and Children's lngtitution 
Act, 1956, (iv) the Children Act, 1960 meant ror Union Territories aad 
(v) Control & Supervision of Orphanages & Charitable Homes Act, 1960. 

8.34'. During th~ three Five Year Plans, the Social Defence Schemes 
wer;,} included as centrally-sponsored sch~mes on which Central Government 
shared 50% of the expenditure. Several States developed services to extend 
Children Act to new districts, setting up of Moral and Social Hygiene 
Services and Protective Homes, After-care Shelters & Homes for correctional 
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and non-correctional institutions, extending beggary control measures and 
introducing prison welfare services, which included appointment of Prison 
Welfare Officers in Central Prisons and setting-up of creches for the children 
of female convicts. 

8.35. After the States' Re-organisation in 1956, in response to popular 
demand, several State Governments established Directorate of Social Wel-
fare, to deal with various subjects, including juvenile delinq\lency, probation 
services, beggary control and the like. Several new State Acts & Rules were 
placed on the Statute Books as follows :-

l. The Saurashtra Children Act, 1956. 
2. Jammu & Kashmir Habitual Offenders (control & Reforms) Act, 

1956. 
3. Madras Children (Amendment) Act, 1958. 
4. West Begal Children Act, 1959. 
5. Bihar Probation of Offenders Rules 1959. 
6. Bombay Prevention of Begging Act, 1959. 

1960--and onwards 

8.36. The All India Jail Manual Committee's Report was circulated to 
all the States by the Ministry of Home Affairs and comments were asked 
for. On the basis of the replies received, the Government of India, Ministry 
of Home Affairs circulated their views in 1964 and accepted the following 
recommendations to be implemented by the Centre :-

(i) Establishment of the Central Bureau of corretional s<;:rvices for 
purposes of compilation and publication of statistics relating to 
prevention of crime and treatment of offenders on all-India basis 
and functioning as a clearing house of information regarding 
training facilities in India and abroad. 

(ii) Constitution of a Central Advisory Board to discuss problems 
relating to correctional services. 

(iii) Conference of correctional administrators (Jnspectors General 
of Prisons and senior correctional officers) to be convened by 
the Gover.nment of India, every two years. 

8.37. The State Governments were also requested to adopt serveral re-
commendations of the All India Jail Manual Committee, specially relating 
to revision of the State Jail Manuals, classification of Prisoners diversifica-
tion of institutions, work and employment, after-care and rehabilitation, 
delinquent children and adolscent offenders habitual offendcr5' etc. The 
Central Bureau of correctional seryices was charged with the responsibility 
of purusing the progress on these matters wi,th all the States. 
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Setting liP, of the Central Bureau of Correctional Services 

8.38. In 1961, the Government of India in the Ministry of Home Affairs 
issued orders establishing Central Bureau of Conectional Services. (Its 
objectives etc. have been dealt with in this Report earlier). The Central 
Bureau of Correctional Services has standardised statistical fonns on the 
various subjects dealing with Social Defence and statistics are collected 
annually from all the States, which are compiled and printed regularly in the 
'Social Defence' quarterly. In the absence of proper statistical cells at the 
State level, the returns are not being received in time. The Bureau has been 
to finalise comparative data for 5 years on sev~ral schemes. In 1964, the 
Bureau was placed under the Department of Social Security. 

New Legislation and Rules, passed or in progress 

8.39. During the decade, about 14 new Legislations and rules have come 
into being and about 11 are in various stages of Jcgishltion. 

8.40. In case of all Social Defence legislation or amendments, the 
Bureau scrutinises them and offers technical comments to the Ministry of 
Home Affairs and Department of Social Welfare, before they are finalised or 
given President's assent. 

8.41. Substantial progress was achieved during 1969, as a result of cons-
tant contact by the Central Bureau of Correctional Services. The State 
Governments of Assam, RaJasthan, Bihar and Madhya Pradesh have framed 
the Children's Acts. The Governments of Punjab and Haryana have also 
implemented children's Act during 1969. The Government of Himachal 
Pradesh has enforced the Olildren Act in 1969. The Bureau is helping them 
in setting up the field services such as framing of rules, setting up of Juvenile 
Court, Remand Home, Certified School and so on. The Bureau has also 
planned technical exchange programme and Inter-State Study Teams of 
senior correctional officers to facilitate on-the-spot vlsits and discussions by 
senior officers. 

S.4:!, However, it may be mentioned that no comprehensive legislation 
amending the Prison Act 1894, Prisoners Act 1900, Transfer of Prisoners 
Act 1950, Indian Lunacy Act 1912 and Borstal Schools Act have yet been 
legislated and the position has not so far changed since the Report of All 
India Jail Manual Committee. The GovernmJnt of Rajasthan set up a 
Rajasthan Jails Reform Commission which produced a Valuminous report 
in 1964. 

8.43, The Committee have further been informed by the Social Welfare 
Department that in the absence of proper statistical cells at the State level, 
the returns regarding statistics r:lating to crime, prisons, probation and other 
kinds of correctional works on national level were not being received in 
time, As statistics played an important part in assessing the progress made 
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in correctional services, thc Committee desired to know whether government 
have taken up the matter with the State Governments concerned with a view 
to establish statistical cells in the States and if so, what has been the progress 
in this regard. The Committee have a)so been informed in a written noh:, 
that "It is true to say that absence of statistics come in the way of proper 
planning and services not only in the field of social defence but in the total 
field of social welfare. It is necessary to have a well equipped social sl4ltistical 
unit at the Central and State levels in the Department of Social Welfare to 
enable the systematic collection of data on social problems and social wel-
fare services regularly, Some efforts have already been made to establish 
social statistical cell at the Central level. These e[orts require to be further 
expanded. The Planning Commission has already provided Rs. 105 lakhs 
for the programme of education, training and administration. Some of the 
provision from this requires to be made use of for the purpose of develop-
ing social statistical units in the. Departments of Social Welfare. 

~i ..+4. During Annual Plan discussions efforts are continuously being 
m.a,-~f to encourage the State representatives to provide suitable funds 
for the establishment of social statistical units at the State level in the 
Departments of Social Welfare. Although some response has been received 
from the State Governments, there is considerable leeway in developing 
suitable unit of social statistical cell in each State. This requires further 
examination. The suggestion has been incorporated in the Annual Plan 
proposals under the Central Sector that 50% grants should be provided to 
the State Governments for developing planning and statistical units at the 
Stat.:.: kvel. This is still to b:: con~idered by Planning Commission." 

8.45. Tbe Committee note that as the absence of statistics comes in the 
way of proper planning and services not onl)' in the field of social defence 
but in the larger field of Social Welfare, Government have already made 
efforts to eStablish a Social statistical cell at the Centralle,'el and that during 
Annual Plan discussions efforts are continuousl,Y being made to persuade the 
States to provide funds for establishment of social statistical units at the Statc 
I('vel in the Departments of Social Welfare. The Committee hope that Gov-
ernment will continue to make efforts to sec that the Social St8ti~tical Cell 
at the Centre II!! also sucb units in the States are put on proper footing, where 
established, Bnd set-up where not alrcady done so far. 

8.46. The Committee would like Central Government to take elJ1'ly action 
to bring forward comprehensive legislation to amend the Prison Act, 1894, 
Prison~rs Act. 1900, Transfer of Prisoner's Act. 1950, Indian Lunacy Act, 
1912 and Borstal Schools Act as recommended by tbe All India Jail Manual 
Committee (1957.59) and in the light of experience gained so far in adminis· 
traticm of these Acts and to meet the changing needs of the Societ~'. 
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D. Suppression of Immoral Traffic in Women and Girls 

8.47. The Department of Social Welfare havc informed the Committee, 
in a writtcn note that '"The enforcement of the Suppression of Immoral 
Traffic in Women and Girls Act as well as the propagation of Family Life 
education among students and workers, is being promoted primarily with 
the help of the Association for Moral and Social Hygiene in India. The 
Association maintains 17 branches in different parts of the country besides 
heauquart::rs in New Delhi. During the Sccond and Third Five Year Plans 
the programme of Moral and Social Hygiene included the facilities pro-
vided for the enforcement of Immoral Traffic in Women and Girls Act 
u;1d~r (h-: Centrally Sponsored Programme. The States were given assis-
tailC~ in t!lC ratio of 60 : 40 for promoting the programme with the help 
of the State Branches of the Moral and Social Hygiene Association in 
India. It \Va~, however, in the Fourth Five Year Plan that a decision was 
taken' by (he Government to transfer the subject to the State Sector. 
Accordingly thc project which was promotcd by the Association for Moral 
and Social Hygiene in India with the help of its Branches was transferred 
in 1969-70 to the State Sector and the State Governments rcqueste,d to 
give the required assistance. 

The amount of assistance payable by the Centre to the State Units of 
the Association was being released to them on the specific conditions that 
the State Governments were satisfied entirely about the proper working of 
the scheme. The payment was to be adjusted against the ways and means 
adV:I'lC2:;. if any, released by the Ministry of Finance and the balance due 
10 the State Governments were to be paid to them. The payment was 
subject to financial adjustment in the following years in the light of actual 
expenditure on the scheme for the year as a whole. 

8.48. The scheme was transferred to the State Sector from the year 
1969-70. From that year onwards the respective State Governments were 
to make necessary provisions in their budget against block grants which 
would be payable to them by the Government of India." 

The Committee have been further informed, in a written note that "The 
problem of prostitution is a complicated problem. Various factors indud-
ing poverty, ignorance" social customs, neglect of social relation, etc. con-
tribute to the spread of prostitution in the country. Recently it has also 
been found out affiuency contributes to further spread of prostitution in 
metropolitan cities and industrial citics, although the practice of prostituti-)fi 
assumes different forms. Suppression of Immoral Traffic Act, which is an 
All India Act, is meant primarily to suppress commercialised prostitution. 
The law does not control practice of prostitution by an individual on his 
or her own. The education of the public, specially all those who come 
from the rural areas to the urban cities in search of jobs still remains to 
be covered. 
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From this poiI!.t of view it is true to say that to the extent to which 
social conscious lags anti-social practices continues to prevail." 

8.49. The Committee have been informed, in another note, that "There 
are some difficulties in ensuring enforcement of the Suppression of Immoral 
Traffic Act (SITA). For example, a women citizen is required to be an 
evidence at the time of raiding the brothel. It is not always possible to 

. secure the help of a woman in this matter. Besides, the police inspector of 
u certain higher category is only allowed to conduct the raid. There are not 
enough police officers of that grade to enforce the Act. These are some 
of the difficulties that have already been examined by the S.l.T. Act Amend-
ment Committee and measures suggested to make its enforcement more 
effective. The report of the Committee is now with the Department of Law 
for the preparation of the Amendment Bill. Even when some of the existing 
short-comings of the Act m'e met the enforcement of the Immoral Traffic 
Act will requirc public awakening and public support. Unless that is forth-
coming it is very difficull to bring under control even the practice of com-
mercialised prostitution. Besides, the ways employed by the anti-social 
groups which depend on commercialised prostitution arc so vary, compli-
cated and violent that it is difficult to bring them under control. This j, 
in fact the real bay of the problem of the prostitution." 

8.50. The Committee recognise that the problem of prostitution is a COlD-

plicated one involving various factors including poverty, ignorance, social 
customs, neglect of social relations etc. AfHuency also contributes to further 
spread of prostitution in metropolitan cities and industrial cities. in different 
forms. They also agree that the education of the pubikagainst danger of 
prostidDtion and the anti-social effect thereof is basic to check the spread of 
prostitution. The Committee would like Government to take all possiMe 
steps to educate the masses to check this social evil. 

8.51. The Committee would urge upon Government to finaUse their 
decisions on the recommendations by the Suppression of Immoral Traffic Act 
Amendment Committee to make the existing Act more effective in CUJ'bing 
fhi., evil practice and to bring forth an amending bill before Parliament at an 
early date. 

E. Beggary 
8.52. One of the greatest problems that the country is facing today is 

that of beggary. The following excerpts from certain newspapers whieh 
have come to the notice of the Committee indicate the acuteness the problem 
has acquired and its urgency to eradicate it : 

(i) ''The problem of beggary had assumed menacing proportions 
in Jlll major cities. Two years ago, it was estimated that ther.: 
were as many as 30,()(X) beggars in Culcutta alone. The census 
in t 961 showed the country's beggar popUlation at one million. 
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By the next census, the number is likely to show a considerable 
increase. Legislation alone is not enough to solve this seeming-
ly intractable problem. The whole question of the rehabilitation 
of beggars deserves careful consideration, as it is the heart of 
the problem. It will be recalled that some years ago the Plan-
nipg Commission's panel on social welfare pointed out that 
priority should be given to the vocational training and reha-
bilitation of able-bodied beggars who swarm tow-ist centres 
alld places of pilgrimage." 

(ii) "I was encouraged by the Indian Tourist Office in France to 
embark upon a fortnight's visit to see the historical places in 
India. My first encounter in India was with four kids who 
surrounded me for alms when I was waiting in front of Santa 
Cruz Airport to take a coach to the city. I was shocked to see 
many such people haunting alI the passengers who were waiting 
for the Airline's coach. 1 do not wish to blame these innocent 
people who have taken to beggary out of extreme poverty. but 
1 wonder why the Government of India. which spends fantastic 
amount abroad for tourist promotion cannot help these human 
beings. Beggary should at least be banned at the airport pre-
mises as this is likely to create a wrong impression of India 
in the minds of the tourists." 

(iii) "The other day as I was travelling in the train a little beggar 
boy, hardly 3 to 4 years old. walked into the compartment. 
The boy's right forearm was amputated and little sump posed a 
pitiful sight. He shook the disfigured limb and knelt before 
each passenger, begging for money, uttering at the same time 
indistinct words. It is indeed a difficult thing to look away form 
a child with a maimed limb, asking for money, and so purses 
opened and coins clattered with amazing speed into his little 
tin bowl. I watched the child as he knelt before each individual 
and moved away. Where could such a little-being have learnt 
to make these pitiful gestures, I wondered. The only answer 
was: organised begging. No 3 year-Old child would ever 
realise, on its own, without being taught, that shaking an am-
putated limb before people would arouse sympathy and bring 
him money. He had been taught a trade : begging; and he 
was 9aying a high price for it, to his obligators. It is a com-
mon sight these days to sec beggar children simply everywhere. 
but more frequently in trains. Children are disfigured in some 
ghastly, irreparable way their young lives pledged to misery 
with no chance of salvation. Since child-beggars pose a more 
pathetic sight, their money-making prospects are much 
better ...... Considering that in other countries begging is 
taken to be a crime. it is most surprising to note that in our 

• 
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country nobody bats even a eyelid, considering the way it has 
expanded and found its way from bye-lanes into streets, and 
now into trains. It is evenmore surprising to note that no 
measures are being taken to prevent this widespread disease. 
It is about time that the authorities woke up from their peace-
ful slumber and got active. The root cause. the source, must 
be located, and the people responsible for making begging a 
varitable profession should be severely taken to task in order 
to save the lives of some more unfortunate beings, who may 
become victims of such cruel individuals." 

8.53. The Committee have been informed by the Social Welfare Depart-
ment, in a written note that "12 States and Union Territories have enacted 
Beggars Act. Recently Punjab has issued' ordinance banning beggary. 
The Government of Haryana is also reported to be contemplating 
banning beggary on similar Jines. The public education against giving alms 
is an important factor for continuous beggary. The beggary assumes exten-
sive coverage also due to the religious sanction given to it. The controlling 
of the religious mandicund is in itself a serious problem besides controlling. 
the organised beggary. 

There is how,ever, a need for introduucing a Central Act to control the 
Inter-State mobility of beggars. This requires further examination:' 

8.54. The Committee have further been informed, in a writtc:' note, 
that ''The Study Group on Begging, Vagrancy and Juvenile Delillliu~ncy, 
appointed by the Planning Commission in April, 1965 examined Hie pro-
blems and formulated proposals in the field of prevention and control of 
begging, vagrancy and juvenile deliquency for the earlier Fourtl~ Plan. 
Giving justification for the need of launching a programme for the c~)Jltrol 

of beggary during the Fourth Plan period on comprehensive linc~, the 
Study Group opined that the problems of begging and vagrancy were not 
those of individual's correction, but also, largely, those of a balanced socio-
economic developments, which needs to be taken care of immedi'.ltdj' with 
a sense of priority in our National Plans. 

The Study Group observed that a programme of total eradic:.tion of 
beggary which may cost our country nothing less than Rs. 25 c!,-'res a 
year, might prove a serious problem to our public finance in the existing 
circumstances. It further advised not to launch on a comprehensi~e pro ... 
gramme of this nature without the necessary legislative framework, aJminis-
trative machinery, experienced personnel and effective public co-operation. 
These requirements will take some time to meet. The Study Group, there-
fore, recommended that certain areas representing tourist centres, places 
of pilgrimage and large cities be selected in each State for instituting inten-
sive programme of beggary control. 
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The Study Group viewed that for the sake of creating the required 
~ocial attitude towards beggary, the Indian Penal Code should be so 
amended as to deter the able-bodied persons who take to begging wilfully 
and professionally so that begging is no longer looked upon as a socially 
accepted and tolerated way of life. 

To eradicate child beggary, the Study Group recommended the exten-
sion and vigorous enforcement of the Children Acts and implementation of 
the programme of non-institutional services in the cities. 

Analysing the existing approach towards beggary control the Study 
Group made the following recommendations :-

( I) The policy of penal and quasi-penal approach be replaced by 
a policy of differentiation in approach by working a double 
track system-social assistance approach for those in the 
circumstances of begging and correctional approach towards 
those who are begging wilfully and professionally. 

(2) For making available the social assistance approach, the cir-
cumstanes of need should be the basis of extending relief. 

(3) Statutory support is needed for extending the social assistance 
approach as "a permanent featurc of our economy. 

(4) Permissive approach be maintained towards those who resort 
to begging wilfully seasonally, casually professionally or occa-
sionally even when they have reasonable means of subsistance 
of their own. 

l 5) The Study Group opposed the compulsory repatriation of 
beggars and stressed that the problem be treated on a national 
basis' with the Central Government adopting a liberal policy 
of financial assistance to the States for this purpose. 

'( 6) For developing an adequate programme of beggary eradication 
in areas selected for pilot projects, the Study Group spelled out 
the desired organisational set up and diversified approach 
towards various categories of beggars. 

The Department of Social Welfare, Government of India, while agreeing 
with the recommendations of the Study Group in principle, circulated the 
report to the State/Union Territory Governments for' consideration and 
necessary action as the programmes relating to the prevention and control 
of begging, vagrancy and juvenile deliquency are being implemented in 
the country under the State legislation and fall within their jurisdiction. It 
may, however, be pointed out that due to the paucity of funds with the 
Government and inadequate technical and man-power resources available 
in the State/Union Territories, the recommendations of the Study Group 
.could not be implemented in their entirety, even though they have been 
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considered guidelines in the development of programmes for the prevention 
and control of begging, vagrancy and delinquency. The revised Fourth 
Plan did not provide any funds for the programme in the centrally sponsored 
sections. The subject of Social Defence, including the Eradication of 
Beggary, was placed under the State Sector. Unfortunately the State Gov-
ernments have not been able to provide adequate funds for the programme' 
due to the limitation of resources ..........•• 

However, as a result of the awareness created by the recommendations 
of the Study Group, the State/Union Territory Governments have been 
developing beggary control programmes on their own under th~ State Plans. 
The Central Government used to share 50 per cent expenditure on these 
services till the end of Third Five Year Plan, and the subsequent two annual 
Plans. However, as the scheme of Social Defence has now been. transferred 
to the State Sector in the Fourth Plan, the State Governments are required 
to provide for the total expenditure in their Sate Plans ............... . 

The Central Government is persuading the State Governments/Union 
Territories to provide adequate resources for beggary control and to 
strengthen the services during the Annual Plan discussions." 

8.55. The Committee agree with the view that one of the greatest problems 
that our country is facing today is that of beggary. It bas assumed menacin~ 
proportions in aU major cities and specially the tourist centres and places of 
pilgrimage. It will not be advisable to launcb on a comprehensive pro-
gramme, in this respect, without the necessary legislative framework, adminis-
trative machinery, experienced personnel and effective pubUc cooperation. 
With a view, however, to creating the required social attitude against beggary, 
the Committee would, like Government to examine the desirability of amend-
ing the Indian Panel Code so as to deter the able-bodied pemons who take 
to begging wilfully and professionally; and that begging is no longer looked 
upon as a socially accepted and tolerated way of·llfe. The Committee would 
also like Government to perSlUlde the States and Unioo Territories to ban. 
by legislation, begging at the tourist centres and pbu:es of pilgrimage, bnme .... 
diate,y. 

• 



CHAPTER IX 

GENERAL 

A. UNICEF (United Nadons International Children's Emergency Fund) & 
other Programmes of International Assistance 

9.1. TIle Committee have been informed by the Department of Social 
Welfare, in a written note, fuat India's association with the United Nations 
Children's Fund dates back from 1949 with the signing of Basic Agreement 
between India and the United Nations Children'S Fund on the 10th May, 
1949. UNICEF aid is being received in India since 1949 in a number 
of spheres within the broad development programmes of the Government 
of India relating to health, nutrition, milk conservation, education, pre-
vocational training, and Family and Child Welfare. The UNICEF aid 
upto and including the year 1970 amounted to nearly $ 84.95 million. 

9.2. The United Nations Children's Fund extends the aid in the form 
of supplies and equipments for the welfare of children, adolescents and 
expectant and nursing mothers in accordance with the Plan of Operations. 
The aid is not received in cash except in the case of stipends for training. 
AU aid received from the UNICEF is free of cost; nor does it involve any 
foreign exchange expenditure on the part of the Government of India in 
any manner. The aid received from the UNICEF is distributed by the 
Gowrnment of India in accordance with the approved plans of operation 
through the agencies or channels mutually approved from time to time by 
the Government and the United Nations Children's Fund. The Govern-
ment undertakes to ensure that supplies and equipments are dispensed or 
distributed equitably and efficiently on the basis of need without discrimi-
nation because of race, creed, nationality, status or political belief. The 
aid received from the UNICEF is to be trealed as in addition to, and not 
in substitution for, tile budget charges which the Government has establish-
ed for similar activities. In other words, the aid received for a particular 
project invariably contemplates matching expenditure on the part of the 
Government of India for the implementation of the project for which 
assistance is received from this International Organisation. No recipient 
or beneficiary of supplies provided by the UNICEF is required to pay 
directly or indirectly for the cost of these supplies. 

9.3. By mutual agreement (Plan of Operation), the United Nations 
Children's Fund has completed some of the programmes/projects where 
financial and other responsibilities are now being carried solely by the 
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Government of India. In this, like elsewhere, the UNICEF assistance is 
channelised only through and administered by the Government. 

9.4. The Department of Social Welfare which has come into being 
since 1964, is responsible for coordinating all activities of the United 
Nations Children's Fund in India according to the Allocations of Business 
The concerned Ministries/Departments of the Government of India 
administering the porgrammes initially have discussions with the technical 
officers of the Regional office of the United Nations Children's Fund in 
New Delhi and after the necessary survey etc., where this is caIled for, a 
preliminary discussion relating to the purpose for which assistance, assess-
ment of the quantum of assistance expected from the UNICEF, and the 
Government's financial ability to meet the cbst of matching contribution for 
the implementation of the project, a Plan of Operation in respect of the 
scheme for which assistance is expected is drawn up for signature between 
the concerned Ministry on the one hand and the United Nations Children's 
Fund on the other. The Draft Plan of Operation, before it is finalised is 
referred to the Department of Social Welfare for clearance. The formal 
request for assistance from the concerned Ministry to the United Nations 
Children's Fund, after all the preliminaries are settled by the administra-
tive ministry, is sent to the Organisation's Regional Office in New Delhi by 
the Department of Social Welfare. The Regional Director of the United 
Nations Children's Fund thereafter transmits the request to the Executive 
Director of the UNICEF in New York, who after scrutiny of the assistance 
recommended by the Regional Director submits his recommendation to the 
UNICEF Executive Board for al\ocation of funds in the annual meeting 
<Jf the Board. The UNICEF Executive Board meets annuaIly during April/ 
May/June for a fortnight generally in New York or in such world capital 
as may be decided by the UNICEF Executive Board Members earlier, and 
considers al1 the recommendations for aid to developing countries as are 
'Submitted to it by the UNICEF Executive Director. The UNICEF Execu-
tive Board consists of 30 members, and India is one of them. India is 
represented at the annual Executive Board meeting by the Additional 
'Secretary of the Department of Social Welfare. India is also a member 
-of the Programme Committee. Shri P. P. 1. Vaidyanathan, Additional 
Secretary, Department of Social Welfare is the ~rst Vice-Chairman of the 
UNICEF Executive Board, and is also the Chairman of the Committee on 
Administrative Budget of the UNICEF. 

9.5. The Department of Social Welfare, for effective coordination, 
convenes periodical meetings of the representatives of the Ministries/ 
Departments of the Government of India concerned with the UNICEF 
assistance during the course of the year, particularly on the eve of the 
Executive Board meeting and immediately at the end of the Sessions on 
!'eturn of India's Delegation from abroad. 
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9.6. The Scheme-wise allocation of funds during the years 1968-69, 
1969-70 and 1970-71 is given below:-

1968-69-Allocations 

SI. 
No. 

Programme/Project 

2 

]. Health Services 
2. Health Services (medical training) 
3. Family & Child Welfare 

4. Applied Nutrition Programme 

5. Science Education 

TOTAL 

Amount 
Allocated 

S 

3 

1,462,000 
150,000 
19:,000 

1,915,000 

J ,203,000 

S 4.923,000 

1969·70-Allocations 

2 

1. Health Services 
2. Family & Child Welfare 

3. Milk Conservation 

4. Applied Nutrition Programme 
5. High Protein Food Development 

3 

2,764,000 
220,000 

300,000 

750.000 
] 50,000 

S 4,184.000 

1970-71-Allocatlons 

2 

1. Health Services 
2. Health Services-Rural Water Supply 
3. Applied Nutrition 
4. Nutrition-Food mix. 
5. Nutrition milk conservation "Operation 

Flood" 

6. Family & Child Welfare 

7. Education \Sc. Edu.) 

:I 
1 

2,296,000 
],778,000 
786,000 
I 00,000 

1,500,000 

171,000 

850,000 

Concerned Ministry 

4 

Department 'of Health 
Department of Health 
Department of Sociat 

Welfare 
Deptt. of Community 

Development 
Min. of Education & 

Youth Services. 

_ ..... _ ..... - ------

4 

Deplt. of Health 
Deptt. of Social 

Welfare 
Dept!. of Agriculture 

Department of Com-
munity Development. 

Department of Food. 

4 

Department of Health 
Department of Health 
Department of CD. 
Department of Food 

Department of Agricul-
ture 

Department of Social 
Welfare 

Min. of Education & 
Youth Services 

8. Project preparation-Integrated services 
for Children and Youth in Urban 
Area$ 

100,000 Department of Social 
Welfare 

TOTAL: • S 7,S81,OOO 
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9.7. The Department of Social Welfare is currently administering the 
programmes with UNJCEF assistance, viz., Pre-Vocational Trainin.g Pro-
gramme and Family and Child Welfare in the field of social w~lfarc. 

9.8. The allocation of $100,000 made by the UNICEF in 1970 Session 
of the Board for the project preparation in respect of Integrated Services 
for Children and Youth in Urban Areas is also to be administacd by the 
Department of Social Welfare. The Project is still in the formative stage 
and the initial allocation is to be received as cash grants for onc Central 
and 6 State-level projects preparation units, includin~ salary, honoraria, 
consultancy fec, travelling, conferences and seminars etc. 

9.9. India pays an annual contribution to the UNICEF in non-con-
vertible rupees in India. The quantum of contribution has been at varying 
amounts since India's association with the' Organisation. However, thc 
rates at which the annual contribution has been paid during the recent years 
is given below :-

1963-64 & prior to that for some years 
] 964-65 to 1966-67 
]967-68 
1968-69 
1969-70 

Rs. 30 laksh per annum 
Rs. 40 laksh per annum 
Rs. 45 lakhs per annum 
Rs. 52 laksh per :mnum 
Rs. 60 lakhs per annum 

9.10. The Government of India agreed to raise the level of contribu-
tion from Rs. 40 lakhs to Rs. 60 lakhs, by stages, in pursuance of the 
Resolution passed by the Economic and Social Council of the United 
Nations in August, 1966, in Geneva to the effect that the income of the 
UNICEF be increased to a target of $ 50 million by 1969 which contem-
plated in increase in the rate of contribution by 50 per cent. India is the 
world's 8th largest donor to the Organisation, according to the 1969-
figures of contributions. The contributions paid by India and other 7 
countries, which contributed more than India in 1969, are given below in 
terms of the U.S. DOllars:-
USA $13,00:>,000 
Sweden 13,80"',000 
Fedeml Republic 

of Germany $1,81:>,500 

France 11,399.000 
United Kingdom $ 1,200,000 
Canada $1,112.400 
S~tzerJand 11,000,000 
India 1800,000 

9.11. The payment of contribution to the UNICEF is voluntary and 
is not connected with the quantum of aid received from the UNICEF. 
There are large number of countries who make substantial contributions to 
the UNICEF without receiving any aid from this Organisation. 
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9.12. In addition to the allnual contribution, the Government is also 
paying to the UN ICEF an annual grant-in-aid at Rs. 12 lakhs for meeting 
the administrative cost of the local office of the Organisation in New Delhi 
in terms of the Basic Agreement. This payment is now being treated as 
,contribution to the administrative charges of the United Nations Regional 
Officc in Delhi. The reason for treating the grant-in-aid as contribution 
is that since UN ICEF's actual expenditure On the administrative charges 
payable by lndia has been progressively more in recent years than the 
actual release of the quantum of grants-in-aid, which is presently at Rs. 12 
lakhs, there has bcen a substantial deficit with the UNICEF on this 
account. The Government of India had been limiting the payment to the 
budgeted amount, viz., Rs. 12 lakhs per annum or such less amount as 
was budgeted in the previous years. The UNICEF, therefore, requested 
1hat the amount paid by the Government for the Administrative expenses 
of the Regional Office be treated as contribution and not grant-in-aid. This 
has been agreed to with effect from financial year 1970-71. Consequently, 
the accounts of the UNICEF will not now be subject to audit by the 
AG.C.R. as has been hitherto. 

9.13. Apart from the UNICEF havin~ a Regional Office in New Delhi, 
they have three Zonal Offices in Calcutta, Bombay and Madras. 

9.]4. The Committee desired to know as to how it is ensured that the 
-supplies and equipments are dispensed Or distributed equitably on the basjs 
of need only, the Department of Social Welfare stated, in a written note, 
that it was one of the main provisions of the Basic Agreement signed be-
tween the UNICEF and Government of India, in 1949, to ensure that 
supplies :and cquipments are dispensed or distributed equitably and effi-
ciently on the basis of need without discrimination because of race, creed, 
nationality, status or political belief. It has further been stated that "This 
is a standard clause and applies not only to India but also to other deve-
loping countries receiving aid from the UNICEF. The clause is in abso· 
Jute conformity with the Government of India's declared and practised 
policy in this regard. No plan for any programme Or any scheme is ever 
drawn up by the Government of India on the basis of extending assistance 
to persons on the basis of race, creed, nationality status or political belief. 
All Programmes are based on the actual need of the intended benetkiaries 
only, which automatical1y means that the supplies and equipments are dis-
tributed equitably to the needy. The largest section of India's population 
which is in need of assistance in the field of health, nutrition, social welfare 
etc. is the rural population. The ultimate beneficiaries in respect of all 
programmes of UNICEF have to be the children and, for their well-being, 
the aid benefit also flows to the expectant and nursing mothers and adoles-
cents. This being the position, the bulk of UNICEF assisted programmes 
in the field of health, vocational training, nutrition, social welfare etc., are 
located in the rural areas where the need is most." 



146 

9.15. The Committee also desired to know (i) whether the scheme-
wise allocation of funds out of UNICEF' aid during the years 1968-69. 
1969-70 and 1970-71 have been/arc expected to be fully utilised; and Oi) 
whether the amount allocated was found sufficient to meet the require-
ments of the individual programmes/projects fully? If not what was the' 
additional requirement of each programme/project; and how was it met? 
Have the Government thought about this matter in depth and if so, what 
is their reaction about monetary allocations? 

The Department of Social Welfare have stated in a written note that 
"(i) allocations of funds made annually by the UNICEF are fully utilised 
for the programmes/schemes for which such allocations are made within 
the specified or extended period mutually agreed to by the UNICEF and 
the Government of India, and (ii) the UNICEF does not extend aid on a 
hundred per cent basis in respect of any programme, but on a matching 
basis in accordance with the Plans of Operation drawn up and agreed 
to by the parties concerned. UNICEF's commitment in respect of any 
programme is spelt out clearly and the questions of allocation of funds by 
the UNICEF short of its commitment does not arise. The amount allo-
cated by the UNICEF annually in respect of programmes has been found 
sufficient to meet the requirement of individual programmes." 

9.16. The Committee also desired to know as to why from the year 
1970-71, the account,s of the UNICEF will not be subject to audit by the 
A.G.C.R. as has been done hitherto, the Department of Social Welfare 
have stated, in a written note, that "The proposal of treating 'Grant-in-
aid to the UNICEF' as 'Contribution towards the administrative charges of 
the Regional Office. New Delhi' effective from 1970-71, have been agreed 
to and the exemption of the accounts of the UNICEF, from the audit is 
only consequential to the above decision and is also in recognition of the' 
international status of this organisation, being an Agency of the United 
Nations as pleaded by the UNICEF. The Government felt that the. audit 
of the expenses incurred by an international organisation such as UNICEF 
is unnecessary as undesirable. The Government, instead, will obtain a 
certificate from the U.N. auditors that the amount received from India as 
contribution towards administrative expenses of the Regional Office of the 
UNICEF in New.Delhi has been fully utilised for the administrative expen-
ses as chargeable to the Government of India." 

9.17. The Department of Social Welfare informed the Committee, iii a 
written note, that under the 'Family and Child Welfare Programmes' each 
Family and Child Welfare Project has a provision of Rs. 61,810 for recur-
ring expenditure and Rs. 55,000 as non-recurring expenditure. The non-
recurring expenditure includes provision towards construction, of the build-
ing at the main centre as well as at five sub-centres. The budget provi-
sion for the total programme for 1967-68 was Rs. 6.13 lakhs. in 1968-69' 
Rs. 6.20 lakhs, in 1969-70 Rs. 93.30 lakhs and in 1970-71 Rs. 1.40 
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croTes. The UNICEF grant for the total programme came to $ 177,00-
during 1967-68, $ 193,00 during 1968-69 and $ 220,000 during 1969-70. 
For the year 1970-71, a provision of $ 145,000 has been made by' the 
UNICEF. 

9.18. 1hc Committee desired to know whether the 'amount allocated by 
UN leEF during 1967-68, 1968-69 and 1969-70 was utilised in full and if 
not, what were the reasons therefor. They also desired to know as to how it 
was proposed to utilise in full the allocation of $ 145,000 during t 970-7l. 
The Department of Social Welfare have stated in a written note, that (a) 
the amounts ,allocated by UNICEF during 1967-68, 1968-69 and 1969-70 
for Family and Child Welfare Projects are being utilised. The UNICEF 
supplies equipment to these projects. Nearly 50% have received these 
equipment. Others are in the way of dispatch. (b) The provision of 
$ 1,45,(100 allocated by the UNICEF for assisting the programme during. 
1970-71 would be utilised in the following manner :-

(1) The cost of equipment and vehicles for Family and Child Wel-
fare Projects (which are supplied by UNICEF in kind and not 
in cash). 

(2) Expenses of training etc. of the Field staff working in Family 
and Child Welfare Projects. 

9.19. The Committee no!e, that the aid received fromi the UNICEF is; 
distributed by the Government of India in accordance with the approved 
plan" of operation through Che agencies or channels mutually approved,_ 
from (iDK to time, by the Govemment of India and the UNICEF. 

9.20. The Committee are glad that the Government of India ensure' 
that the.' supplies and equipments received in aid are dispensed equitably 
on tb(' basis of need and that tbe bulk of UNICEF assisted programmes ill 
the field of health. vocational training, nutrition, social welfare, etc., arc. 
located in the rural areas where their need is the greatest. 

9.21. The Committee note that in 1970.71. a project was bein~ pre-
pared for introducing an in&egrated service for children and youth in urbWl 
areas. The Committee feel that with the increasing migration from I1IraI 
areas into urban, it is of utmost importance that welfare services for 
children and youths particularly in industrial ~nd slum areas are provided 
in a systematic manner. The Committee would like Government to finalise 
the Project at an early date, implement it on pilot basis In selected arcas 
and in the light of experience gained, extend its implementation on a widei' 
scale. 

9.22. The Committee also atblch great importance to the applied nutri-· 
tion programme for children coming from the vulnerable section of sodety p 
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The Committee feel that the implementation of coverage under the pro-
gramme should be extended with the willing co-operation of the State 8Dd 
local governments, to cover la~er number of children so tbat they have a 
fair chance of growing up as healthy citizens. 

B. Seminarsl & Conferences 

9.23. The Committee have been informed by a Social Welfare Organi-
sation, in a written note, that "Every year it might be useful to ho~d a 
Conference of people who have been. enforcing legislation of s'Jdal welfare 
significance. The Conference could understand the position in rdation to 
er.forc,"ment and make suggestjons in relation to the improvement in enforce-
ment. There is a backl'Og of problems in the field of social welfare. The 
problems are complex and number of persons involved in large. An the 
agencies, governmental or non-governmental, at the ]ooal, State. and 
national level will have to work jointly to bring the problems under control. 
At present there is little co-tordination between the various levels and 
between the government and voluntary agencies .....•.•••.•.........•• 
It is suggested that there should be provision for annual meeting at all the 

. Jc,vels between the governmental -and non-governmental organisations to 
draw up social welfare programmes jointly and to review the results of the 
joint 'Operations for implementation for the previous one. There could be 
a national standing committee with adequate Secretariat to support such a 
Conference. " 

9.24. Another Social Welfare Organisation has stated, in a written 
note that "There has to be two way communication between the St~ltes and 
the voluntary agencies and we have felt that if we ourselves do not make 
any approaches the neglect might be complete. This has hamp(!n:d the 
progress of rehabilitation, particularly in respect of the deaf. It is our 
view that if a suitable machinery of the nature of a Consultative Com-
mittee is evolved on a National level with the voluntary agencies and the 
various experts in the field as constituents which should mee.t very fre-
quently and both assess and suggest plans 'and projects and check up 'On 
the current implementation, it would keep the whole fabric alive." 

9.25. Another Social Welfare Organisation has stated, in a written note, 
that "Invitations for conferences and meetings on programmes and schemes 
and their developments and future plans be extended to technical persons 
-of the Institutions instead of the top non-technical ones. This will improve 
the technical conditions of institutions. Technical people will learn from 
each other when they sit together and thus benefit of understanding in 
Know~edge or directives of senior personnel in the technical field will be 
helpful to the Institutions. Under the present system, mostly social wor-
kers (who are not at all technical persons) attend such conferences and 
meetinsg and thus the benefit of such meetings temain to them only. They 
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are very little 'applicable to the actual schemes for the develop-
"1l1ent. " 

9.26. In regard to a suggestion that invitations for conferences and 
meetings on programmes and schemes and their developments and future 
plans should be extended to technical persons instead .pf the top non-tech-
nical persons, an eminent social. worker stated, during evidence, that 
"Quite often .M'hen the invitation comes, the administrators feel that they 
should go. What I feel is that there should be both rained social w.Jrkers 
.and untrained social workers; and all three should combine. I am giving 
you the reason. Administrators are needed for planning because they 
know the rules and regulations and unless all this is done according to 
rules it cannot be implemented elfectively. Today, in the country most 
·of our social workers are trained; but they do not have a real field expe-
rience; they have diplomas or degrees. I feel that unless people have 
worked in the 1ield, particularly in social welfare, the countrys' money 
should not be spent on degrees. Field worker's experience is needed. 
There should be equ'al weightage. Quite often it seems that the adminis-
trator gets the upper hand. Also quite often, the executive~ attend the. 
Confercncc..<;, because ficld workers are not used to big Conference, they 
arc not used to express themselves fluently in English. they have the handi-
cap. and quite often, tcchnical people are working under the administra-
tors." 

9.27. The Committee agree with the view that it might be useful to 
hold an annual Conference of (i) those eminent persons who are fuUy in .. 
volved in Social Welfare activities, (ii) the represenftltives of the S()(!ial 
Welfare Organisations having an All India standing and (iii) The Central 
Social Welfare Board so that they may discuss common problems and 
evolve 8gllCcd solution!!!. They should also review the achievements as 

.compared to the targets and suggest concrete mesaures to improve the per-
formance. 

9.28. Reasonable represenPtion should also be given, on these Con-
ferences, to technical and field workers who have first hand experience of 
problems and whole be mainly instrumented in implementing the pro-
gramme. Such a Conference could appropriately be convened by tbe Dc-
portment of Social Welfare. 

NEW DELHI-1; 
july 23, ]971. 

SraVQna 1, 1893(S). 

KAMAL NA TH. TEW ARl, 
Chairman, 

Estimates Committee. 
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1 ·23 The Committee feel that the magnitude of the 

1·24 

problem of Social Welfare is huge and the resourc-
es available are like a drop to the needs of millions 
which require more funds and a dynamic policy to 
ameliorate the distressing condition of the vulner-
able section of the society in the country. 

The Committee are distressed to note that 
Government have not been able to involve local 
people to the desirable level in implementation of 
the social welfare activities. They recommend 
that some serious effort should be made to develop 
contacts with . the local experienced and devoted 
social workers with a view to involve them in meet-
ing the increasing requirements of the Social 
Wefare projects. 

1 ·27 The Committee agree with the views expressed 
that the Government of Indin being committed to 
a socialistic pattern of Society should have a Social 
Welfare Policy. They recommend that Government 
may consider this matter in all seriousness and for-
mulate their Social Welfare Policy as early as pos-
sible. At any rate the Children Policy Resolution 
should be finalised expeditiously and concrete action 
initiated to implement it. 

2·8 An eminent Social Worker represented that the 
staff in the Department of Social Welfare should not 
be allowed to stay at one seat for more than three 
years to obviate vested interest and stagnation in 
their thinking and approach to the Social Welfare 

lSI 
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Institutions. Another Social Welfare Organisa-
tion has urged that there should not be frequent 
changes in the interest of ensuring continuity and 
involvement in social projects. The Committee 
would like Government to examine the matter in 
detail and take remedial measures as necessary to 
inspire confidence in Welfare Organisations, insti-
tutions and general public in the objective and 
effecient functioning of the Department. 

2·20 The Committee are constrained to observe that 
the Central Social Welfare Board has reduced it-
self to a sort of grant giving agency only and the 
grants given by them have remained stagnant in 
as much as all their money has been tied up in 
giving grants to the existing institutions only from 
year to year to the detriment of the new institutions 
whom they have failed to provide funds thus defeat-
ing the very objective of encouraging new institu-
tions for which the Board was created. 

2·21 The Committee would. therefore. recommend 
that the policy of giving grants to voluntary insti-
tutions by the Board should be reviewed keeping .in 
view the following factors: 

(i) That an institution should be given grant 
for about two to three years with a view 
to enable it to stand on its own feet and 
thereafter the grants may be reduced gradu-
ally; and 

(ii) that atleast 20 % of the moneys for grants 
may be earmarked for new institutions and 
new ventures with a view to encourage 
them. 

2·24 The Committee hope that the standard pattern 
of accounting and maintenance of documents will 
soon be evolved by Central Social Welfare Board 
for the institutions concerned with a view to enable 
the Central Social Welfare Board and State Boards 
to exercise proper control over them. 
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2-25 The Committee have been informed by the Se-
cretary of the Central Social Welfare Board that 
there is a provision for the post of a Financial Officer 
in the Board; but they have not been able to secure 
the services of any such officer. The Committee 
are not aware as to 'how long this post is lying va-
cant; but they are of the opinion that a body like 
the Central Social Welfare Board which disburses 
grants to the tune of several lakhs of rupees should 
not remain without a Financial Officer for a long, 
time. The Committee would urge upon the Central 
Social Welfare Board to take early steps to appoint 
a Financial Officer. 

2·29 The Committee agree with the view that the 
Central Social Welfare Board should tap other 
Sources to raise additional funds to meet the growing 
demand of the Social Welfare programmes and 
should not be solely dependent upon Government 
grants. They recommend that the Central Social 
Welfare Board and the State Boards may examine 
as to how best they can act as a bridge between the 
private parties and the public to raise more funds 
to achieve the desired goal. 

2·35 The Committee are unhappy to note the sorry 
state of affairs prevalent in the office of the Board 
as pointed out by Brigadier Pennathur in his report 
regarding attendance, the work done by supervisory 
staff and certain other irregularities and accepted 
by the Secretary to the Board during evidence. 
They regret that the Board did not implement the 
recommendations made by S.I.U. as early as 1965 
and that their attitude towards the proposal of 
Government for further study of work load in the 
office by S. T. U. in 1970 was far from cooperative 
as they insisted that recommendations of S.1. U. 
should not be made binding on the Board, !xing an 
autonomous body. The Committee are convinced 
that the S.LU. should be asked to examine the work 
load vis-a-vis the staff position in the office of the 
Central Social Welfare Board and to make concrete 
suggestions to effect economy and improve the 

• 
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performance at all levels, as early as possible and 
the Board should agree to implement these 
recommendations. 

2·41 The Committee are glad to note that the Refugee 
Handicrafts shop is showing profits year after year 
and that the balance sheet is being prepared accord-
ing to commercial procedure. 

2·42 They would like Government to examine if the 
activities of the Refugee Handicrafts Shop could 
further be expanded to help the sale of products 
of other units to the best interests of the persons for 
whom these Schemes are being run. 

2'44 The Committee hope that every effort will be 
made by Government to attract more and more 
Government Departments and also large Organisa-
tions in public and private sector to give work to 
the Training-cum-Production Centres so that the 
destitute people towards whom Government have 
a moral obligation. continue to have an assured 
means of earning their livelihood. The Committee 
would also urge upon the Government to see that 
the Training-cum-Production Centres spare no 
effort to maintain and improve quality and offer 
competitive rates to attract more business. 

2·46 The Committee would like Government to keep 

2·57 

proper statistics about the number of people who 
get employment after getting training from the Social 
Welfare and Rehabilitation Directorate to enable 
them to come to correct conclusions while reviewing 
the progress made in regard to the training pro-
gramme. 

The Committee recommend that Government 
should find ways and means to persuade State Gover-
ments to establish proper statistical cells at the State 
level so that the statistical information on all India 
basis could be collected to enable the Bureau to 
assess the progress made in the implementation of 
various correctional schemes in States and to suggest 
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measures for further improvement in implementation 
of programmes. 

2 ·58 The Committee need hardly stress that there is 
greater scope for intensification of efforts on the part 
of the Bureau in the lields of prison reform, preven-
tion of juvenile delinquancy, probation programme. 
prevention of beggary etc. and they hope that suitable 
remedial steps would be taken from time to time to 
achieve the desired results in all these fields. 

2 '59 The Committee would also like that Government 
should continuously study latest dcvelopments in 
these fields in other l'ountries with a view to adopt 
such measures which are suited to our conditions. 

2 '63 The Committee note that in regard 10 Social 

2 ·70 

Defence Legislation, the Central Bureau of Correc-
tional Services has made some progress as a result 
of constant contact by the Bureau with the variolls 
agencies concerned. Somc Slate Gllvernments have 
framed Children's Acts and some of them have im-
plemented them also. The Bureau is helping them 
in framing rules and setting up the field services like, 
J lIvenile Courts, Remand Homes, Certified Schools 
and so on. The Committee, however, hope thl.lt 
further progress will be made by constant endeuvours 
in this direction. 

The Committee hope thai the mutual exchange 
of information by India with forcign countries will 
be beneficial to all concerned and that thc Central 
Bureau of Correctional Services will take the best 
advantage out of the existing facilities available, 
by undertaking a critical study of all the material 
with a view to encourage and adopt such measurcs 
as would reduce juvenile delinquency and strengthen 
social defence. 

2 ·72 The Committee note that it Social Defence 
Journal is brought out by the Central Bureau of 
Correctional Services for free distribution to all 
States' Heads of Department's, members of the 
Central Advisory Board 011 Correctional Services 

M 438 LSSj7l1l 
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as also to the concel'ned agencies and persons. 
Besides. the Bureau also exchanges literature with 
Indian Council of Social Sciences Research. Council 
for Social Development, Indian Council for Social 
Work and other such agencies. The Committee 
would. however, like Government to evolve a 
procedure whereby they may undertake a periodic 
survey and evaluation of the achievements made in 
this regard. 

2 ·76 In view of the high rent of Rs. 5,050/- per month 
being paid by the Institute for the three buildings 
in its occupation at present, the Committee would 
like Government to take an early decision in regard 
to the construction of their own buildings on the 
plot of land acquired in Hauz Khas, New Delhi. 

2 '86 ] n regard to involvement of local people in the 
Social Welfare Projects, the Committee would like 
to quote the statement made by the Additional 
Secretary. Social Welfare Department in connection 
with the question of raising of more funds for Social 
Welfare activities:---

"Here is the question of involving local people. 
On that I am afraid we are not too effective either 
in the Department or in the Central Social 
Welfare Board. There is possibility of some 
extra elfort put in that direction ........ .. 

2 ·87 The Committee recommend that the Central 
Institute of Research and Training in Public Co-
operation should evolve ways and means of en-
couraging people's participation in social work 
and give concrete suggestions for augmenting funds 
of social welfare through public contribution. 

2 '91 The Committee note that the cooperation of the 
State Governments is forthcoming both in the 
preparation of the plan for Social Welfare as well 
as for its implementation and that the programmes 
are heing promoted within the funds made availabk 
for Social Welfare both in the Central and the State 
hudget. 
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2 ·92 The Committee would. however. like to refer 
to the observations made hy the Government re-
presentative, during evidence. that there was a need 
of cooperation among voluntary organisations. 
They recommend that Government should evolve 
some method or machinery on a regular basis with 
a view to hring together the voluntary agencies 
concerned with a particular aspect of social welfare 
for mutual exchange of ideas and to coordinate their 
activities. 

2 ·93 The Committee would also like to refer to the 
views of Government that the coordination of the 
services at the State level where the Department of 
Social Welfare is not adequately established and 
equipped becomes a real problem. The Committee 
would suggest that the Central Government may 
impress upon the State Governments the need for 
establishing well equipped Departments of Social 
Welfare, where necessary. with a view to bring in 
effective coordination and speedy implementation of 
various social welfare programmes at their level. 

2 ·94 The Committee also hope that the Central Social 
Welfare Board which is the coordinating agency for 
the social welfare programmes should discharge its 
responsibilities more effectively. 

3 '4 The Committee agree with the view that volun-
tary organisations in India have played a pioneering 
role in the field of Social Welfare. Persons in di-
stress of affected by natural calamities had always 
looked upon Voluntary Organisations and social 
workers for help and this had usually been forth-
coming. Social Workers, who take up honorary 
work out of desire to serve, are the best choice to 
extend any social welfare services to remote rural 
areas. 

3 ·5 The Committee note that the planning and exe-
cution of social welfare services sponsored by the 
Central Social Welfare Board in the rural areas are 
m the l!aada of Voluntary Workers devoted to the 

------------------. ____ ~.J~_~.~~.=~_~. __ ----------~----------~.,-
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social welfare activities. The Committee. however. 
fcel that there is scope for intel,silkation of effort 
in this respect in the rural areas. The Committee 
would like Government to:--

(i) undertake on a regular basis evaluation of 
rural social welfare prOirammes as also 
achievements made in respect thereof, 

(ii) work out the percentage of expenditure in-
curred on rural social welfare activities as 
compared to. expenditure on administrative 
processes and m.tintain such information to 
help in arriving at correct decisions. 

(iii) maintain an account regarding the number of 
voluntary institutions working in rural areas 
which have become self-supporting or reduced 
dependence on Government help. and 

(iv) explore new dimensions of work in the existing: 
field or new directions of social welfare activiti-
es. 

3 ·8 The Committee are sorry to note that coordina-
t ion between the Voluntary Oraanisatiom if/tty se 
and between the Voluntary and Government Organi-
sations has been found to be very difficult in the 
absence of a regular machinery to do so. The 
Committee would like the Central Social Welfare 
Board to undertake this important role and hold 
periodical meetings at which Voluntary Organisu-
tions of an All India Standings, representatives of 
States and the Central Social Welfare Department 
might be invited to discliss common problems re-
garding Social Welfare activities and find agreed 
solutions to them. The Committee also recommend 
that Government may set up an All India Advisory 
Board on Social Welfare representing official and 
non-official organisations doing social Welfare 
Work. 

3 .) I The Committee are glad to note that a beginning 
has already been made by the Government to or-
ganise 'World Disabled Day'. In addition to this 
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efforts be made ta rou~e interest of the State 
Governments in organising a National Social Wel-
fare Week so as to create general public conscious-
ness towards the Social Welfare uctivities and aug-
ment the resources available for such work. 

) '14 The Committee feel that it i~ worthwhile to render 
assistance--Field Counselling-to thl! Voluntary 
Organisations who need it. The Committee note 
that :1 sm<lll Division in the Central Social Welfare 
Board 1';= .• Field Counselling and Inspectorate 
Division has been recently set up to render such 
assist<lnl'c. The Committee would like Government 
to evaluate the extent to which this Division is 
able to effectively assist the Voluntary Organisations 
In the filed and take a decision in the light thereof 
to intensifyimodify its activities. 

3 ·49 The Committee do not agree with the suggestion 
made by some Social Welfare Organisations that 
grants be reJeased in the beginning of the financial 
year in fuJI as they feel that all the money cannot and 
need not be spent in the beginning of the year. They, 
however, agree that it is essential that the grants 
should be released in time to obviate financial diffi-
culties of the Social Welfare Organisations. The 
Committee. however. feel that Central Social Wel-
fare Board has been functioning for over ten years 
and one would naturally expect that the Board would 
have evolved by now a definite polky or a settled 
course of action or a few broad principles and 
priorities which would guide and enlighten its ac-
tivities and programmes. The policy would naturally 
include some broad aims, objectives and the targets 
which the Board would endeavour to attain over a 
specific period of time; but the Board has not at any 
time explicitly enunciated such a policy.nor has it laid 
down any broad procedure of action. They, there-
fore. recommended that the question of releasing 
grant, in time. may be reviewed in depth by Govern-
ment and a clear procedure laid down with a view to 
redress the grievances of the Voluntary Organisations 
who are getting ",ants-in-aid from the Government. 
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4· 19 The Committee agree with the ob!>ervation that 
the needs of Indian children, like those of children 
elsewhere are related to the biological requirements 
of their growth, the social environment in which 
they are born and brought up and the expectations 
of adult life for which they are prepared. The 
family, as a social institution. is influenced by va-
rious social and economic forces in the society. 
The dynamic political. economic and social develop-
ments in the country are causing profound changes 
in the structure and composition of society through-
out the country. The size of the population of 
children and mothers in ollr country is so vast and 
the needs so varied that any programme of welfare 
service!> that may be designed will call for its im-
plementation a united effort of all concerned-
Government. community and individual families. 
Unless a climate of cooperation is created for meet-
ing the need of children and mothers all over the 
country. it would be almost impossible Lo meet the 
challenge of providing an adequate programme for 
the welfare of I ndian Children. The nation has 
no doubt made progress in many spheres since 
independence, but even now the families of less 
privileged sections of the society e.g., landless 
labourers forming one third of the total rural 
popUlation, the tl'ibals, the migrators, urban labours 
ctc. are not in a position to provide the care and 
security needed for the normal growth of their 
children. The families in the cities are experiencing 
social and economic change as a result of urbanisa-
tion. Besides, industrial development in urban 
areas has been accompanied by emergence of slums, 
exposing the families living in these areas to condi-
lions which are detrimental to the healthy growth 
of children. The slums create conditions for the 
spread of delinquency and destitution among 
children living in them. The Committee would 
like to recommend that effective steps should be 
taken by Government to provide the required ser-
vices to meet the needs of the families of the less 
privileged sections of the society on a priority basis. 
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4·20 The Committee note that uplil now 175 Family 
and Child Welfare Projects have been established 
in different parts of the country. The budget 
provision for the lotal programme for 1967-68 was 
Rs. 6·13 lakhs, for 1968-69 it was Rs. 6·20 lakhs; 
for 1969-70 it was Rs. 100 lakhs and for 1970-7 I it was 
Rs. 1·40 crorcs. III addition to that the UNICEF 
also gave grant for this programme. In view of the 
fact that the recommendations of the Evaluation 
Committee have been examined by the Department 
of Social Welfare and accepted in principle and that 
they have been passed on to the Central Social 
Welfare Board for implementation, the Committee 
have no doubt that Government would keep a 
keen watch to see that the recommendations of the 
Evaluation Committee are implemented in letter and 
spirit. 

4·27 The Committee arc happy to note lhat a pro-
. vision of Rs. 4 crores had been made in the Budget 
for 1970-7 I to supplement the existing schemes for 
school-feeding and the like to meet the nutritional 
requirements of children of the age group 0-3 III 

tribal development blocks and in city slums. The 
Committee agree with the view that better nutrition 
ensures a healthier. more vigorous and therefore more 
productive nation and t.hat this goal is within our 
grasp if only people are educated on the need to 
change their eating habits. Cheap vegetable foods 
which are readily available in villages or which can 
be cultivated easily, can provide all the calories, 
proteins. vitamins and other protective clements 
which the human body needs. What is needed is 
a concerted effort in which not only Government 
departments like those of Social Welfare. Food 
and Agriculture and Community Development 
but also non-official organisations join. 

4· 2X I n regard to the schemes for school-feeding 
and .thc like. the Committee are sorry to note that 
some of the States have shown lukewarm interest. 
They hope that the Central Governmcnt would 
ultimately be able to persuade the State Govcrn-
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ments concerned to implement the nutrition pro-
gramme with interest and enthusiasm. They feel 
that the problems of Calcutta, Madras, Bombay 
and Delhi should receive special attention and 
specific clear-cut scheme should be chalked out 
which may serve as models. These towns have 
also well-established State owned Dairy Schemes 
and these should be suitably drawn upon for im-
plementing the Nutrition Programme for Children. 

4,44 The Committee agree with the view that the 
handicapped persons after struggling for years 
to attain proficiency in various fields find their 
disability an almost insurmountable hurdle in the 
way of employment. A few who have been for-
tunate to get jobs on the basis of their qualifications 
also complain that full justice is not being done 
to them. Despite their bright academic career, 
they find themselves handicapped by the stigma 
attached to them. The Committee feel that this 
problem canllot be solved by legislation alone. 
The social consciousness of thc people has to be 
roused to help the handicapped to regain their 
confidence and earn their livelihood to lead meaning-
fullife in the society. 

4·45 The Committee would like to emphasise develop-
ment skills which would make a handicapped 
person a productive unit. They would also like 
Government to impress upon the employers, 
particularly those in the Public Sector. the desira-
ability to show consideration for the handicapped by 
carefully classifying the jobs where they would be 
lIsefully employed and to give them adequate oppor-
tunity to prove their worth. 

4·46 The Committee are happy to note that artificial 
limbs and other equipments for handicapped 
are being supplied at concessional rates and even 
free by some of the StMe Governments to those 
who do not have resources to pay for them, the 
criteria being the income. The Committee hope 
that the remaining State Governments will also 
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4·51 

extend similar facilities to the handicapped. The 
Central Government also, on request, sanction 
funds from thc Minister's Discretionary 
Fund to enable the handicapped people to get the 
artificial limbs as also some financial help. The 
Committee suggest that such benevolent provisions 
should be given wide publicity throughout the 
country so that the really needy may evail of this 

. facility. 

The Committee arc distressed to note that in 
India. at present, educational opportunities are 
available in 70 schools only to about 0 ·01 per cent 
of mentally retarded children. The Committee 
would like Government to encourage establishment 
of new schools and expansion of the existing ones 
to meet the pressing requirements of handicapped. 
children. The CommHtee would also like Govern-· 
ment to arrange for evaluation of such schools and i 

schemes urgently by experts so that necessary im-· 
provements could be effected in the I ight of exper-
ience gained. 

4 ·54 The Committee ~lgree with the view that it 
is high time that some beginning is made to establish 
a modicum of social security for handicapped sec-
tions of the society specially the aged. The Com-
mittee Dote that this matter has been examined in 
the Planning Commission as well as in the Depart-
ment of Social Welfare but in view of the limited 
resources available for social welfare in the Develop-
ment Plan and also in view of the importance of 
giving priorities to the child welfare services. it has. 
been decided by Government to postpone the in-
clusion of the programme of old age assistance to 
future development programmes. The Committee 
would. however, like to suggest that if possible, a 
beginning might be made now, even on a pilot 
b~ISis. so that some relief is provided to the very 
old people who have no family' members to support 
them and necessary expertise gathered to evolve 
and implement a more extensive programme, as 
resources become available. 
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4 ·62 The Committee are happy to note that the 
programme for the Pre-Vocational Training intw-
duced for those students who cannot continue their 
education after primary school is receiving attention 
of Government, in as much as the recommendations 
made by the Study Team on Pre-Vocational Train-
ing Programme have been accepted in principle by 
the Department of Social Welfare and that they have 
also been communicated to the concerned Minis-
tries at the Centre as well as to the Departments of 
Education/Technical, Education of the State 
Governments concerned. The Committee would 
like Government to see that some of the important 
recommendations mentioned in para 4 ·60 of this 
Chapter are implemented as early as possible. 

4 ·63 The Committee feel that since the programme is 
in a nascent form, a closer watch should be kept 
so that it can be reoriented as necessary in the light 
of experience. The Committee also note that as 
the avaluation of the Pre-Vocational Training 
Programme which was introduced in 1963, has been 
done by the Study Team in 1968 (i. c., after an 
interval of 5 years) and that at present there is 110 

proposal for further revaluation. The Committee 
feel that in the interest of learning from experience 
and effecting improvements is essential that such 
programmes are evaluated at regular interval!;, 
which should in any case not exceed five years. 
In particular, the Committee would like Government 
to pay sustained attention to resolving probkms 
of youth who "drop out" of schools at a young ase 
so that they grow up into useful citizens of the 
country. 

5 ·9 The Committee regret that on tbe ,-lne hand 
Government stated that on account of inadequacy 
of l'esources they were so far concentrating on the 
development of pilot services for four major cate-
gories of handicapped persons. on the other hand 
there has been shortfall in the utilisation of the total 
provisions made for the education. training and 
rehabilitation of the handicapped persons in the 
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years 1966-67. 1967-68 and 1968-69. The Commi-
ttee hope that due care will be taken. in future. 
to ensure that the money which is made available 
for social welfare Schemes, is utilised to the full 
extent. 

5 ·10 The Committee would, however. like goycm-
ment to consider the feasibility of developing 
national centres for each group of handicapped in 
different parts of the country and these should be 
established in such a way that from here necessary 
staff, necessary equipment and necessary know-how 
could be made available to smaller centres. It is 
also considered necessary that each national centre 
should have a Research Unit in specific field of 
rehabilitation programme. There should also be a 
regular Teachers-Training Programme on a regular 
basis. and the National Centre should be ahle to 
provide trained staff to small Centres. 

5 ·13 The Committee are happy to note the variolls 
activities of the National Centre for the Blind. The 
Committee hope that it would be possible for 
Government to expand the National Library for 
the Blind; the development of a school for partially-
sighted children; expansion of the sheltered Work-
shop; and addition of a section in the National 
Centre for training of the blind in agricultural 
and rural crafts. as early as possible for the benetlt 
of the blind persons. 

5 ·18 The Committee note the activities of the Train-
ing Centre for the adult deaf. Hyderabad as also the 
School for the partially deaf children. Hyderabad. 
In the School for the partially deaf children avail-
ahle accommodation is for 50 children but at pre-
scnt there are only 20 students on the roll, inspite 
of the fact that it provides free boarding. lodging. 
tution and clothes to those children. the income 
of whose parents is below Rs. 500/- per month. 
The Committee would like Government to review 
the position to find out the causes for the less num-
ber of students and take remedial action. 
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5 ·20 The Committee agree with the view that the 
orthopaedicalJy handicapped constitute one of the 
largest groups of the handicapped persons and they 
feel that Government should have set up a com-
prehensive institution for this category of persons. 
by now. The Committee hope that the Committee 
appointed by Government to suggest the blue-
print of a comprehensive national centre for the 
orthopaedicaUy handicapped would submit their 
report early and the Government would take 
decisions thereon to implement them expeditiously. 

5 ·23 The Committee l10te the activities of the Model 
School for the Mentally Deficient Children, New 
Delhi. They would like Government to consider 
the feasibility of expanding this School so that 
more and more mentally retarded children could 
benefit. 

5 ·29 The Committee note that as the Scheme of 
Scholarships for the physically handicapped has 
gained momentum, a large section of the handi-
capped persons are being benefited. The Committee 
also note that the applications for scholarships are 
initially screened by the State Governments and then 
forwarded to tbe Department of Social Welfare 
with their recommendations. Final selection is 
made by the Central Selection Committee consist-
ing of official and non-official members including 
Medical Specialists. They would. however, like 
to stress that 

(i) In the Selection of candidates for scholar-
ships, due care should be exercised to en-
sure that the affluent handicapped do not 
in any way prejUdice the claims of the poor 
and needy handicapped for Scholarships. 

(il) Assistance should also be given to those 
who are in need of special equipment like 
a wheel-Chair, an artificial limb. calipers 
or writing-devices. or arthopLledic shoes, 
etc. 
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(iii) The Scholarship amollnt should be spent 
on those handicapped children who due 
to lack of funds at the disposal of the 
parents are not in a position to send their 
children for their treatment, training and 
education, etc. 

5·34 The Committee are glad to note that nine Special 

5·35 

Employment Exchanges for the physically handi-
capped have been set up in different parts of the 
country; but seeing the magnitude of the employ-
ment problem of the physically handicapped, this 
number appears to be insufficient. 

The Committee would like Government to 
examine·-

(i) the working of the existing nine $pccial-
Employment Exchanges to see how many 
handicapped persons were registered and 
out of them how many were provided 
employment according to their acedamic 
qualifications; what special efforts have so 
far been made by these Exchanges to find 
out employment for physically handicapped 
person; and in what way the working of 
the existing exchanges (as also the new 
ones to be set-up) could be stream-lined 
to achieve the desired goal. 

(ii) opening of special Employment Exchanges 
In each region and Metropolitan towns of 
Delhi. Madras, Bombay and Calcutta. 

(iii) the progress made by all these Exchanges. 
every year. 

(ill) the necessity to intensify research pro-
gramme and 

(v) the development of skills by the handi-
capped. 

5·36 The Committee would also like the t>pccial 
Employmenl Exchanges to maintain a close coord i-

• 
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nation with the Central Social Welfare Board and 
all the National Centres for the handicapped persons. 
established all over the country. 

6·16 The Committee agree with the view that the 
growth of social services is necessarily a slow pro-
cess. Its principal limitations relate to the financial 
resources available and resources which can be 
spared for social services; lack of trained personnel 
and of organisations devoted to social welfare; and 
lack of reliable data pertaining to social problems. 
The Committee, however. feel that even to ensure 
economic development. social development has to 
be carried out hand-in-hand. They also feel that 
increasingly. instead of being merely institutional. 
welfare services will have to be community and 
family-oriented. Preventive services should con-
tinue to play an important role. Mental hygiene 
services like student and youth counselling, child 
guidance clinics and marriage counselling deserve 
special emphasis. As these services develop. 
greater need is felt for trained personnel. With 
large numbers of voluntary organisations employ-
ing paid personnel, it is very essential to standardis~ 
their training and to establish suitable norms of 
salaries and other terms and conditions of servke. 
There is also greater need for providing orientation 
and training for voluntary welfare workers. Vo-
luntary organisations should be encouraged through 
financial assistance to promote needed welfare 
services in areas where they do not exist and also 
to initiate new welfare services not hitherto under-
taken. A stage has reached in the development 
of welfare services. when, for the better utilisation 
of the available resources and improvement in the 
quality of the services offered. it is essential that the 
various Government agencies concerned. both at 
the Centre and in the States. achieve a larger 
measure of coordination among themselves. It is 
also essential that voluntary organisations among 
themselves develop along specialised lines, each 
selecting a limited area of activity in which its workeri 



56 

57. 

5X 

59 

2 

169 

3 

gain experience and intimate knowledge of the pro-
blems. Greater emphasis should be laid on the 
strengthening of voluntary organisations through 
nucJous staff of trained workers who can be main-
tained as part of a total social service and can act as 
effective catalyts for getting the best out of the avail-
able human resources. Besides strengthening ins-
titutions and centres already established the future 
programmes for women and children should be so 
organised that similar services could become avail-
able on a continuing basis in all rural areas. 

6· 17 The Committee arc not happy to note that 
low priority has been given to the social welfare 
programmes in the Five Year Plans and even what is 
provided under the social welfare head gets diverted 
elsewhere. 

6' I X The Committe are, however, happy to note 
that in the event of UNICEF or PL-480 giving 
funds to further social welfare programmes. it 
would be possible for the Central Social Welfare 
Department to expand the organisation and utilise 
the funds without difficulty. 

7 'X The Committee note that Government are 

7·9 

running 18 Training-cum-Production Ccntres which 
offer training in handicrafts, tailoring, embroidery, 
knitting, weaving elc., and the porduction wings 
attached to these centres provide work to the women, 
helping them to earn a livelihood or supplement 
their incomes. Besides, the Social Welfare and 
Rehabilitation Directorate in also running three 
types of training courses. 

The Committee also note that ali the field staff 
and many members of the staff in the office of the 
Central Social Welfare Board havc undergone orien-
tation courses in the field of Social Welfare and. 
that the Board has taken steps to organise orienta-
tion courses, with the help of schools of Social 
Work, for the officers and the staff who have not 
been trained. Besides, emphasis is also being laid 
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by the Board in the "Recruitment lt~'" of t~e 
Board" which are uDder preparation fur proper 
trained personnel. Orientation courses and trainj\1~ 
cOllrses have also been organised for the members of 
the State Boards and superintendents/organisers of 
the Voluntary Organisations at the Central Institute 
of Research and Training in Public Cooperation, 
Delhi. 

7'10 The Committee note that there are not adequate 
facilities to train personnel at policy. palnning and 
research level. The Comm ittee are of the view that 
Government should evo Ive an overall policy, laying 
down priorities for the types and levels of social 
workers required and prescribe essential qualifications 
for them. As far as the Scheme of the Central Social 
Welfare Board of in service training for the employees 
or workers of voluntary orgainsations is concerned. 
it needs to be intensified. Besides. the training 
of personnel for Border Areas and Tribal Areas is 
concerned. the programme should receive special 
attention so that the social work in these areas can 
meet the needs of those regions. It is also felt that 
with the increased emphasis now being given to the 
counselling services, the Orientation Courses on 
Field Counselling for the field inspection staff 
attached to the State Boards as also some of the 
programme staff of the Central Social Welfare Board. 
has assumed greater importance. The Committee 
would like Government to follow up and imporvc 
the quality of these courses in the light of experience 
gathered and difficulties encountered and also to 
develop capacity among the field personnel to 
attract and sustain public cooperation. 

7· J J The Committee note that some Voluntary 
Organisations do not find it possible to employ 
sutncient number of trained prsonnel as they do not 
have the resources to meet high salaries to be paid to 
such trained personnel. They recommend th at 
Government should assist voluntary Organisati (J ~ 

to have trained personnel. 
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7 ·21 The Committee note that Government have set 
up a Stanciing Advisory Committee on Social Wel-
fare Research and that they have made certain 
important recommendations and that the Social 
Welfare Department proposes to undertake research 
programmes, accordingly. The Department has 
also provided, a total sum of Rs. ]4.50 lakhs for 
the tramlng programmes for the remaining 
three years of the Fourth Five Year Plan. The 
Committee would, however, like Government to see 
that :--

(a) The money allotted for Research is adequately 
utilised in developing research programmes 
for Social Welfare. 

(b) Coordination is maintained with other 
agencies who are eng<lged in similar research 
work on social welfare. 

(c) Suitable research institutes may be selected 
on zonal basis with a ,icw to help them in 
carrying out research work hy providing 
them necessary financial aid and nuclclls 
of research staff on long term basis. 

(J) Rescarch should also be carried on the pro-
blems of Welfare in the Border Areas and 
Tribal Areas. 

(e) Research in hearing and other aids needed 
by handicapped should also be intensifie{l. 

7 ·26 The Committee note that wide publicity is given 
to the Social Welfare Programmes through the Press, 
Radio and sometimes even through television. 
Besides, a number of publicutions arc also brought 
out by the various agencies connccted with the Social 
Welfare activities at all levels l·i::. Centre, States and 
Voluntary Organisations. 

7 '27 The Committee are, however. sorry to note that 
the pUhlicity arrangemcnts existing in the officc of 
the Central Sociul Welfare Board are inadequate. 
They feel that the publications and Public Relations 
Division in the Board's office may be reorgani~ed 

• 
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and the additional staff, if considered nessary, may 
be found out from other Departments of the Board 
where they may be surplus. 

The Committee would like Government to take 
concrete steps to :--

(a) rouse public consciousness towards Social 
Welfare activities. 

(b) bring out literature to meet requirements of 
the workers'in the field etc. of the Voluntary 
Social Welfare Organisations, 

(c) bring out publications-magazines, hooks 
etc. on social welfare which may be suited 
to the Indian environments. 

(d) bring out Documentaries and Television 
shows on Social Welfare. 

(e) broadcast features on All India Radio on 
Social Welfare. 

8 ·5 The Committee agree with the view that there is 
a great significance in the concept that treatment of 
offer.ders is not achieved hy confinement to prisons 
alone but a great deal of social planning including 
specitic services aiming at a study of human motiva-
tion are involved. 

8 '6 The Committee would also like the Government 
to impress upon the States to give higher priority to 
the Social Defence measures and keep a watch over 
the progress made in this regard. At the same time 
they would like to emphasise that this problem re-
quires tackling at a nationallevcl by coordinating the 
efforts made by State individually and drawing up 
concrete programmes on the basis of thc experience 
gained and results achieved for implementation at 
State levels. 

g ·28 The Committee agree with the view that it is vcry 
necessary to ensure that proper precautions are exer-
cised against exposing child offenders to the company 
of hardened criminals. The Committee note that 
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the Children's Acts have by now been enacted by all 
the States except Jammu & Kashmir, Nagaland and 
Orissa. The· Committee· would like the Central 
Gov{tnment to pursue the matter with these States 
so as to have enacted early legislation for dealing 
with juvonile delinquents. 

8 '29 Considering that the problems of children are 
b~lsically the same the Committee recommend that 
the following action may be taken at an all India 
level to bring uniformity and cohesiveness in the 
treatment of problems of children : 

(a) Some system may be devised by which then;: is. 
constant exchange of ideas and views with 
the Stale Governments which are concerned 
with the management of Childrens' institu-
tions with a view to evolve some basically 
accepted norms',for. running such institutions. 

(b) Meetings of Sen:or officers and other super-
visory and specialised personnel may be 
held at all India level at regular intervals 
with a view to exchange ideas on current 
thinking and problems of children and tl) 
codify the basic requirements in the form or 
certain guidelines useful for all the Slates. 

(c) As supervision and inspection play impor-
tant role in the implementation of Children 
Act, Government may examine the feasibi-
lity of laying down basic minimum qualifica-
tions of the inspectors and supervisors in 
terms of academic degrees, specialisation 
and field experienn'. There should also be 
evolved managements for running regular 
courses, seminars ctc. so that those handling 
correctional institutions for these young 
delinquents arc equipped with latest know-
ledge. No pains should be spared to 
infuse in these supervisors u spirit of sym-
pathetic understanding so th~lt they may so 
supervise ,ind run the correctional institu-
tions as to wear away the young delinquents 
from unhealthy influences. 
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8 ·45 The Committee note that as the absence of 

'8 ·46 

statistics comes in the way of proper planning and 
services Dot only in the field of social defence but 
in the larger field of Social Welfare, Government 
have already made efforts to establish a Social 
statistical cell at the Central level and tbat during 
Annual Plan discussions efforts are continuously 
being made to persuade the States to provide funds 
for establishment of, social statistical units at the 
State level in the Departments of Social Welfare. 
The Committee hope that Government will continue 
to make efforts to see that the Social Statistical Cell 
at the Centre as also such units in the States are put 
on proper footing. where established. and set-up 
'where not already done so far. 

The Committee would like Central Government 
to take early action to bring forward comprehensive 
legislation to amend the Prison Act. 1894, Prisoners 
Act, ] 900, Transfer of Prisoner's Act, 1950, Indian 
Lunacy Act, 1912, and Borstal Schools Act as 
recommended by the All fndia Jail Manual Commi-
ttee (1957-59) and in the light of experience gained 
so far in administration of these Acts and to meet 
lhe changing needs of the Society. 

~"50 The Committee recognise that the problem of 
prostitution is a complicated one involving various 
factors including powerty, ignorance, social customs, 
neglect of social relations etc. AffluCQcy also 
contributes to further spread of prostitution In 
metropolita,n cities and industrial cities. in differcnt 
forms. They also agree that the education of the 
public against danger of prostitution and the anti-
social effect thereof is basic to check the spread of 
prostitution. The Committee would like Govern-
ment to take all possible steps to educate the masses 
to check this social evil. 

~ 51 The Committee would lIrge lipan Go\crnmcnt to ' 
finalise their decisions on the recommendations by 
the Suppression of Immoral Trame Act Amendment 
Committee to make the existing Act more effective 
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in curbing this evil practice and to bring forth an 
amending bill before Parliament at an early date. 

8 ·55 The Committee agree with tbe view that one of 
the greatest problems that our country is facing 
today is that of beggary. It has assumed menacin&, 
proportions in all major cities and specially the 
tourist centres and places of pilgrimage. It will 
not be advisable to launch on a comprehensive 
programme. in this respect. without the necessary 
legislative framework. administrative machinery. 
eKperienced personnel and effective public coopera-
tion. With a view. however. to creating the re-
quired social attitude against beggary. the Committee 
would like Government to examine the desirability 
of amending the Indian Penal Code so as to deter 
the able-bodied persons who take to begging wilfully 
and professionally;· and that begging is no longer 
looked upon as a socially accepted and tolerated 
way of life. The Committee would also like 
Government to persuade the States and Union 
. Territories to ban, by legislation. begging at the 
tourist centres and places of pilgrimage, immediately. 

9 ·19 The Committee note that the aid received from 
the UNICEF is distributed by the Government of~ 
India in accordance with the approved plans of 
operation through the agencies or channels mutually 
approved. from time to time, by the Government of 
India and the UNICEF. 

9 ·20 The Committee are glad that the Government of 
India ensure thilt the supplies and equipments recei-
ved in aid are dispensed equitably on the basis of 
need and that the bulk of UNICEF assisted pro-
grammes in the field of health, vocational training, 
nutrition, social welfare, etc,. are located in the rural 
areas where their need is the greatest. 

9 . 21 The Committee note that in 1970-7 J, a project 
was being prepared for introducing an integrated 
service for children and youth in urban areas. The 
Committee feel that with he increasing migration 
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from rural areas into urban, it is of utmost impor-
tance that welfare services for children and youths 
particularly in industrial and slum areas are pro-
vided in a systematic manner. The Committee would 
like Government to finalise the Project at an early 
date, implement it on pilot hasis in selected areas 
and in the light of experience gained. extend its 
implementation on a wider sculc. 

9 ·22 The Committee also attach great importance to 
the applied nutrition programme for children coming 
from the vulnerable section of society. The Commi-
ttee feel that the implementation of coverage under 
the programme should be extended with the wiIJing 
co-operation of the State and lo(.;al governmeng, 
to cover larger number of children so that they have 
a fair chance of growing up as healthy citizeD'l. 

9 ·27 The Committee agree with the view that it might 
be useful to h@ld an annual Conference of (i) tbose 
eminent persons who are fully involved in S<x:ial 
Welfare activities, (ii) the representatives of the 
Social Welfare Organisations having an All India 
standing and (iii) The Central Social Welfare Board 
so tbat they may discuss common problems and 
evolve agreed solutions. They should also review 
the achievements as compared to the targets and 
suggest concrete measures to improve the per-
formance. 

9 ·28 Reasonable representation should also be given. 
on tbese Conferences, to technical and field workers 
who bave first hand experience of problems and 
would be mainly instrumented in implementing the 
programme. Such a Conference could appro-
priately be convened by the Dep:lrtment of Soci:I~ 
Welfare. 
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,4l1ulysis of Conclusions/Recommendations cOlltained ill the Rtport 

I Classification of Recommendations 
A. Recommendations for Improving the Organisation and Working >_ .. 

S. Nos. 2,4,5,6,7,8,9,10. II, 12, 13, 14, 15, 16, 17,18, 19,20,22,23. 
24,25,26,27, 29.30.31,32.33,40.42,43,44.45.46,47,48,52,53. 
54.55,56,58,59,60.61,62,63,64,65,66,67,68,69,70,71, 72, 73,74, 
78, 79, 80. 

B. Recommendation for Effecting Economy:--

S. No. 21 

C. Miscellaneous Recommendations :~ 

S. Nos. I, 3, 28, 34, 35, 36, 37, 38, 39, 41,49,50, 51. 57, 75, 76 
and 77. 

II Analysis of Recommendations di,ected towards Economy 

Sl. 
No. 

S. No. as per 
Summary of Recommenda-
tions-Appendix-I 

2 

21 

M438 LSSj71--12,OO --S8-71-_·GIPF. 

Particu/urs 

3 

Tn view of the high rent of Rs. 
5,050/- per month being paid by the 
Institute of Research <lnd Training in 
Public Cooperation for the three 
huildings in its occupation at present, 
the Committee would like Government 
to take an early decision to construct 
their own buildings on the plot of land 
acquired in Hauz Khas. New Delhi. • 
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